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1 LOK SABHA DEBATES 2

LOK SABHA

Wednesday, = November 13, 1968/

Kartika 22, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chairl

ORAL ANSWE_RS TO QUESTIONS
CENTRAL INDUSTRIAL PROJECTS

*61. SHRI HARDYAL DEVGUN:
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the Plan-
ning Commission have envisaged an addi-
tional investment of Rs. 1500 crores to
complete the Central Industrial Projects
currently under construction or expansion;

(b) if so, the projects for which the
investment has been proposed by the
Planning Commission;

(c) the tota® investment made so far
on these' projects ;and

(d) the benefits likely to be
after their completion ?

derived

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B, R. BHAGAT) : (a) It has been
roughly estimated that the completion of
Central Industrial Projects currently under
implementation would require an invest-
ment of approximately Rs. 1500 crores
beyond 1967-68,

(b) to (d). A statement giving project-
wise investment during the period 1951-68
and the capacity expected to be realised on
the completion of these projects is placed
on the Table of the House. [Placed in
Library. See No, LT-2069/68.]
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MR. SPEAKER : Please come to the

question now. You are giving information
to the Minister,

SHRI HARDAYAL DEVGUN. Infor-

mation leading to the inquiry, sir.
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SHRI LOBO PRABHU : I am proceed-
ing on oertfin presumptions winch have
been just admitted by the Mimister. First
is that these enterprises have resulted in loes
to the country, Second is that these losses
have also been investment takea out of
taxes and loans from the people. Third
is theat ®his country is alseady sufferiag
from excess capacity. In these circoms-
tances I want to ssk certain questions.
First question. is : among ‘these projects to
be implemented in the Fourth Plam how
many are complete and how msany sufl
remain to be completed. Im rpespect of
those which bave bsoa completed are they
workisg on a profit, so as to justify ‘ex-
pamsion ? Second is im respect of the new
projects—he has mentioned Bokaro just
now—fertilisers and so on, have you comn-
sidered in view of the great scarcity of
money, with the Government, inviting
foreign capital or even private Capital in
the country ? Lastly has the Governmeat
considered when there is no moamey for
very urgent things like agriculture and
even for giving a need-based wage, why
they should indulge in these sopbisticated
productions which- do not help the ‘com-
mon- peogple ?
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SHRY B, R.‘PRIAGAT : About the ques-
tian of the. rate of returns on the dmvest-
mengs made in these projects, cwery year
the anreal report is placed before Parlia-
ment, snd ‘T wroted from. that, ' All these
investmsends in these prejects which are
running, not under construction, are giving
a retura. of 3-4% but the fact is......
(Interemptions).

SHMRY D N. PATODIA : It is not cor-
rect that most of the projects are gwing
return. There are units which are run-
ning om loss. The specific question is:
what do- yen propose to do in respect of
those projects which are running on less ?

SHRI B. R. BHAGAT : I have qualifi-
cd it. If the hon, Member interrupts me
half way through..,...

SHRI D. N. PATODIA :
is permritted.

SHRI B. R. BHAGAT : It is difficult
for me to answer about individual pro-
jects—whether the projects are running at
a loss or not—but I was trying to give a
general picture that if you take together
all those investments in industries which
are running—I qualified it—and not in the
comstruction stage, there is a return of
three to four per cent. As I said earlier,
in order to take the maximum advantage
of the investments made and in order that
therc is a surplus available for further
projects or for the Plan, it is necessary to
plough these investments and raise the
rate of return from them. So, there are
no two opinions on it, and I entirely agree
with the hon. Member that we must get
the full benefit of the investments made.

Interruption

As for the point that there is no money
for agriculturc or for any other project
because thc monies have been invested
here, this is not true, because at least for
the last three years, there has been all
the money that agriculture needs and the
various inputs that have been provided, and
agriculture is progressing. And in the
future, in the new Plan that is being
drawn. up, the emphasis is on these quick-
yielding projects, whether in agriculture or
in the agricultural inputs. In the indus-
trial. sector, there will be hardly any mew
big project in the fourth Plan, and the
jdea is to redlly complete the projects that
‘are undertaken and to have the maximum
advantage from the investments,
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SHRI ONKAR LAL BERWA—rosc—

MR. SPEAKER : The moment he gets
up, I must see him, No second man can
be scen except him! I have called two
people from this side, two from that side
and now I have called Mr. Shastri, Hon.
members want to catch not only the eye
but the ear of thc Speaker!
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SHRI SURENDRANATH DWIVEDY :
The Minister just now told us the crite-
ria by which industrial projects in different
States are taken up. He also said that un-
developed States should be able to raise
internal resources, Have they made any
assessment of the resources which can be
raised by those States which, according to
their own criteria, are undeveloped ? Since
those States have very limited sources of
raising resources in those States, are they
making any special efforts to see that
those States do not suffer on account of
planning and come on par with othér
States as quickly as possible ? What spe-
cial ,stops are they going to take in this
direction ?

NOVEMBER 13, 1968
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SHRI B. R. BEAGAT : The critetion
I mentioned was in some different con-
nection. A question was asked about
UP. and I explained how the intefnal
resources and Central assistance will be
augmented. It is true that the more back-
ward a State the more difficult it woall' be
for it to raise resources; there can be no
two opinions about it. Two committees
in the Planning Commission are looking
into the question to idéntify backward
regions. They will consider the 'various
ingredients of backwardness.

o dw oo : I wT A&
T | 3 A IR ¥ wiwe ¥ afad
grmn g

SHRI S. KUNDU : Please talk some
sense. Do not say that some commissio
wi'l go mto it.

sy g @ . FTET & AN
¥ mfar g1 777 & fwEw @
fawer gam 2 0

SHRI B. R, BHAGAT : You know vou
are raising the same old question about
backward regions. This committee will
identify the arca where stimulated growth is
required. Then it has to suggest a pattern of
development including dispersal of indus-
tries, the agro-industrial base and agricul-
turzl development in the area in a con-
centrated form. Thirdly, it has to suggest
measures for flow of financial resources in
the area so that all these things lead to the
accelerated development of the area.

MR. SPEAKER. I think, if hon. Mem-
bers are very keen, some day we can have
a small discussion on this. Spending half
an hour or one hour during the Question
Hour on one question is not going to yield
any result. We have already spent 25
minufes on this question and at least ten
more hon. Members want to ask questions.
So, if you want me to continue with this
question for another two or three minutes,
I would like to give a chance to ask sup-
plementaries to one or two hon. Members
who represent politicdl parties and a parti-
cular point of view,

st qoge wewelt : 7 gew @
&4 ¥ avg 7% g @ gfwafas
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SHRI E. K. NAYANAR : In the reply
the hon. Minister has mentioned that in
the thrce Plan periods Kerala got only
Rs. 51.1 crores and that the Planning
Commission and the Government arc
going to identify the backward areas.
Last year the Government had sanctioned
.the phytochemicals plant and the preci-
sion tools factory for Kerala but even
now they. have not begun that work. I
want to know whether Government will
change the criteria about backwardness in
respect of Kerala and the Centre’'s dis-
crimination in the last three Plan periods.

Secondly, every year Kerala is export-
ing Rs. 1,138 crores worth of goods and
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earning foreign exchangs to that extent.
Last month Shri Fakhruddin Ali Ahmed
visited Kerala and Madras and attacked
the workers in the HMT factory and
other public sécter undertakings by saying
that they wers the rmsin reason for losses
in the public sector. But Hindustan Steel
Limited has been running at a loss of
Rs. 20 crores and even Bhilai is not
utilising the full productive capacity of
the working class. 8o, Shri Fakhruddin
A'i Ahmed has been attacking the non-
Congress governments in the name of the
working class. I want to kmow why
Hindustan Steel Limited is working at a
loss and whether Government will take a
positive attitude about the imdustrial deve-
lopment of Kerala, which is a backward
area, and proceed with the precision tools
factory and the phytechemicals factory

SHRI B. R, BHAGAT : A number of
questions have jumbled....

SHRI E. K. NAYANAR: Only two.

SHRI B. R. BHAGAT : About the needs
of Kerala or any other States which have
lagged behind in development, that will be
taken care of in the new Plan. As I
cxplained, so far as the instrument of Cen-
tral assistance is to be used, the whole
question has been rationalised as a result
of the recommendations of the Committee
of the N.D.C. All the elements, the
backwardness, the special problems, which
have retarded development in the past
will be looked into. That I have already
answered.

As far as the public sector is concerned,
this matter has been examined every year.
It is unfortunate that the public sector is
not doing as well as it ought to do. The
investments are there. The management
and other things need to be streamlined
and improved. One reason which should
not be forgotten as to why the Hindustan
Steel is making losses is that suddenly the
internal demand for steel as a result of
recession went down. Most of the steel
plants have been working below the capa-
city. But on the other, fhrough stimulat-
ing exports—this year the targets of steel
exports are higher—we Wwill . be able to
make good.
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PAK. MILITARY PREPARATIONS
N :

T

*62. SHRI B. K. DASCHOWDHURY :
SHRI R. BARUA:

SHRI YASHPAL SINGH :

SHRI N. R. LASKAR :

SHRI SHIV CHARAN LAL:

SHRI NARAIN SWARUP
SHARMA :

SHRI JAGANNATH RAO JOSHI:

SHRI BANSH NARAIN SINGH :

SHRI BRIJ BHUSHAN LAL :

SHRI KANWAR LAL GUPTA:

SHRI RAM GOPAL SHALWALE:

DR. SUSHILA NAYAR :

SHRI RAM SWARUP
VIDYARTHI :

SHRI RANIJIT SINGH :

SHRI SHIV KUMAR SHASTRI :

SHRIMATI SUSHILA ROHATGI:

Wil! the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Pakistan
kas stepped up of late Military and para-
military activittes and comstruction of
defence walls, canals, under-ground roads
and bunkers all along the border from
Kashmir to the Rann of Kutch;

(b) if so, whether it is a fact
Pakistan has also tried to send a
number of spies
Punjab;

(c) whether it is also a fact that num-
ber of them have been arrested by our
security men;

that
large
into Kashmir ahd

(d) whether it is further a fact that
interrogation of some of the intercepted
spies has yielded important information

about Pakistan's activities in India; and

(e) if so, the measures which have been
taken by Government in this regard ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (e).
Pakistan continues military activity of
various kinds including construction of
defence structures and conducting of train-
ing exercises across the border. There is,
however, nothing to indicate that there has
been a significant increase in these activi-
ties recently, Pakistani spies have been
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trying to operate in Kashmir and Punjab.
Some of them have been arrested and their
interrogation has revealed information re-
garding their activities, Our Security or-
ganisations at the State and Central level
continue to be vigilant to foil their designs.

SHRI B. K. DASCHOWDHURY : If I
am correct to say, in the last session, in
July last, our Defence Minister said that
Pakistan’s military preparations have becn
doubled. That can be seen from the pro-
ceedings., Here, thc hon. Minister has just
stated that there is no such specific infor-
mation, There is a press report published
in the Patriot of 7th Scptember that Pakis-
tan's armed forces are fully equipped and
ready to dcal with any threat to their
security. It further says:

“In a message issued on the occasion,
Mr. Ayub Khan claimed that for years
Pakistan had becn exploring a!l honour-
able and just avenues of settling thesc
disputes with India in a peaceful man-
ner....One day India would rcalise the
advantage of living in peace with
Pakistan.”

These are all clear indications of their
preparedness,  Pakistan has stepped up its
para-military preparations. They are scnd-
ing spies to India. This is definitely to
attack India at some future date. While it
is admitted on the part of the Govern-
ment that they are sending spies and some
of them have been arrested, I feel, it is a
definite case of intervention under the
international law, 1 would like to know
from the hon. Minister whether this
Government wants to take any specific
measures to prevent this intervention from
time to time and a'so whether, as far as
the situation demands, this Government is
willing to use compulsive method of force
under the clauses of the self-defence of
the U.N. Charter.

SHRI SWARAN SINGH : I think the
hon. Member is taking a legalistic view
which is not justified. No country ever
says they are sending spies. To say that,
because spies are not allowed under
international law, we should invoke some
provisions of the U.N. Charter or the
like is a suggestion which is not practicable.
The best way to deal with spies is to
strengthen our security, arrest them and
take proper action to stop fheir activities



KARTIKA 22,

17 Oral Answers

and to foil their attempts. This is pre-
cisely what has been done. As I said
carlier some of them have been arrested in
Punjab and Kashmir and their interroga-
tion has led to useful information which
cnables us to stop further activities of
espionage and the like,

SHRI B. K. DASCHOWDHURY :
About spies, here is another report publish-
cd in the Hindustan Times of 21st Septem-
ber where it is said :

“It is reported that some of the inter-
cepted spies could fluently quote from
Hindu and Sikh scriptures in Sanskrit
and other difficult dialects....” ‘

Not only this, those spies have already
created some admirers and lovers behind
themselves. What is more, they are being
trained by Pakistan to take various roles
from beggar to society girls....

MR. SPEAKER : He may put his ques-
tion, There are 20 names for this Ques-
tion,

SHRI JYOTIRMOY BASU : Mine may
be the 21st.

SHRI B. K. DASCHOWDHURY : In
the case of the 19th September strike, the
Government was quite efficient enough to
put down their employees. I would like
to know, in view of the press reports that
I have quoted now, whether the so-called
admirers and lovers of Pakistani spies have
been apprehended by the Government and
if s0, how many have been apprehended
and if not, what measures Government
propose to take to prevent such activities.

SHRI SWARAN SINGH: I do not
really know what the hon. Member means
by the expression ‘local admirers’. Any-
body who aids or abets any spying activity
is himself responsible for espionage and
appropriate action has been taken. In the
arrests that have taken place, there are
some Indian nationals and there are also
some Pakistani nationals, Whoever indulges
in any activity of this nature and is sus-
pected of doing so is arrested, interrogated
and appropriate action is taken.

SHRI R. BARUA : Recently the anti-
Indian propaganda has assumed new dimen-
sions in Pakistan. President Ayub Khan’s
recent statements are also calculated to
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whip up anti-Indian feelings. Mr.. Bhutto
and his followers are also playing the same
game. In view of this, may I know from
the Government whether they apprehend
any imminent attack on India as a diver-
sionary tactic ?

SHRI SWARAN SINGH : I agree that
the anti-Indian propaganda has been step-
ped up in Pakistan and one view, which
has been mentioned in many quarters, is
that this is to divert the attention of the
Pakistani people from their internal pro-
blems and this is the type of pastime in
which Pakistani leaders often indulge when
they face difficult situations in thier own
country. Now there is validity in this that
the anti-Indian campaign has been stepped
up. We have to take note of that. About
the question whether any imminent attack
is contemplated by Pakistan, that is not
our assessment, but if they embark upon
any such venture, I am sure we will give
a benefitting reply to that.

ot guare fag : w@T SVEIC W0
ag qar & f& aofeam § @mEl w@r
FUST wew o g o fegmw ¥
ATg FRATAT @A E | AIME @r
TR ATY ST THHIT &P, I g
TIH WAt gertE qar g, fRgd
AERAT Tl F At W@ & famior
& faw sy g€ AeET fFar g
FAT WTTT FIFIT AGIHT et ¥ 9319
wrgal & @ W1 awmer fEwoan,
ITRT A FW F Ffew FT G} 7?
FAT ATLT TXFTT FT1 qg o7 qar &
fe & gegdiendr wrgal @ gaAr
axa fF & gz offema & wagal
F1 fagyq faen 7538 ?
SHRI SWARAN SINGH : It is correct

that there are many Pakistani citizens who
want to live in peace with India.

The other question does not concern the
Defence Ministry.

SHRI N. R. LASKAR : I would like to
know whether it is not a fact that because
of the worst type of roads in the eastern
sector of our country, mostly the areas
adjoining East Pakistan, the mobility of our
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@m, specially the armed forces, i Tes-
tricted very mmch, and if 50, I would Fke
to-knaw why e Governmemt is hesitwiiag
1o tako care of those bosder rouds in
thaee amas through the Border Roads
Organisation.

SHR] SWARAN SINGH: I am not
hositatiag to uadertake the comstruction of

roads wherever they are necessary. The
trouble is that some of the development
roads also are attempted to be passed on
to us by the State Governments,

W for wew == : am wEw,
ﬁﬁft&mmg&wa_
fsem fiw & s @ fawmE
1 T fee # ofae §
I [ A Q@ g ozafag
TR WS g Iw TG F7 2w
FN AN aifFRT W oave wEw
IFT FG FAA@HT ?

AU WU 9w 3g g fr g
AT F74 N N Gwar & & o fr
TEHT AT F TG &, 79T QI
Ffom w7 31 FEw oo T
2 ?

_SHRI SWARAN SINGH : We are also
giving adequate attention to the building
of what are called static defences in our
territory,

&t frr T W ;G srEedr
FTIW & | Amy AERY, 4 I
RA F71 § s & wgizg @ #E
faaga & a&i§, ¥ it 4 <uv
T IRY I A frar T oeme i
IO gHT TE |
MR. SPEAKER: The

started in English.
English.

hon. Minister
He can go on in

SHRI SWARAN SINGH : I shall cer-
tain’y go on in English. I would also like
to say that my Hindi cannot compare with
the U.P. Hindi, and T shall choose my own
Tanguage,
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W dr g FeT wEey,
WERE WA §, ¥ fgem § e
o §

MR. SPEAKER : Even wWhen there is a
clarification, he can spe#k in Boglh ¥ he
wants, Anybody could speak in either of
the two Ianguages. Nobody can coimpel
anybody else to speak in a particular fin-
guage. Because the question has been put
in Hindi, it does not mean that he casmot
agswer in English. I cannot accept the
proposition. He began in Pnglish himself.
I did not ask him to speak in any parti-
cular language. He began in English but
somebody took objection to that, If he
begins answering in Hindi, then somchody
else may abject and say that-he wanta the
answer in English and that wilk lead %o
trouble.

SHRI SWARAN SINGH: As I said
earlier, we are also giving attention.to the
comstruction of static defences, Besides
that. ...

T VAT A ;e WG,

J7T sAFET AT AT |

MR. SPEAKER: Duoring Question
Hour, there can be no point of onder.
That is the normal practice.

st TN Va® qAAA : Har q A
gfagr ¢ #1 5aw 7.5 § A aeaTeEn
7g wgir @ fa rgwmr w5 farfaa

Foir | {67 qaET A fagemr 7

#FMEs & 7 A9 gAET Y Fifa, gw

THH AT .

SHRI A. SREEDHARAN : We want the

answer in English, He cannot be pres-
surised to speak in Hindi by anybody.

MR. SPEAKER : While we are talking
of defence, let us not bring in the language
issue. Defence is more important than
bringing in the language issue. After all,
there is simultaneous translation. Only
simultaneous speaking is prohibited here.

o deTm e wERY, ¥
fermh & a1 ma g
MR. SPEAKER : That is not proper.

There are people in this House who . do
not know Hindi also. I am not going to-
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direct him 1o speak in -one Janguage ar the
If the hon. Member takes objgc-
tion and says ‘that the ‘Minister should
answar in Hindi, then there .are alss -other
Members like Shri A, Sreadharan whe
want that he must speak in 'Englih. 3o,
let not the language issue be raised here
unmecessarily where it hdas not arisen at

other,

all.

st b Tm
F7 TEE

IR EC R el

MR. SPEAKER : Every hon. Member,
be he a Minister or an ordinary Member,
has a right to speak in ecither of the two

languages. . . .

AN HON. MEMBER : Or his mother-

tongue.

MR. SPEAKER : Of course, I have al-
ready allowed that, I am not prohibiting
If he wants to be understood, then
he should speak in either of these two
simultaneous

that.

languages, because there is
translation,

SHRT SWARAN SINGH: My only

comment is that this type of attitude cer-
taitlty does not help the cause of Hindi.
Thett is all that I can say.

The second question asked was whether
traders who were indulging in objectionable

activities were suitably dealt with or not.
1 would say that they are suitably dealt
with,

ol TR AN : IAEAH TR,
Y wEr W ¥ Famar v aofewmE
] A afafafaar § 9@ A AH
gt ¥fe waw agd fr fey &%
e ¥ FmAR T fal § arfee
# wfafufuat 1@ @ § Rk IR
TR, e Y T &, @1 S
g A Ffag arfe foT sy
A, T FUF ©E ! & 1965
¥ feA &, o wfenr aw F A9y d@nr
qafesE. WN.TE 4 ST ai
o e fer S, W@ a7
AT @ A ¥ wEaw ¥ R
SRl oY o X faar W e Sew
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SHRI SWARAN SINGH : I have not
got a detailed break-up of that,

W AT AT A : AT AR,
7 77 WY & fF wifear o fedea
F FIX AEEY AT TATH & 3. 52

IFFT FE qFEAT far mew ?

SHRI SWARAN SINGH : I think the
reply .is obvious, We have to defead all
our territory and any attack anywhere on
our. territory or on our sovereigmty will
be resolutely resisted. I have no doubt
about that in my mind.
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About the other question that he asked,
it is true that the percentage of the gross
national income which is spent by Pakistan
an defence is much higher as compared to
what we spend. But I could not confirm
the exact figure given by the hon. Mem-
ber. It is true that in several parts they
have constructed structures and they have
improved their means of communication
and have also built canals or other defen-
sive structures, We on our side have also
taken adequate steps at the places where
from the strategic point of view we cunsi-
der them necessary, and we have also
completed severa! defensive works on our
side.

SHRI KANWAR LAL GUPTA: What
about the Rajasthan border ? That was
my main question. TISTEYTT § IZ1 A 30

Hre Tt w3 foar & o) I feew

N AT § g FT @ § MWifE

g o gar §, a7 T fag e A

I W EE !

SHRI SWARAN SINGH: 1 do not
accept that they have evacuated 30 miles
of the strip all along the Rajasthan border.
We are fully in touch with the situation
on the Pakistan border, and I do not anti-
cipate any difficulty in meeting any threat
that we might face from the Pakistan side.
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awit &1 A feard ad, afz afeem
A frr wrE 9T smwwr fear At feR-
fer 29 & W N dfw T AN
F1 sreaE faar g ?

SHRI SWARAN SINGH : We have no
Information of that nature at all, that any
part of the international border was jointly
inspected by Pakistanis and Chinese. As
I have said earlier, it is true that Pakis-
tan has constructed several defensive
structures in the form of canmals etc. The
Ichhogil type Canal, which was mentioned
by the hon. Member, is one such thing.

It is a fact that Pakistan is getting mili-
tary equipment from a number of countries
including China and also West Europeen
countries. This matter has been dcbated
here also. They are also likely to get
some equipment from the Soviet Union.
I do pot think that we have adopted this
as a policy that we will request other
countries however friendly they are to-
wards us to send their soldiers to fight for
our independence. We must remember
that it is for the 55 crores of the people
of India to fight for the preservation of
their independence. This sort of idea that
we should ask for soldiers from other
countries is something which is absolutely
unacceptable to us. .

SHRI ATAL BIHARI VAJPAYEE:
Nobody asked for that,
SHRI SWARAN SINGH : That was

what he asked, Read the question, His
question was :

fem 2w ¥ dfqw o G X FT

Sl TWON WEE ;. Hdl "GRG A
oaE O AE OGN | 919 "Ry A
= @tw #gr g s=iv s
FeT |

MR. SPEAKER : What he meant was
sainik equipment, military equipment,

SHRI SWARAN SINGH : ] am glad if
he has clarified the position. I accept that.
As regards getting equipment, it is a very
peculiar way of looking at that problem.
His question was : in case of attack, which
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countries will supply you equipment ? The
equipment will be useless if I ask for it
when any country actually invades us or
actually commits aggression on us. We
must have all the equipment before that.
We have got also sources from where we
can get any equipment that we iike, In
the wide world, there is no monopoiy of
any one country in this field, We should
also not forget that we are devoting the
maximum attention to manufacturing most
of the equipment we need in our own
country, and over the past years we have
made significant improvement in that direc-
tion,

DR. SUSHILA NAYAR: The hon.
Minister has confirmed that there is com-
siderable increase of anti-India propaganda
in Pakistan. Have Government brought
this to the notice of the Government USSR,
the country which was responsible to a
large mcesure for the Tashkent Agrecement
and which has developed a very great new
{riendship with Pakistan, so that they might
use their good offices to prevent this type
of evil propaganda and cvil intentions be-
hind it from taking concrete shape ? Second-
ly, it is also well known that Pakistem is
helping the Nagas and Mizos and also is
fomenting trouble again and again, day in
and day out, in Kashmir. Under the cir-
cumstzmces, I would like to know why the
Government of India are so shy even to
sive moral support to the Pakhtoons and
such other elements in West and Fast Paki-
stan who are fighting for their freedom ?
When Pakistan is giving arms to rebellious
clements within our country, why should
we not give such elcments on their side
cven moral support ?

SHRI SWARAN SINGH : As for the
first question, the Government have kept
the USSR fully informed of the hatc-India
campaign which has become a normal
pastime of Pakistani leaders, which has
recently been stepped up. About the
second question, I agree that Pakistan has
becn helping the Nagas, Mizos and also
the unlawful elements in Kashmir, and we
have to take adequate action to stop that.
As to the best way of stopping it, I would
beg of hon, members that Pakhtoonistan
shou'd not be linked with this, We should
take our stand squarely on this that
no country has got the right to interfere in

the internal affairs of another country, whe-,
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ther it is Nagas, Mizos or anything else.
Pakhtoonistan is @ separate question, and I
am sure that when it is raised, the External
Affairs Ministry will deal with it.

st A weq  feumt ;e
AEIET, Tar WERT ¥ AWt " fE
FWR AR qaw W afFEw &
IgE afFT § AR TB I A THE
TE @ Frag g A8 & froandr
8 qea™ F TR q@R g
fag & 97 Q@ @ 7 F% 08
foe & S ang IR ag W 91
fF qeoeam F 9T W arfeEe &
SgE a¢ afwr § afz g ar AW
qF31 F faT 9% F@ F fAg g@<
Foqr fear & 7

# oF qATT AR oA A § R
T qE qF T & 5 R ;Y
foaet oo ST & ST FIW FT
W& ITH A § Pt TR,
I aE # faet ww W g ok
I TR FO FAR R TfFEITT
FEITATE ?

SHRI SWARAN SINGH : This question
related to Punjab, and therefore the answer
also was confined to that, but in - other
parts of India also wherever there are
activities by Pakistani spies or, in fact, any
spies, adequate action is taken. About
the second part, I do not accept the sugges-
tion that there is mo co-ordination between
the various agencies ' functioning : in
Kashmir. There is co-ordination, If there
is any specific thing in the mind of the
hon. member, he can inform me later, and
I will be glad to look into it.

ot Tl [feg : e WERT,
fr = fm fafy & wEEr W
q@T TEAT dfeEl T g8 FH
™ ¥ 1| & 1965 ¥ EHTQ e
¥ afrera &7 9 wfe @t e
IaX TGT F I AR ST A
" @ EuT e ¥ 9@ 13 feda



fis daY wEiew #Y g TweTd fr feafy
AN WEFAT W HEA F TE @9
T TE FET FEA TR §, IR
g1 3w # fgeom FWF EIfae
g GST g TWE qE@ J AR A
qEENT FW F JAR g A AT T
TAT § T FB AW F& W AT
qoar & fag avqur agEE TR
I A IR T AT I wT
favg g fs g A FY

WAt g, 9% g 7 @Al § R ag
ST F) 4% agr fegfa ¥ s @y
FE § AR IEF FIT TG TSR
w1 F ag gom e
IM Faw 9 fg7 qgw awTETEEl
# 7z o a1 f5 Fo wfewrr qa-
afsy awe MU E AR IFA g FIN
figfr aive e/ WA 9T AW
v A ATD F o @ A
gz foile f& a7 gwifsat ¥ at
. EY gg o fraY A fedv &Y gRiv

SHRI SWARAN SINGH : I could not
catch any precise question, except that
he does mot like.... :

! YW WR weAW™ : 12 &%

g . . (wawm)
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ol R A
WIE AT W & AR

SHRI BAL RAJ MADHOK : We are
very sosry for it.

SHRI SWARAN SINGH : This is not
the first time that he is displaying bad
manners op the floor of the House and I
wauld try to ignore it and would not touch
it with a pair of tongs. If this is the type
of attitude that these people adopt, then
I do not know why they make this big
noise.  (Interruptions)

N e fagpd awE o S e
THT A AW VI KA | 0|y

gl T gy aTwY srq WrHY T ST
T|E F T AT AG 2

MR. SPEAKER : That is rightt Now
and then I am seeing this type of things
here, I do pot think any group or Party
or anybody is respoasible for it. In every
Party there are some people who are not
able to control themselves. On that
aocount you cannot say that the Parties
are at fault. The leaders of the Parties
are very sorry. The leader of the Party
is very sorry for the conduct of the hom.
Member. They feel very unhappy about.it.
I am glad at least the top people, leaders
of the Parties, are unhappy about it. I
hope in future they will be careful,

SHRI SWARAN SINGH : What I would
expect is that this should be expunged.

MR. SPEAKER : On the other hand ‘I
would appeal to the hon. Member to with-
draw it. Expunging is not proper. The
hon. Member must realise that he has made
a mistake and then withdraw it.

Wl gra WX FEIE WY A
faiis a@ T 0 ) GF AW
¥ [ATT @Y T 9T 12 q, TN
fag & #dr WA ®' ag F@Arw
Hqrgaw 91 |

st frw gaTe wreR Al SwT
W I 2 GAQ Al WRRE A
efwt fear fe ofesm &Y 33
dofar aga @ 7 § AR W@
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ngmframﬁm?wq
ITHT FTT AT fAely & 7

SHRI SWARAN SINGH : This is a

very general question, We have been
keeping, as I said earlier, the U.S.S.R.
Government fully informed about the

assessment of Pakistani preparations and
intentions. About the interrogation of the
spies arrested in Kashmir, they gave use-
ful information.

st firr g mE @ 7 AT
argr ar fx wfafsar v g€

SHRIMATI SUSHILA ROHATGI: It
is a fact that Pakistan has refused to sign
the no-war pact and is making hectic war
preparations and has cancelled the leave
of the military personnel, and the spectre
of foreign aggression is also looming on
the Indian horizon. With this background
in mind, will the Defence Minister and the
hon. Prime Minister consider it advisable
to appeal to the nation, to take the nation
into confidence to call a halt to various
disturbances in the country which are
undermining the unity and strength of the
nation,

SHRI SWARAN SINGH :
suggestion, Sir.

It is a good

WRITTEN ANSWERS TO QUESTIONS

PERMITS FOR ENTRY INTO NAGALAND

*63. SHRI BAL RAJ MADHOK : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that a permit
from the Chicf Secretary of Nagaland is
needed to enter Nagaland by any citizen
of the rest of India;
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(b) whether it is also a fact that such
a permit is required by the trapsit passen-
gers passing through Nagaland as well; and

(c) if so, the justification thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). Under the provisions of the Bengal
Eastern Frontier Regulation, 1873, all
persons including those in transit, other
than the indigenous inhabitants of Naga-
land, residents of Manipur while travelling
on the Manipur-Dimapur Road and
Government servants, are debarred from
proceeding without an official pass issued
by the Chief Executive of the District,
beyond a line which has been demarcated
along the foothills of Nagaland, It was
stipulated in the 16-Point memorandum
of 1960, that the then existing control
over the entry of non-residents into Naga-
land should be continued, in the interest
of the less developed areas of Nagaland.

gfema @t s fafedy 7 aifeaw
FRGT FT IARAA

*64. st wgrow fag W@t cowT
T Tl g T T TAT HG0
f*

(%) gfeas Tax w0, Ieamm
¥ dfEq feadt wem | afeqw
TR #1 IAqRA  TAw P @r
IR TR FH A AN AT QAT
F AW wT 8§

(@) =7 ag a9 & f& @ifeaw
FERE #1 AU ¥R Frafa & FE AT
JIET AT FFAT §; HR

() afz g, @1 ™ @A T
drft afy ¥ faee fog o F &7
FICTE ?

waw wal, Ao-wfea @@y, Qe
wat aqr dafus w@ war (sPwy
i nidt) ¢ (F) wEEE wEE
TR AR weRe w1 forw #%
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fafde & s dda & fear san
2

T WEA F HT TAGF IAET
TWA 4,200 Wfew e & 1 TTR-
affeqw  wwe, F9ET, A, FES
AT AT JAWT FHH A AT I@T
21w T O WY g
& fag, arad § ot qud #1 garA
¥ fag AT SrvErTere & &7 § o fFar
i |

(@) g7 791 fadw & zq* &@qa
FIRA o= & ¥ fry w0 FFEO
¥ @ 7T N gfee 78 A

() w7 @ T Fzaw

VisIT oF KHAN ABDUL GHAFFAR KHAN TO
INDIA
*65. SHRI S. P. RAMAMOORTHY :
SHRI P. D. DEO:
SHRI R. K. AMIN :
SHRI S, K. TAPURIAH :
SHRI RAM KISHAN GUPTA :
SHRI SRADHAKAR SUPAKAR :
SHRI BHOGENDRA JHA :
SHRI SAMAR GUHA :
SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No, 4077 on
the 14th August, 1968 and state :

(a) whether the programme for the
visit of Khan Abdul Ghaffar Khan has
since been finalised; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
No Sir.

(b) Does not arise at this stage.

LANDING OF ZoND-5 IN INDIAN Ocran

*66. SHRI GEORGE FERNANDES :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :
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(a) whether U.S.S.R. had given advance
intimation to Government of its plans to
recover the automatic space station Zond-S
from any specific location in the Indian
Ocean;

(b) if so, when the intimation was re-
ceived and whether ships and other vessels
were warned to keep off the waters where
the Zond-5 was expected to !and; and

(c) if not, whether Government have
taken up the matter of giving proper inti-
mation in future with the Government of
U.SSR. so that fishermen and ships in
such areas are not exposed to physical
risks in similar situations ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) No, Sir.

(b) Does not arise,

(c) As the event took place on the
high seas, and not in the territorial waters
of India and as no hazard to our fisher-
men or ships was involved the Govern-
ment have not taken the matter with the
Government of the U.S.S.R.

BiLATERAL TALks witH USSR.

*67. SHRI N. K. SOMANI :

SHRI BENI SHANKER
SHARMA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI VISHWA NATH PANDEY :

SHRI P. N. SOLANKI :

SHRI K. LAKKAPPA :

SHRI RABI RAY :

SHRI P. C. ADICHAN :

SHRI OM PRAKASH TYAGI:

SHRI ONKAR SINGH :

SHRI BASUMATARI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a Russian delegation re-
cently came to India for bilateral talks
with Government;

(b) if so, the details
talks which Government had with
Russian delegation; :

(c) whether developments in Czechoslo-
vakia were also discussed with the Russian
delegation; and

and nature of
the
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(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) and (c).
Yes, Sir.

(b) and (d). The consultations gave an
opportunity to the two countries to ex-
change views on a wide range of interna-
tional and bilateral questions in a frank
and friendly manner. Such consultations

are of confidential nature and it is not
customary to disclose them.
‘CENTRALLY-SPONSORED SCHEMES  DURING

FourtH FIVE YEAR PLAN

*68. SHRI HEM RAJ :
SHRI D. N. PATODIA :

Will the PRIME MINISTER be pleased
to state :

(a) the number and names of Centrally-
sponsored schemes that are proposed to be
included in the Fourth Five Year Plan;

(b) the names of schemes which are
proposed to be left to the States; and

(c) the guidelines which have been
formulated with regard to the new deve-
lopment schemes which are to be sponsor-
ed by the Centre in future ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) A statement is
laid on the Table of the House. [Placed
in Library. See No. LT-2070/68.]

(b) The State Governments are free to
include in the State Plans such schemes as
they consider necessary for development in
their States keeping in view the overall
national and sectoral priorities which will
be determined by the Planning Commis-
sion, in consultation with the State Gov-
ernments,

(c) Central Ministries are working out
the details of the approved schemes.
Guidelines wil! be decided upon after
the details are examined.
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DIALOUGE WITH CHINA

*69. SHRI DHIRESWAR KALITA :
SHRI H. N. MUKERJEE :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that there has
been no violation of India’s air-space by
Chinese aircrafts for the last three years;

(b) whether Government consider it as
evidence of a welcome change in the atti-
tude of the Chinese Government towards
India;

(c) whether Government feel that the
time has come for India to open dialogue
with China on the outstanding disputes
between the two countries; and

(d) if so, whether any steps are being
taken in the direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R, BHAGAT) : (a) No Sir.
There have been a few instances of viola-
tion of India's air-space by Chinese air-
craft over the last three years,

(b) Does not arise,

(c) and (d). The Government of India
have scveral times stated that India is
willing to resolve differences with all
countries including China - by peaceful
negotiations consistent with India’s natio-
nal interests, However, the Chinese
Government have so far shown no inclina-
tion to settle differences with India by
peaceful negotiations,

RELEASE OF SHRI TRILOK CHANDRA FROM
PAKISTAN

*70. SHRI INDRAIJIT GUPTA :
SHRI LATAFAT ALI KHAN.
SHRI YOGENDRA SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the further efforts which have been
made by Government to secure the release
of Shri Trilok Chandra, a Delhi student,
detained by Pakistan; and

(b) whether he is likely to be released
shortly ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) The
Government of India have offered to re-
lease a Pakistani nationa! who might have
completed his term of imprisonment in
India in exchange for Trilok Chandra, but
the Government of Pakistan have not ac-
cepted this offer and are demanding the
release of Pakistani nationals who are still
undergoing imprisonment in India.

The Government have taken wup this
matter with the Pakistan High Commis-
sion in India and also instructed the Indian
High Commission in Islamabad to seek
such legal remedies as might be available
in Pakistan to secure the release of Shri
Trilok Chandra.

(b) Government of India have so far
had no assurance from the Government of
Pakistan that Trilok Chandra will be re-
leased,

MaPs ON KACHCHATIVU ISLAND PUBLISHED
BY SURVEY GENERAL OF CEYLON

*71. SHRI KAMESHWAR SINGH :
SHRI GHAYOOR ALI KHAN :
SHRTU KEDAR PASWAN :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Indian High Commis-
sioper in Colombo has sent copies of the
maps published by the Surveyor General
of Ceylon showing Kachchativu as Ceylon
territory;

(b) if so, whether Government have
studied the maps; and

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R, BHAGAT) : (a) and (b).
Yes, Sir. .

(c) The question of Kachchativu is to
be discussed this month between India
and Ceylon and all relevant data including
the maps will be taken into consideration.

TeEN MurTt HOUSE

»72. SHRI MADHU LIMAYE: Will
the PRIME MINISTER be pleased to
state :
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(a) whether it is a fact that the Cabinet
have taken a final decision to make Teen
Murti House the permanent residence of
India’s Prime Minister;

(b) whether it is also a fact that the
decision to make this House a  Nehru
Memorial was also taken by Government/
Cabinet in 1964;

(c) whether some members of Parlia-
ment have protested against this decision
in their communications to the Prime
Minister;

(d) if so, their main argumeats in sup-
port of their plea for reconsideration of
this decision; and

(e) the considered response of
Government to this decision ?

the

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a), (b) and (e).
Shri Lal Bahadur Shastri did not wish to
use the Teen Murti Housc for his resi-
dence as Prime Minister. On June 21,
1964 the Cabinet decided that a small
committee be appointed by the Prime
Minister to examine, in consultation with
the National Committee which was then
being proposed to be set up to coordinate
action to commemorate the memory of
the late Shri Jawaharlal Nehru, the uses
to which the property at Teen Murti House
should be put. Accordingly. in Septem-
ber 1964, the Cabinet, among other things,
decided that the Teen Murti House might
be used primarily for a museum, with a
library, dedicated to the memory of the
late Shri Jawaharlal Nehru.

Recently, the Cabinet, in considering the
question of a permanent residence for the
Prime Minister of India, had the choice
of two alternatives :

(1) continuing the allotment of Teen
Murti House for the Nehru Museum and
Library, and constructing an entirely new
residential complex for the Prime Minister;
or (2) re-converting the Teen Murti House
complex into the residence of the Prime
Minister of India and constructing entirely
new buildings well suited for the Nehru
Museum and Library at a suitable place.



37 Written Answers  KARTIKA 22,

Preferring the second alternative, the Cabi-
net decided that the Teen Murti House
Complex should be re-allotted as the per-
manent residence of the Prime Minister
and that a new set of buildings should be
built for the Nehru Museum and Library,
well suited for the purpose and well
designed to commemorate the memory of
‘Shri Jawaharlal Nehru.

(c) and (d). Presumably, the Hon.
Member is referring to his own letters to
the Prime Minister and that of his collea-
pgue, Shri Fernandes, on the subject. The
contents of these letters are, no doubt,
known to him. The Prime Minister has
already replied to his first communication
repudiating certain false insinuations and
allegations made in it. The substance of
the correspondence has already appeared
in the Press.

ASSISTANCE FOR FARTHQUAKE VICTIMS OF
JRAN AND TURKEY

#*73. SHRI MANIBHAI J. PATEL:
Will the Minister of EXTERNAL AF-
FAIRS be plcased to state :

(a) whether any assistance was render-
ed to the recent carthquake victims  of
Iran and Turkey:

(b) if so, the details of help extended;
and
(c) the total amount involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) A special Indian Air Force Plane
airlifted to Iran 2,000 woollen blankets,
2,000 pullovers, 25 tents and 66 packages
of medicines.

(c) The
Rs.

total involved is

1,78,979.60.

amount

RELEASE OF DR, R. S. VASUDEVA ARRESTED
IN CuBa

»74, SHRI  CHINTAMANI PANI-
GRAHI :

SHRI J. M. BISWAS:

DR. RANEN SEN:

‘SHRI SRINIBAS MISRA :
SHRI D. N. DEB:

SHRI SITARAM KESRI:
SHRI RAM SEWAK YADAV :
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Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have been
able to secure release of Dr. R. S. Vasu-
deva, an Indian Expert with the Food
and Agriculture Organisation who  was
arrested in Cuba; and

(b) if not, what is the preseni position
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes, Sir.
As a result of the Government's interven-
tion, Dr. R. S. Vasudeva was released on
October 1, 1968, by the Cuban authorities
on condition that he would remain in Cuba
until certain investigations in respect of the
charges against him were complete,

(b) Does not arise.

RETURN OF NAGAs FROM CHINA

*75. SHRI SHARDA NAND :

SHRI KARTIK ORAON :

SHRI DEVEN SEN:

SHRI J. N. HAZARIKA :

SHRI RAM CHANDRA VEER-

APPA :

SHRI VALMIKI CHAUDHARY :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that about 1,000
Nagas are on way back from China after
training;

(b) if so, the steps which Government
have taken to check their entry into
India;

(c) whether it is also a fact that the
Military authorities are not free to patrol
anywhere near the borders so as to check
their entry on account of the cease-fire
agreement; and

(d) if so, whether Government propose
to give a free hand to military authorities
to capture all these rebel Nagas?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Government have information
about the traffic of the Underground Nagas
between China and India and are taking
all possible steps to prevent their re-entry
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into India. Security measures along the
international border have been tightened.
The House will appreciate that it will not
be in the public interest to disclose details.

(¢) No, Sir. This is not true.

(d) Does not arise.

IMPLEMENTATION OF INDO-CEYLONESE
AGREEMENT OF 1964

*76. SHRI HIMATSINGKA : Will the
Minister of EXTERNAL ‘AFFAIRS be
pleased to state :

(a) the latest position of the implemen-
tation of Indo-Ceylonese Agieement of
1964 relating to the repatriation of State-
less persons of Indian origin from Ceylon;

(b) whether it is a fact that Ceylon
Government have been rather indifferent
in implementing their part of the Agree-
ment;

(c) when the official talks between India
and Ceylon on the implementation of the
said agreement were held last and the out-
come thereof; and

(d) when the next meeting of such offi-
cial is likely to take place ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Up to Sep-
tember 30, 1968, 25,142 persons of Indian
origin covered by the 1964 Agreement
have been granted Indian Citizenship, Of
this number, 5,818 persons returned to
India upto 31-8-1968.

(b) No, Sir. The Ceylon Government
is understood to have commenced the grant
of their citizenship to eligible applicants.

(c) and (d). As is known the whole
question is being dealt with on a conmtinu-
ing basis by the Joint Committee of offi-
cials of the two Governments and through
diplomatic channels. The matter was also
reviewed during the visit of our Prime
Minister to Ceylon in September, 1967.
Progress in the implementation of the Indo-
Ceylon Agreement of 1964 will further be
reviewed at the forthcoming meeting of the
officials of the two countries to be held in
New Delhi later this month and during the
Ceylon Prime Minister’s visit to  India
from 27th November.
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SALE OF SPARE AERO ENGINES

*77. SHRI YAINA DATT SHARMA :
Will the Minister of DEFENCE be pleas-
ed to refer to the reply given to Starred
Question No. 361 on the 7th August, 1968
and the statement laid on the Table on the
30th August, 1968 and state :

(a) the reasons for auctioning the
packages containing the engines without
first opening them;

(b) the names of the firms who gave
bids at the time of auction and the name
of the firm to whom the engines were ulti-
mately sold; and

(c) the result of negotiations for the
purchase of engines back from the firm ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). These
aspects concern the Ministry of Transport
who are administratively responsible for
the Madras Port Trust. That Ministry has
intimated that what were sold by the Port
Trust were tank-like things. They were
not in packages, nor was there any indica-
tion that they were aero engines. All
packages listed for auction by the Port
Trust are opened only by the Customs for
examination. The Trust, as a bailee, takes
charge of the packages with reference to
outward condition and no packages are
opened by the Port Trust. The successful
bidder to whom the engines were ultimately
sold was Shri Varadan, 14, Moore Market,
Madras-3. Auctions are public and it is
mot customary to note down the name of
each bidder.

(c) The Indian Air Force has no require-
ment for these engines and the firm has
been informed accordingly.

The whole matter has been gone into in
detail by the Public Accounts Committee.
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MusLIM NATIONS
*79. SHRI D, C. SHARMA : Will the
Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether the Pakistan Presideat has
accused India of “trying to drive a rift
between Muslim Nations” as a part of its
foreign policy during his tour of East
Pakistan at Dacca on the 23rd September,
1968;

(b) if so, the reaction of Government
thereto; and

(c) the steps taken or proposed to be
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes, Sir.

(b) and (c). There is 20 truth in the
allegation and it hardly merit any action
on our part.

FOREIGN TOURS OF CHIEF OF NAVAL STAFF

*80. SHRI K. P. SINGH DEO : Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that certain
modern maritime countries were visited by
the Chief of Naval Staff recently;

(b) if so, the countries visited by the
Chief of Naval Staff;

(c) whether any suggestions have been
made by the Chief of Naval Staff to
modernise the Indian Navy as a result of
his visit to these countries;

" SWARAN SINGH) :
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(d) if so, the salient features thereof;
and

(e) the reaction of Government there-
to?

THE MINISTER OF DEFENCE (SHRI
(a) to (e¢). The
Chief of the Naval Staff utilised the occa-
sion of acceptance of the invitation from
the British Ministry of Defence for a visit
to the UK, also to visit West Germany,
Sweden, Netherlands, France and Finland.
The Chief of the Naval Staff was able to
get acquainted with the latest naval deve-
lopments in these countries of interest to
the Indian Navy, including new equipment.
The report of the Chief of the Naval Staff
is receiving consideration of Government.
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NEGOTIATIONS WITH REBEL NAGAs

*83. SHRI D. AMAT:
SHRI G. C. NAIK :
SHRI KASHI NATH PANDEY :
SHRI SHRI GOPAL SABOO :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have decided
to initiate fresh negotiations with under-
ground Nagas;

(b) if so, the terms and conditions of
the negotiations; and

(c) when the acgotiations will begin ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) and (c). Do not arise.

CHIEF MINISTERS' CONFERENCE IN
NEw DELHI

*84. SHRI ONKAR LAL BERWA:
Will the PRIME MINISTER be pleased to
state :

(a) the nature of discussions held in
the conference of Chief Ministers of all
the States of India held in New Delhi in
September, 1968; and

(b) the decisions arrived at and action
taken thereon ?

" THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-

TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). A
statement is laid on the Table of the

House. [Placed in Library. See No, LT-
2071/68].
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ISSUE OF INVITATIONS BY CHINESE
EMBASSY

*87. SHRI SHRI CHAND GOYAL :
SHRI R. K. SINHA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Chinese Embassy issued
direct invitations to a number of Indian
people for a reception on the 1st October,
1968 to mark the anniversary of the
October revolution;

(b) whether these invitations  were
issued in violation of the Government's
instructions to the effect that invitations to
Indian Nationals for parties in the Embassy
should be routed through her Ministry;
and

(¢) if so, the action taken by Govern-
ment in the matter and to check such viola-
tions in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) and (b).
Yes, Sir.

(c) As the Chinese Embassy disregard-
ed the procedure laid down by the Govern-
ment of India with regard to the issuing
of invitations to Indian nationals, appro-
priate measures were taken to identify
Indian invitees before allowing them to
proceed to the Chinese Embassy for the
reception. These measures are designed to
ensure proper security for the  Chinese
Embassy and are in conformity with the
practice prevailing in Peking.

CONTRACT SYSTEM IN AR,

*88. SHRI S. M. BANERJEE : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether steps are being tzkep to
end contract system in All India Radio;

(b) if so, whether any scheme has been
chalked out for the purpose; and

(c) the salient features thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). The whole matter
is under examination. ’
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NEWSPAPER IN SIKKIM

*89. SHRI 'NITIRAY SINGH CHAU-
DHARY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(&) whether the Ruler of Sikkim finances
and controls the only =newspaper of the
State;

(b) whether the said newspaper regularly
propagates against India; and

"(c) if so. Government’s reactions there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Government of India have no infor-
mation that the Ruler of Sikkim is con-
nected with any non-governmental publica-
tion in Sikkim.

(b) and (c). Do not arise.

RUSSIAN AID TO PAKISTAN

*90. SHRI HEM BARUA: Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that as reported
in the Patriot, in one of its issues in
August, 1968, that “New Delhi has been
informed by Moscow authorities the total
amount of Soviet commitments to Pakistan
for the sale of arms and military equip-
ment....”; and

(b) if so, the total amount of arms pro-
mised by US.S.R. to Pakistan, as commu-
nicated to India, and also the nature of
communication ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
Government of U.S.S.R. have informed us
generally of their intention to  supply
military equipment to Pakistan, but the
aature and quantity of these supplies have
not been intimated.

NEws BULLETINS

401. SHRT ESWARA REDDY : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to lay on
the Table a copy of the News-bulletin
broadcasts on the 18th, 19th and  20th
September, 1968 from the All India Radio,
New Delhi ?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : The News Services Division of
All India Radio broadcasts every day one
hundred news bulletins from Delhi in its
Home and External Services in thirty one
languages. However, a copy each of the
main English and Hindi news bulletins
broadcast on 18th, 19th and 20th Septem-
ber, 1968 is laid on the Table of the
House. [Placed in Library. See No. LT-
2072/68].

INDIAN NATIONALS INVITED TO CHINESE
NATIONAL DAY CELEBRATIONS

402. SHRI SRINIBAS MISRA :

SHRI NARENDRA KUMAR
SALVE :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) how many Indian Nationals were
invited and how many  attended the
Chinese National Day celebrations at the
Chinese Embassy at New Delhi on the
1st October, 1968; and

(b) the names, designations and addres-
ses of those who attended the function ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) As the Chinese
Embassy issued invitations directly to
Indian nationals contrary to the require-
ments laid down by the Government of
India, it is not known how many Indian
nationals were invited by the Chinese Em-
bassy. 12 Indians are known to  have
attended the reception held by the Chinese
Embassy on the 1st October, 1968.

(b) The following are the names, desig-
nations and addresses of those who attend-
ed the function.

1. Mr. Roshal Lal Sabharwal, s/o.
Daulat Ram Sabharwal r/o 67.
Mukherji Park, Tilak Nagar, Shop
No. 132, Bhagat Singh Market,
New Delhi.

2. Shri Shiv Nandan Sharma, 8/0. Pt.
Sant Ram, 11 Krishna Market,
Paharganj, New Delhi (Secretary
Hindi Mazdoor Union).
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3. Shri Mangat Rai Gupta, r/o 17-
B/25, Dev Nagar, Delhi, Editor
Events.

4. Maharani Gurcharan Kaur of
Nabha, r/o 101, Greater Kailash,
New Delhi.

S. Shri Ram Dhar s/o Gia Din Par-
shad, 30 Todar Mal Road, New
Delhi.

6. Shri Parshotam
Pal.

S Indian
7. a‘:{ﬁ txil;:l Balabh Employees
. of the
8. Shri R. K. Wattal Chinese
with wife. Embassy
9. Shri Anand AgnihotriJ New Dethi.
with wife.

10. Shri Bhori Dass.
11. Shri Panda Rangan.
12. Shri Bakar Ali.

FILM DOCUMENTARY OF ‘MAHATMA’

403. SHRI BABURAO PATEL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the amount spent by the Films
Division in the production of 33-reel bio-
zraphical documentary of ‘Mahatma’ which
was releascd on the 2nd October, 1968;

(b) the number of versions in Indian
and forcign languages that a proposed to
be done of ‘Mahatma' and the total cost
of such versions;

(c) whether there is a specific demand
for the exhibition of ‘Mahatma’ in foreign
countries;

(d) if so, the names of the countries
and the terms on which each country is
prepared to exhibit the film;

(e) whether ‘Mahatma’ will be released
on a commercial basis throughout the
world; and

(f) if not. the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The film ‘Mahatma’ was
produced by the Gandhi Smarak Nidhi in
collaboration with the Films Division most-
ly out of the funds provided by the Nidhi.
The Division has provided the services of
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some staff and use of some equipment to
the Nidhi, worth Rs. 2,18,800 approxima-
tely,

(b) So far, the film has been made in
Hindi and English language versions. The
Gandhi Smarak Nidhi proposed to prepare
Bengali, Tamil, Telugu and possibly Guja-
rati version 2iso. The cost of language
versions has not yet been worked out by
the Gandhi Smarak Nidhi.

(c) and (d). No specific offer has been
received from any foreign country, How-
ever, some Indian Missions abroad have
enquired about the availability of the prints
of the iilm for no-commercial exhibition in
coanection with the Gandhi  Centenary
Celebration.

(e) and (f). Yes, Sir, the Gandhi
Smarak Nidhi is understood to be explor-
ing the possibilities of commercial release
of the film.

PRODUCTION OF AIRCRAFT OF HINDUSTAN
AERONAUTICS LTD.

404. SHRI BABURAO PATEL: Wil
the Minister of DEFENCE be pleased to
state :

(a) the number of Pushpaks, Krishaks,

‘HF-24s, HF 748 (Avros) and transport

aircraft manufactured so far since the in-
ception of Hindustan Aeronautics Ltd. and

the production costs of each;

(b) the number and names of the above
aircraft scld so far with names of coun-
tries and customers to whom sold and the
prices at which they were sold;

(c) the profit or loss made by the
Hindustan Aeronautics Ltd. during the last
5 years; and

(d) whether it is proper for the Manag-
ing Director of the Hindustan Aeronautics
Ltd. to reveal in a press conference on
the 3rd October, 1968 at Bangalore the
details of manufacture of future defence
aircraft models considering the secrecy in
such matters is most essential ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Hindustan Aeronautics
Limited have so far manufactured 130
Pushpak light trainer aircraft and 16 HS-
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748 (Avro) aircraft. No transport aircraft
.other than HS-748 is being manufactured
in India. It will not be in the public inte-
rest to disclose production figures of other
.aircraft or the cost of production of aircraft.

(b) No aircraft has been sold to any
foreign country, but one Pushpak aircraft
-each was presented to the Governments of
Malaya and Singapore.

(c) The profits made by H.AL. are as
follows :—

Year Profit
(Rs. in lakhs)
1963-64 109.80
1964-65 103.75
1965-66 121.98
1966-67 129.24
1967-68 129.98

Profit for 1963-64 relates to erstwhile
Hiadustan Aircraft Ltd., which was amal-
gamated with Aeronautics India Ltd. with
-effect from Ist October, 1964 to form the
Hindustan Aeronautics Ltd.

(d) At the Press Conference held on
3rd October. 1968, the Managing Director
has only indicated generally that the new
military aircraft proposed to be designed
and developed by H.AL. would be a suc-
cessor to HF-24 with better performance
in speed. range and load. No information
of secret nature has been disclosed.

Am HEADQUARTERs EDUCATION
DIRECTORATE

405. SHRI SURAJ BHAN: Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the Post
of Technical Superintendent (Hindi) was
crcated in September, 1967 in the  Air
Headquarters Education Directorate on
getting express sanction;

(b) whether it is also a fact that the
said post is lying vacant since its creation,
despite various representations from seve-
‘ral eligible officials from all wings of the
Defence Department.

(c) if so, the reasons for not filling up
:the post so far: and
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(d) whcn and how Government propose
to fill in the said post?

‘THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) A post of Tech-
nical Superintendent was sanctioned in the
Directorate of Education, Air Headquarters,
with effect from 11th September, 1967.

(b) The post has not been filled so far:
one reprosentation flor being considered
for this post has been received.

(c) and (d). It was decided not to fill
the post, pending bringing Class I and
Class I trznsiation posts in various offices
of AFHQ and Inter-Service Organisations
on a combined roster and finaiisation of
its recruitment rules. Recruitment rules
were promulgated and a combined roster
for such posts introduced on 17th February,
1968. Accerding to the recruitment rules,
this post will be filled by promotion of
Serior  Translators/Research  Assistants
possessing the prescribed qualifications.

A panel for promotion will be drawn up,
afier determining the infer se seniority of
Senior  Translators/Rescarch  Assistants
conscquent on their confirmation on the
basis of separate Service Hgrs. rosters in
permanent vacancies.

MANAGER OF INDIAN HOCKEY TEAM

406. SHRI A, DIPA :
SHRI R. R. SINGH DEO:
SHRI S. K. TAPURIAH :
SHRI S. P. RAMAMOORTHY :

Will the Minister of DEFENCE be pleas-
cd to state :

(a) whether it is a fact that a serving
General had gone to Mexico as Manager
of the Indian Hockey Team; and

(b) whether Government took into ac-
ccunt the period of his absence and the
importancc of a serving General being
away from the country for matters not
connected with the defence of the coun-
try ?

‘THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
services of Maj. Gen. D. S. Kalha, Direc-
tor General, National Cadet Corps, were
niade aveilable to the Indian  Hockey
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Federation. for accompanying the Indian
Hockey Team which participated in the
recent Olympic Games in Mexico. Ma;j.
Gen. Kalha's absence from duty in this
connection has been counted against his
leave entitlements; this has been imme-
diately followed by a short period of depu-
tation of the officer. on his return journey
from Mcrico, to the United Kingdom to
study the Cadcet Corps and allied orgemisa-
t.ons in that country.

LINTRY INTO BHUTAN

407. SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI

B. K. DASCHOWDHURY :
P. K. DEO:

R. BARUA :

K. P. SINGH DEO :
YASHPAL SINGH :
SRINIBAS MISRA :
VISHWA NATH PANDEY :
N. R. LASKAR:

D. N. PATODIA :
BIBHUTI MISHRA :
SHRI RABI RAY:

SHRI CHINTAMANI
GRAHLI :

SHRI R. K. AMIN :

SHRI HIMATSINGKA :

SHRI S. K. TAPURIAH :

SHRI MEETHA LAL MEENA :
StIRI V. NARASIMHA RAO:
SHRI A. SREEDHARAN :

SHRI YAJNA DATT SHARMA :
SHRI SHRI CHAND GOYAL:
SitiRI PRAKASH VIR SHASTRI :
SHRI OM PRAKASH TYAGI:
SHRI VASUDEVAN NAIR :

StIRI RAGHUVIR SINGH
SHASTRI :

SHRI R. K. SINHA :
SHRI D. N. DEB :

SHRI  NARENDRA
SALVE :

DR. SUSHILA NAYAR:

SHRI J. N, HAZARIKA :

SHRI BENI SHANKER
SHARMA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

PANI-

KUMAR
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(a) whether Government are aware that
Bhutan Government have issued a notifi-
cation to the effect that the foreigners
including Indians will have to possess
identity cards issued by the Bhutan Govern-
ment for entry into that country,

(b) if so, whether Government have
taken up the matter with the Bhutan Gov-
ernment; and

(c) if so, the result thereof and Govern-
ment's reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The Govern-
ment of Bhutan had issued a notification
which required all foreigners entering into
Bhutan to be in possession of an identity
card. The Government of Bhutan have in-
formed the Government of India that its
provisions will not apply to Indian citizens.

(b) The Government of India’s Special
Officer in Bhutan brought the attention of
the Bhutan Government to the fact that
Bhutanese nationals entering India do not
need identity - cards, and sought clarifica-
tions.

(c) As mentioned above, the =otification
was made not applicable to Indian citizens.

qraT b qf@raar

408. *t wgrow fag W@ ;o F@
HTA W@l g a9 FT OFAT T
f& qear TRz of@ioaT & F9 aF
AT TFA AT TS FT QUIAAT A=A
Faqr AT IF BleA F I/g g A
FY FAEAT & 7

S /&Y, yv-wfe Ja), e
Aat aar dfow-wwd war (st
gfaa nit) coamer F ot € fE
fadezw & gy &+ feor foua srafe
fage a97 aFAFT FF TANT A
g g& wa gra fsomga fear
qar fafsa 9T @OT AT qHE BISA
&Y feafy F g/
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409. st wgow feg  wra
T TAT HAT qg @ KT FATFq
fF:
(¥) zozo, IOX W@ F AH
qfverzor  dga@ & ¥ aF IR

HTOH FT I &1 AT § HT I9F0
IR " faaer g

(7)) = @8 wfawm  wfesi
T FTATGHAT TO & F@AT W afz
adl, @t sfen sfaemi 7 sma-
HEFaEi #1 Q0 F@ § fag 9w
quT F WHaAU FH qF  q97 fEAdT
g St W

(W) s #ga@ ¥F fau smow
A gw feadr w7 qwr a=wfai v
FmawTar g AR famm # T
fraet AT a9T THET FT ATIVGFAT
gAY ?

afecen darm | Tww war (s
Ao ATo fAm) : (F) dwelt F a@y
g A gw wfamr & 9@
Y eTwaT FHT FT GEIC 1. 18
Y &3 A gfaferard

(&) swmawsam™ g 2 s
wq wfT qEA ¥ qE eqreA
fregwr &Y strowT

(7) T wEwET 75 &
100 wg a=fd wfafew &; qu
wqfga awar X IMF smaemE
AT 1500 TF T GG |

sfroar sfaeset & fod qu o
I9 ¥ ¥} qural ® arwemwan

410, st wgew fag  wroat
AT T FAY ag qAT ) AT FGH
5
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(%) a8 (1968-69) ¥ wfazaw
sfresmT #1 g0 791 g7 ¥ A FEgA
N ¥9 fea AmawEEaT 9 AT
T wwE ¥ gAY i AR
fFaeY smm =mEAT § QO Y A
E1ES

(@) 7 T F I H ITA-
favr gra Fw & fom # qfc
NF g T 2 oA oafz =, @
IFT o AT g 7

afee Araew § Tew war (st
Wo Ao fam) : (F) smawF A
2 arey nE faacer w2

(") <rar

D.L.Z. CArRs ENGAGED FOR RUSSIAN
DELEGATION TO INDIA

411. SHRI S. P. RAMAMOORTHY :
SHRI N. K. SOMANI :
SHRI P. K. DEO:
SHRI GADILINGANA GOWD :
SHRI S, K. TAPURIAH :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether a Russian delegation for
bilateral talks recently arrived in  New
Delhi;

(b) whether a number of DLZ cars
were engaged by the Ministry to receive
the delegation at the airport;

(c) if so. the number of staff cars with
the External Affairs Ministry at its dis-
posal;

(d) whether the additional cars needed
could not be taken from the President’s
House; and

(e) the total amount spent on the DLZ
cars engaged for the Russian delegation ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.
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(b) Yes, Sir.

(c) 10, Sir.

(d) No, Sir.

{(¢) Rs. 1705.77.

SMALL-SIZED CENTRAL CABINET

413. SHRI S. P. RAMAMOORTHY :
SHRI K. P. SINGH DEO:
SHRI RABI RAY :
SHRI SRADHAKAR SUPAKAR :
SHRI R, K. AMIN:
SHRI S. K. TAPURIAH :
SHRI R. R. SINGH DEO:
SHRI RANIJIT SINGH :

SHRI ATAL BIHARI VAJ-
PAYEE :

SHRI NARAIN SWARUP
SHARMA :

SHRI JAGANNATH RAO JOSHI:

SHRI R. BARUA:

SHRI S. C. SAMANTA :

SHRI N. R. LASKAR :

SHRI D. N. PATODIA :

SHRI B. K. DAS CHOWDHURY :

SHRI P. K. DEO:

SHRI OM PRAKASH TYAGI :

SHRI HIMATSINGKA :

SHRI GEORGE FERNANDES :

SHRI J. B. SINGH :

SHRI SHRI GOPAL SABOO :

SHRI SHARDANAND :

SHRI KANWAR LAL GUPTA :

SHRI PRAKASH VIR SHASTRI:

SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :

SHRI SHRI CHAND GOYAL:

SHRI HUKAM CHAND KACH-
WAI :

SHRI YAJNA DATT SHARMA :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Administrative Reforms
Commission in its recent report has pro-
posed a compact Central Cabinet of 16
Ministers to ensure homogeniety, speed
and purposeful functioning.

(b) if so, whether Government propose
to lay a copy of the report on the Table;
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(c) whether Government have eaxmined
the recommendations made by the Admi-
nistrative Reforms Commission in  this
regard; and

(d) if so, Government's reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) The report of the Administrative
Reforms Commission on “The Machinery
of the Government of India and its pro-
cedures of work” is laid on the Table of
the House. [Placed in Library. See No. LT-
2073/68].

(c) and (d). The report was received
by Government on 16th September, 1968
and is under eaxmination.

“Qurr SIKKIM” MOVEMENT

414. SHRI S. P. RAMAMOORTHY :

SHRI P. K. DEO:’

SHRI R. BARUA :

SHRI HUKAM CHAND KACH-
WAI :

SHRI M. L. SONDHI :

SHRI NITIRAJ SINGH CHAU-
DHARY :

SHRI N. R. LASKAR :

SHRI R. K. AMIN :

SHRI S. K. TAPURIAH :

SHRI HIMATSINGKA :

SHRI GEORGE FERNANDES :

DR. SUSHILA NAYAR:

SHRI ONKAR LAL BERWA :

SHRI MADHU LIMAYE :

SHRI SHRI CHAND GOYAL :

SHRI GADILINGANA GOWD :

SHRI MEETHA LAL MEENA :

SHRI YASHPAL SINGH :

SHRI D, C. SHARMA :

SHRI BENI SHANKER
SHARMA:

SHRI OM PRAKASH TYAGI:

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI DHIRESWAR KALITA :

SHRI D. N. DEB :

SHRI K. P. SINGH DEO:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :
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(2) whether “Quit Sikkim” movement
has recently been launched by students in
Sikkim;

(b) if so, whether Government ‘thave
received any report in this regard from its
representative there;

" (¢) whether any enquiry has been made
from the Government of Sikkim as to the
factors leading to this movement and its
implications; and

(d) if so. Government’s reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) On August 15,
1968 there was a minor - demonstration
outside the residence of the Government
of India’s Political Officer in  Gangtok.
Sikkim. The participants were local
school-boys and they were seen to be dis-
playing placards, which carried  slogans
seemingly asking the Government of India
to review the Treaty relationship between
India and Sikkim.

(b) Yes, Sir.

(¢) An enquiry, conducted by the
Sikkimese authorities, indicated that the
demonstration was a chance outburst by
certain dis-affected elements.

. (d) The Government of India took up
the matter strongly with the Chogyal of
Sikkim. The Government of Sikkim after
conducting an investigation regretted the
mcident. A copy of the Press note issued
by the Government of Sikkim on 9th
September 1968 is placed on the Table of
the House.

PRESS COMMUNIQUE ISSUED BY
THE GOVERNMENT OF SIKKIM
DARBAR ON SEPTEMBER 9, 1968 :

“The Goverament of Sikkim  deplores
the placard incident in Gangtok on the
15th August and also the veiled threats of
force. Sikkim is a Buddhist country and
hence pledged to peace and non-violence.
The relations between India and Sikkim
are most cordial and warm and such inci-
dents even though small, are not in the
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interest of Sikkim and are to be regretted
and condemned”.

MASANIT COMMITTEE'S REPORT

415. SHRI GEORGE FERNANDES :
SHRI S. M. BANERJEE :
SHRI RABI RAY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Masani Committee Re-
port has been considered;

(b) if so. whether it is proposed to hold
talks with the representatives of the A.I.R.
Staff Artists on its implementation; and

(c) if so, when?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The report is under exami-
nation.

(b) and (c). The views of the repre-
sentatives of A.LR. staff artists will be
taken into consideration before taking final
decisions. Consultation with them  will
take place during the next one moath or
50.

RUSSIAN FLAG PLANTED IN INDIAN
EMBASSY IN PRAGUE

416. SHRI GEORGE FERNANDES :

SHRI ATAL BIHARI VAJ-
PAYEE :

SHRI JAGANNATH RAO JOSHI:

SHRI NARAIN SWARUP
SHARMA :

SHRI BENI SHANKER
SHARMA:

SHRI D. C. SHARMA :
SHRI HUKAM CHAND KACH-
WAL :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that following
India’s abstention at the U.N. on the reso-
lution condemning Soviet aggression on
Czechoslovakia some citizens of Prague
staged a demonstration and planted a
Russian flag on the gates of the Indian
Embassy in Prague;
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(b) if so, what was done to that flag;
and

(c) whether Government have asked our
Ambassador in Prague to protest against
this action ? A

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHD) : (a) No, Sir.

(b) and (c). Do not arise.

JOURNALs PUBLISHED BY FOREIGN
EMBASSIES

417. SHRI GEORGE FERNANDES :
‘Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) the names of the journals, news
magazines, periodicals and other bulletins
published by the foreign embassies or their
allied agencies in India alongwith the
number of copies printed and the fre-
quency of their publication;

(b) where these publications are not
mecant for free distribution, what is the rate
of their subscription.

(c) whether it is necessary for the
foreign embassies to secure prior permis-
sion of Government in the matter of their
publications; and

(d) whether there is any code laid down
in regard to the printing and distribution
of foreign publicity material in the country
by these agencies ?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHD) : (a) A list of jour-
nals, news-magazines, periodicals and other
bulletins published by the foreign missions
in India is laid on the Table of the House.
[Placed in Library. See No. LT-2074/68].
The number of copies printed in each case
is not known. The frequency of their
publications is indicated against each publi-
-cation.

(b) Some of the publications are dis-
tributed free of charge while the others
are priced publications. The rate of the
subscription varies.

"L53LSS(CP)/68—3

1890 (SAKA) 62

Written Answers

(c) No, Sir.

(d) Practice in this regard is governed
by the Press and Registration of Books
Act, 1867 and by the Vienna Convention
on Diplomatic Relations, 1961 .

DEMONSTRATION AT PALAM AIRPORT
AGAINST RUSSIAN DELEGATION

418. SHRI N. K. SOMANI :
SHRI P. K. DEO:
SHRI GADILLNGANA GOWD :
SHRI S. K. TAPURIAH :
SHRI P. N. SOLANKI :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether a Soviet delegation recently
came to India for bilateral talks;

(b) whether it is a fact that when the
delegation arrived at the Palam airport on
the 11th September, 1968 several people
including Members of Parliament demon-
strated against the inopportune moment of
Russian delegation’s arrival in the country
and shouted slogans in favour of Czecho-
slovakia: and

() If so. the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) and (c). A few persons including
some members of Parliament demonstrated
against the delegation’s arrival.

U. N. SEMINAR ON ELIMINATION OF
RACIAL DISCRIMATION
419. SHRI B. K. DAS CHOWDHURY:
SHRI HIMATSINGKA :
SHRI N. R. LASKAR:
SHRI S. K. TAPURIAH :
SHRI HEM BARUA :
SHRI D. C, SHARMA :
SHRI BENI SHANKER
SHARMA :
SHRI OM PRAKASH TYAGI :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :
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(a) whether it is a fact that the U.N.
Seminar on the elimination of all forms
of racial discrimination was held under
U.N. auspices in New Delhi recently:

(b) how many countries participatcd in
the Seminar;
(¢) the decisions arrived at; and

(d) the role played by India in
matter ?

the

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) Twenty-four;

(c) The report of the Seminar has not
so far becn issued by the U.N. Secretariat.
Briefly, the Seminar condemned the syste-
matic policy of racial discrimination as
exemplified on the State level in the prac-
tice of apartheid in South Africa. There
was general agreement that the policies of
apartheid involved gross violaticn of
human rights and gross offences against
civilised standards of conduct, and that
they should not in any way be condoned.
The Scminar was of the view that mass
media must be harnessed at both, nation:!
and international levels to spread public
awareness that discrimination on ground
of race, colour or ethnic origin was an
affront to human dignity. There  was
general agreement that legislation  and
education had a very important role to
play in the elimination of racial discrimi-
nation and prejudice. There was  also
general agreement that international efforts
to eliminate racial discrimination through
the U.N. and the specialised agencies should
be pursued with the greatest urgency by
using all available means.

~ (d) The Government of India played
host to the Seminar. The Indian partici-
pants, who took part in the proceedings of

the Seminar in their personal capacity, took .

an active part in the discussions and helped
to achieve a consensus on the  various
issued discussed,

MEMORANDUM SUBMITTED BY M.Ps. ABOUT
INDIA'S RELATIONs WITH CHINA
420. SHRI HARDYAL DEVGUN :
SHRI A, SREEDHARAN :
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SHRI S. P. RAMAMOORTHY :
SHRI R. R. SINGH DEO:
SHRI R. K. AMIN :
SHRI A. DIPA:
SHRI ONKAR LAL BERWA:
SHRI SHARDA NAND :
SHRI YASHPAL SINGH :
SHRI SHRI GOPAL SABOO:
SHRI KANWAR LAL GUPTA :
SHRI J. B. SINGH :
SHRI YAINA DATT SHARMA :
SHRI K. LAKKAIPA :
SHRI K. P. SINGH DEO:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that about 150
members of Parliament have in a memo-
randum requested Government to break off
diplomatic relations with China, to stop-
supporting China’s admission to the
UN.O. and to rccognise the  Taiwan
regime:

(b) if so. the reaction of Government
thereto: and

(c) whether Government propose to lay
a copy of the said memorandum on the
Table ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Government
have seen Press reports that a Joint State-
ment to this effect purporting to contain-
signatures of 125 members of the Parlia-
ment has been issued.

(b) Government of India’s policy of re-
cogaising the People’s Republic of China
and maintaining diplomatic relations with
that country is well known and no change:
is contemplated.

(c) Does not arise.

PILANNING CoMMissioN TEAM’s VISIT

10 USSR,
421. SHRI HARDYAL DEVGUN :
SHRI CHINTAMANI  PANI-
GRAHI :

SHRI BIBUTI MISHRA :
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SHRI VASUDEVAN NAIR :

DR. RANEN SEN :

SHRI RABI RAY :

SHRI PREM CHAND VERMA :
SHRI C. JANARDHANAN :
SHRI K. M. MADHUKAR :
SHRI KAMESHWAR SINGH :
SHRI B. K. DASCHOWDHURI :
SHRI R. K. AMIN:

SHRI N. R. LASKAR:

SHRI K. LAKKAPPA :

SHRI R. BARUA :

SHR! SRADHAKAR SUPAKAR :
SHRI A. SREEDHARAN :
SHRT RAGHUVIR

SHASTRI :

DR. SUSHILA NAYAR :
SHRI HEM BARUA :
SHRI - BENI

SHARMA :

SHRI D. C. SHARMA :

SHRI D. N. DEB:

SHRI P. N. SOLANKI :

SHRI GADILINGANA GOWD :
SHRI SHIVA CHANDRA JHA :
SHRI D. N. PATODIA :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that a team con-
sisting of the officials of Planning Com-
mission including the Deputy Chairman of
Planning Commission visited U.S.S.R. in
September, 1968 for trade and aid talks for
the Fourth Five Year Plen;

(b) if so, the issues discussed with the
U.S.S.R. Government; and

(c) the outcome thereof ?

SINGH

SHANKER

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (c). An
Indian Delegation headed by the Deputy
Chairman of the Planning Commission
visited the Soviet Union from 22nd Septem-
ber to 3rd October, 1968. A brief state-
ment summing up the main features of the
discussions between the Indian Delegation
and the Soviet Planning authorities is placed
on the Table of the House,
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Statement

On the invitation of the Chairman,
GOSPLAN, USSR, Dr. D. R. Gadgil, De-
sputy ,Chairman, Planning  Commission
visited the Soviet Uaion from 22nd Septem-
ber, 1968 to 3rd October, 1968. He was
accompanied by Mr. R. Venkataraman,
Member, Planning Commission and a team
of senior officials of the Government of
India. During his stay Dr. Gadgil. Mr.
Venkataraman and Ambassador Kewal
Singh were received by H. E. Mr. A, N.
Kosygin, Chairman of the Council of
Ministers, USSR. Dr. Gadgil explained the
major aspects of the Fourth Five Year

"Plan to H. E. Mr. A. N. Kosygin.

The delegation had several fruitful dis-
cussions with the Chairman, GOSPLAN
and his colleagues on the prospects of
industrial collaboration and trade expansion
' between the two countries. The discussions
ceatered round the possibilities of future
cooperation. The delegation was also
received by the Chairman, State Committee
for Economic Relations with  Foreign
Countries, USSR, when problems relating to
fuller utilisation of the Soviet-aided projects
and possibilities of future econmomic co-
operation and technical assistance were
discussed. The delegation also had useful
discussions with the Ministry of Foreign
Trade. Various proposals were examined
with a view to increasing the volume of
trade between the two countries.

The delegation visited several industrial
establishments in Moscow, Leningrad and
Tbilisi. They also had discussions with the
planning authorities of the Republic of
Georgia which were useful in understanding
the methods of planning in the Republics
of the Soviet Union.

In the course of these talks both sides
appreciated that with India’s capacity to
manufacture industrial equipment and engi-
neering goods the pattern of industrial co-
operation and trade would necessarily
change. It was noted that the rapid expan-
sion of Indo-Soviet trade during the last
few years had significantly contributed to
strengthening of the friendly relations
between the two countries and that there
was considerable scope for further stepping
up the trade during the Fourth Plan period.
The discussions also revealed prospects of
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Indo-Soviet cooperation in certain specific
sectors such as fertilizers, petro-chemicals
and forest-based industries. Both delega-
tions agreed that teams of technical experts
should undertake further detailed discus-
sions and formulate specific projects for
consideration of the two Governments. It
was agreed to continue these talks with a
view to further strengthening the coopera-
tion between the two countries in the field
of economic development. The next round
of these talks will take place in New Delhi.

NO-WAR PACT WITH PAKISTAN

422. SHRI KAMESHWAR SINGH :
SHRI SHRI CHAND GOYAL :
SHRI HEM BARUA :

SHRI RAM GOPAL SHALWALE:
SHRI D. N. PATODIA :

SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :

DR. SUSHILA NAYAR:

SHRI BHOGENDRA JHA :
SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA : p

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI PRAKASH VIR SHASTRI :
SHRI SHIV KUMAR SHASTRI :
SHRI R. BARUA:

SHRI SHRI GOPAL SABOO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Pakistan has rejected the
Government's offer of No War Pact made
by the Prime Minister on the 15th August,
1968; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). Presi-
dent Ayub speaking on September 1 reject-
ed PM's offer of a No War Declaration.
In 3 speech on October 26, however, while
criticising India or various matters, Presi-
dent Ayub again referred to India's No
War Pact offer and stated that he would
be willing to have a No War Pact provided
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it was accompanied by another Pact which
would define the machinery for solving
problems that exist at present or may arise
in future between the two couatries. The
Government are examining the text of
President Ayub’s speech.

CiiNA’s ApmissioN 1o U.N.O.

423. SHRI KAMESHWAR SINGH :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI B. K. DASCHOWDHRY :

SHRI R. BARUA :

SHRI N. R. LASKAR :

SHRI SHIV CHARAN LAL :

SHRI KEDAR PASWAN :

SHRI GHAYOOR ALI KHAN :

SHRI RAM GOPAL SHAL-
WALE :

SHRI J. B. SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the question of  China's
admission into the United Nations Organi-
sation came up at the recent session of the
U.N. General Assembly; and

(b) if so, the attitude which was taken
by the Indian delegation on this issue ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). The
question of China’s representation in the
United Nations has been included as an
item on the agenda of the current session
of the General Assembly. When the item
comes up for discussion, the delegation shall
continue to maintain our well established
position on this question.

SLEEPING JSLES

424. SHRI KAMESHWAR SINGH :
SHRI GHAYOOR ALI KHAN :
SHRI A. SREEDHARAN :
SHRI KEDAR PASWAN :
SHRI SHIV CHARAN LAL :
SHRI K. LAKKAPPA :
SHRI J. B. SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) whether Government'’s attention has
beecn drawn towards an article captioned
“sleeping isles” published in the Patriot of
the 7th September, 1968; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) The criticism, which is a sweeping
generalisation, is at best a subjective assess-
ment which is not based on facts. There
is a regular dialogue between Indian Mis-
sions abroad and the Ministry. India’s
representatives abroad are kept fully in-
formed regarding the various problems the
ceuntry faces and their subsequent evolu-
tion. The overall efficiency of the Missions
is also kept under coastant review and
measures taken towards improvement when-
ever necessary.

STATEMENT BY UNION LAW MINISTER
ABOUT FUNCTIONING OF NON-CONGRESS
GOVERNMENTS

425. SHRT KAMESHWAR SINGH :
SHRI A. SREEDHARAN :
 SHRI RAGHUVIR

SHASTRI :
SHRI K. LAKKAPPA :
SHRI NITIRAJ SINGH CHAU-
DHARY :
SHRI YAINA DATT SHARMA :
SHRI SHRI CHAND GOYAL :
SHRI OM PRAKASH TYAGI :
SHRI E, K. NAYANAR :

Will the PRIME MINISTER be pleased
to state : ,

(a) whether Government's attention has
been drawn to speeches made by Central
Law Minister in USA on his recent visit
condemning Non-Congress Governments in
India and political parties participating in
non-Congress Governments;

SINGH

(b) whether it is a fact that there is a
standing convention that responsible people
should not veatilate domestic political dif-
ferences while touring abroad; and
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(c) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Government
have seen reports of the observations made
by the Minister.

(b) and (c). There is no such established
convention, although it is desirable for all
political parties to refrain from ventilating
domestic political differences in  foreign
countries.

In this case, the Minister’s observations
were made in the course of an interview
with a Press representative, in a personal
and non-official capacity.
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PUBLIC ENTERPRISES

428. SHRI RAM KRISHAN GUPTA :
Will the PRIME MINISTER be pleased
to state :

(a) whether there is any proposal to
crealc a scparate Ministry for Public
Enterprises; and

(b) if so. when a final decision is likely
be taken in the matter ?

THE PRIME MINISTER., MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) There is no
such proposal at present.

(b) Does not arise.

KUTCH MEETING

429. SHRI MANIBHAI J. PATEL :
SHRI S. M. BANERJEE :
SHRI VISWA NATH PANDEY :
SHRI K. P. SINGH DEO:
SHRI D. C. SHARMA :
SHRI BENI SHANKER

SHARMA :

SHRI PRAKASH VIR SHASTRI :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :
SHRI YASHPL SINGH :
SHRI SHRI CHAND GOYAL :
SHRI ONKAR LAL BERWA :
SHRI SHIV KUMAR SHASTRI :

SHRI RAMACHANDRA
VEERAPPA :

SHRI BASUMATARI :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether representatives of India and
Pakistan have met in Islamabad recently
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and discussed about the steps to be taken
‘for demarcation of the Sind-Kutch boun-
dary in terms of Kutch Award;

(b) if so. the decisions arrived at; and

(c) whether Government have consider-
ed those decisions and if so, the details
thereof ? -

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER' OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (¢). The
second meeting of the Representatives of
India and Pakistan took place at Islama-
bad from the 16th Scptember to 19th
September 1968 in order to discuss  the
arrangements for the second phase of the
demarcation of the Guijarat-West Pakistan
boundarv in accordance with the Kutch
Tribunal's Award. While agreement was
recached on many points relating fo the
work, the representatives decided that inso-
far as it concerns the boundary in certain
sectors, the Officers-in-Charge of the two
sides should meet at Hussainiwalla in order
to discuss and arrive at decision on the
outstanding points. The mecting of the
Officers-in-Charge took place at Hussaini-
walla on 30th and 31st October, 1968. All
outstanding tcchnical points regarding the
demarcation of the Rann of Kutch were
resolved. Jt was decided to put up about
1,000 pillars, each side erecting about 500
on the 300-mile long border. The work is
expected to be completed by the end of
March next. The officers of the two coun-
tries would send progress report  cvery
month to the Tribunal at Geneva as rc-
quired under the Kutch Award. The
Officers-in-Charge will meet again  on
November 26th at Therar in Sind to review
the progress of field work.

MILITARY STATION AT BHUBANESWAR

430. SHRI CHINTAMANI  PANI-
GRAHI : Will the Minister of DEFENCE
be pleased to state :

(a) the furthe progress which has been

achieved in the establishment of a military
station at Bhubaneswar in Orissa; and

(b) when this station is likely to be

established ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Somc
military units are proposed to be located
at Bhubaneswar in addition to those already
Jocated there.

U.S. ARMs SUPPLIES TO PAKISTAN

431, SHRI CHINTAMANI
GRAHI :
SHRI RAM SEWAK YADAYV :
Will the Minister of DEFENCE bc
pleased to state :

PANI-

(a) whether Government are aware that
the USIS Chief in Pakistan had said that
the US.A. had so far supplied to Pakistan
arms worth 640 million dollars which were
more than six times the U.S. arms deli-
veries to India;

(b) what is the information with  the
Government of India in respect of arms
supplies to Pakistan from U.S.A. and vari-
ous other countries as well; and

(c) the estimated increased  armed
strength of Pakistan since the 1965 Indo-
Pakistan ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Govern-
ment are aware of the speech made by Mr.
John McCarthy, Chief of the USIS in
Pakistan on the 8th August 1968. Pakistan
is estimated to have received military aid
worth $ 1,500 to 1,700 million till Septem-
ber 1965, comprising mainly weapons of
offensive capability like Patton and Chaffee
tanks, F-86 and F-104 aircraft, modemn
artillary and napalm bombs, etc. as also
cash assistance for raising and maintaining
large number of troops. China is also
known to have supplied Pakistan completc
cquipment for 2 infantry divisions, about
250 tanks. 120 MIG aircraft and 2 Squad-
rons of IL-28 bombers besides large num-
ber of artillery pieces and vehicles and
large quantities of ammunition and spares
for tanks and aircraft have also heen sup-
plied by China. China is also known to
have extended financial  assistance  to
Pakistan mainly to cnable purchase of
military equipment and stores.  Pakistan
has also received arms and equipment from
other countries.
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(c) Since 1965, Pakistan has  virtually
doubled its Land Forces which now in-
clude 2 Armoured Divisions and has also
doubled the number of combat aircraft.
Modern vessels including Submarines have
been added to Pakistan Naval Arms. It
has also substantially increased the strength
of irregular forces like the Mujahids.

N.C.C. IN MADRAS

432. SHRI CHINTAMANI  PANI-
GRAHI :
SHRI ATAL BIHARI VAJ-
PAYEE :
SHRI ~ NARAIN SWARUP
SHARMA :

SHRI JAGANNATH RAO JOSHI:
SHRI RABI RAY :

Will the Minister of DEFENCE  be
pleased to state :

(a) whether Madras Government have
finally decided to discontinue N.C.C. in the
State soon;

(b) whether Government are awarc
that according to the survey made by 2
N.C.C. Officer in the State, there was al-
most a unanimous demand for the revival
of the N.C.C. in the State; and

(c) if so. the Government’s decision in
this regard ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No such intima-
tion has been received from the  State
Government.

(b) No such survey was ordered. Gov-
ermment have seen newspaper reports that
there is a demand from students and teach-
ing staff in Madras for the revival of the
suspended activities of N.C.C. Units in the
State.

(c) The matter is under consideration.

N.C.C. IN GUJARAT

433. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
DEFENCE be pleased to state the amount
proposed to be speat during 1968-69Y or
the National Cadet Corps in Gujarat by
the - Central Govzrament and thc  State
Governments respectively ?
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THE MINISTER OF DEFENCE (SHRT
SWARAN SINGH) : The entire expendi-
ture on N.C.C. is not booked separately.
Based on per capita cost of the planned
strength of N.C.C. in Gujarat during 1968-
69, the approximate expenditure by the
Central Government and the State Govern-

ment would be Rs. 60.05 lakhs and
Rs. 40.54 lakhs respectively.
" TRANSMITTER FOR GUJARAL
434. SHRI NARENDRA SINGH

MAHIDA : Will the Minister of INFOR-
MATION AND BROADCASTING  be
pleased to state :

(a) whether Government have decided to
instal a transmitter in Gujarat; and

(b) if so, when and where it is likely
to be installed ?

THE MINISTER OF INFORMATION:
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). Yes, Sir. A super
power transmitter is being installed at
Rajkot. It will be installed by 1969-70.
Another transmitter at Surat is undecr con-
sideration. Its programme will be finalised
after financial sanction is obtained.

TALKS ON OWNERSHIP OF KACHCHATIVU
IsLAND
435. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI ONKAR LAL BERWA :
SHRI K. LAKKAPPA :
SHRI MADHU LIMAYE :
SHRI A. SREEDHARAN :
SHRI YASHPAL SINGH :
SHRI KAMESHWAR SINGH :
SHRI SRADHAKAR SUPAKAR :
SHRI SHIVA CHANDRA JHA :
SHRI H. N. MUKERJEE :
SHRI YOGENDRA SHAKMA :
SHRI :° NARAIN SWARUP
l SHARMA :
SHRI YAINA DATT SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether any talks have lately been
held between the represeatatives of the
Indian and Ceylonese Goveraments about
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the ownership of the Kachchativu TIsland
in the Indian Ocean;

(b) if so, the outcome of these talks:
and

(c) the respective stands taken by the
two sides in this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI]
INDIRA GANDHI) : (a) to (c). Con-
tacts have been maintained in this regurd
with the Government of Ceylon ibrough
diplomatic channels. This matter will be
discussed during the visit to Ncw Delhi,
later this month, of the Prime Minister of
Ceylon. Preparatory discussions will also
be held between the officials of the two
sides.

REMARKS OF SIR ZAFRULLAH KHAN
AGAINST INDIA
437. SHRI YAINA DATT SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 10141 on
the 8th May, 1968 and state :

(a) whether Government have since
received any reply from the International
Court of Justice to our note  regarding
speeches made by Sir Mohd. Zafrullah Khan
against India;

(b) if so, the nature of reply received;

(c) whether Government propose to
move the Security Council in this respect;
and

(d) if so, details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF

EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Does not arise.
(c¢) No, Sir.
(d) Docs not arise.

Here 10 SHRI PHIzo BY PAKISTAN
HicH CoMMISSION IN LoNDoN

438. SHRI YAINA DATT SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) whether it is a fact that the Pakis-
tan High Commission in London is helping
Mr. Phizo to convey messages and instruc-
tions to the underground Nagas in Naga-
land;

(b) whether the messages are  trans-
mitted by the High Commission to Rawal-
pindi and from Rawalpindi to the Under-
ground Nagas in Nagaland; and

(c) if so, the steps taken in the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). Pakis-
tan High Commission in London have been
of assistance to Phizo to establish contacts
with the Underground Nagas. It would not
be in our national interest to disclose fur-
ther details.

(c) Government have taken all possible
steps to prevent contacts between  the
Underground Nagas and outside agencies
and have tightened security along the inter-
national border. .
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RaisiNG oF TiBer Issue N U.N.O.

445. SHRI D. C. SHARMA :
SHRI BENI SHANKAR
SHARMA :
SHRI KAMESHWAR SINGH :
SHRI RABI RAY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) whether it has been decided not to
raise the Tibet issue at the United Nations
General Assembly session on the score of
suppression of Human Rights;

(b) if so, the factors leading to the deci-
sion; and

(c) the steps proposed to be taken to
tackle the issue ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI :(a) Yes, Sir. However, Govern-
ment would support any move calling for
the cessation of practices which result in
the suppression of Human Rights in Tibet.

(b) and (c). The position was explained
in detail on the 21st of August, 1968 vide
Lok Sabha Starred question No. 571.

CONSULATES GENERAL IN SOUTH AND
NORTH KOREA
446. SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI BIBHUTI MISHRA :

SHRI CHINTAMANI
GRAHI :

SHRI P. C. ADICHAN :

SHRI A. SREEDHARAN .

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it has been decided to open
Consulate General in both North and
South Korea by India and if so, when they
will be opened.

PANI-

(b) whether it is a fact that these coun-
tries have been represented in India since
1962; ’

(c) if so, the reasons for India not be-
ing represented in these countries so far;
and

(d) the factors leading to the decision ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir. The Indian
Consuls General to the Democratic People’s
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Republic of Korea and the Republic of
Korea have already reached Pyongyang
and Seoul respectively. They are in the
process of setting up their offices.

(b) Yes, Sir.

(c) Financial mainly exchange difficul-
ties prevented the earlier implementation
of a decision already taken in 1962 to set
up Indian Consulates General in the De-
mocratic People’s Republic of Korea and
the Republic of Korea.

(d) There are prospects for the expan-
sion of trade and other contracts between
India on the one hand and the DPRK and
ROK on the other.

CORDITE FACTORY

447. SHRI K. P. SINGH DEO:
SHRI B. K. DASCHOWDHURY :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the Cordite
Factory, a Defence Unit at Aravankadu
has been closed down;

(b) if so. the reasons therefor;

(c) the number of workers affected as
a result thereof; and

(d) the steps taken by Government to
Teopen the factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(b) to (d). Do not arise.
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STRIKE BY CENTRAL GOVERNMENT
EMPLOYEES

451. SHRI M. L. SONDHI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of persons who have
been dismissed for participating in the strike
on the 19th September, 1968;

(b) the number of persons whose pre-
vious services have been written off.

(c) whether there is any loss of life and
Government property on account of the
strike; and

(d) if so, details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Nil

(b) Two.
(¢) No Sir.

(d) Does not arisc.

OFFICERS ON DEPUTATION TO SIKKIM

452. SHRI M, L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that certain
Fadian Officers have been allowed on de-
putation to the Sikkim Government for
more than five years: and
" (b) if so, the reasons -therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) The officers on deputation are placed
at the disposal of the Government of
Sikkim at the latter's request. While
officers are, in fact, replaced after a period
of 3 years on the average, they are allowed
to continue for longer periods when so
desired by the Government of Sikkim or
when suitable substitutes do not volunteer
their services or are not available.

flLM STUDIO AT AHMEDABAD
453. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :
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(a) whether it is a fact that the Gujarat
Government has requested the Ceatral
Government to establish a film studio at
Ahmedabad;

(b) whether Government have received
any representation from persons aad indus-
trialists having interest in Film Studio in
this regard; and

(c) if so, the decision taken thereon ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No proposal has been made

by the Gujarat Government to the Ministry
of Information & Broadcasting.

(b) A representation was, however, rc-
ccived in early November from a private
party to secure facilities for setting up a
studio for feature and documentary films.

(¢) The rcpresentation will receive the
consideration of the Government.
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LAND AND AIR SPACE VIOLATIONS
COMMITTED BY PAKISTAN
455. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :
SHRI VISHWA NATH PANDEY :
Will the Minister of DEFENCE be
pleased to statc :

(a) the number of land and air
violations committed by
the last 6 months: and

space
Pakistan during

(b) the action taken by Government in
cach case ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) 27 land violations
and 6 air violations were committed by
Pakistan during the last six months i.e.
from 1st May to 31st October 1968. These
included 18 land intrusions and 3 air in-
trusions across the cease-fire line in J. & K.

(b) Cease-firc violation complaints have
been lodged with the UN Observers in res-
pect of violations across the cease-fire line
and protests have been lodged in regard
to other violations. In addition, the borders/
C.F.I. continue to be patrolled by our
security forces.
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DEFENCE COLONY JULLUNDUR

457. SHRI SHRI CHAND GOYAL:
Will the Minister of DEFENCE be pleased
to state :

(a) whether there is a proposal to set
up a defence colony in Jullundur in Punjab;

(b) if so, the steps taken in that direc-
tion;

(c) whether it will be
people of Punjab; and

(d) the estimated number of families to
be settled there ?

restricted to

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
question of setting up of a .defence colony
in Jullundur is under examination of the
State Government.
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(c) and (d). The details of the scheme
.and conditions of allotment have not yet
.been decided.

DEFENCE COLONY, CHANDIGARH

458. SHRI SHRI CHAND GOYAL:
‘Will the Minister of DEFENCE be pleased
to state :

(a) when it was decided to have a De-
fence Colony in Chandigarh;

(b) whea it was inaugurated;

(c) how many houses have been con-
structed so far:. and

(d) whether Government have completed
its sewerage, water and electric Scheme in
the said colony ?

THE MINISTER OF DEFENCE (SHRI
‘SWARAN SINGH) : (a) In December
1966.

(b) On 11th September 1967.

(c¢) and (d). Construction of houses is
yet to be started, though the bulk of the
allotment of plots has been done and the
development of roads and other essential
services, such as water, electric supply and
sewerage. is nearing completion.

ORDNANCE FACTORY AT TIRUCHIRAPALLI

459. SHRI S. M, BANERJEE : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that production
has not so far started in the Ordnance
Factory at Tiruchirapalli;

(b) whether it is also a fact that machi-
nery supplied by the Hindustan Machine
Tools has proved to be useless;

(c) if so, the officers responsible for
this deal; and

<«d) the action taken against the sd#id
officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) No, Sir.

(b) Hindustan Machine Tools have
supplied a variety of machines such as
centre lathes, cylindrical grinding machines
and various milling machines. Of these
some electrically controlled  milling
machines, obtained through the Director
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General Supplies and Disposals are not
working satisfactorily—these have not yet
been finally taken over by the factory
management. Messrs Hindustan Machine
Tools are attending to these defects and
have deputed teams to Tiruchirapalli for
this purpose.

(c) and (d). Do not arise.

ACTIVITIES IN SIKKIM AND

BHUTAN

460. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether following her visit to Bhutan
and Sikkim, USA, Ambassador or his aides
visited the said countries;

(b) whether U.S.A. officials posted at
Calcutta go to Sikkim and Bhutan very
often;

(c) whether Government are aware that
the said officials are instigating anti-Indian
feelings there; and ’

(d) if so, the steps which Government
have taken or propose to take to stop this ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :* (a) His Excellency Mr.
Chester Bowles, Ambassador of the U.S.A.
in India accompanied by his wife and four
officers visited Bhutan on 7 May 1968 and
Sikkim on 8 May 1968 at the invitation of
the respective rulers,

(b) No. Sir.

(c) Does not arise.

(d) Does not arise.

SINO-PAK. AGREEMENT RE. GILGIT AGENCY
AND SINKIANG
461. SHRI HEM BARUA :
SHRI NARENDRA
SALVE :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that a protest
was lodged with Pakistan over the Sino-
Pakistan agreement facilitating overland
trade between Gilgit Agency and Sinkiang.

(b) if so, the reaction of Pakistan Gov-
ernment thereto; and

AMERICAN

KUMAR
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(c) Government's reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir. Attention of the
Hon’ble Members is invited to the reply
given to Unstarred Question No. 604 on
July 21, 1968.

(b) The Government of Pakistan in their
reply to our protest note have taken the
plea that the areas covered by so-called
border agreement of 1963 or by the agree-
ment of October 1967 are not and have
never been part of Indian territory.

(c) Government have rejected Pakistan's
plea as it is against the facts of history and
a total travesty of truth. The whole of
Jammu and Kashmir acceded to India as
a result of the Accession in 1947 and the
fact that parts of the State are under the
illegal occupation of Pakistan or China in
no way alters India’s sovereignty over the
whole of Jammu and Kashmir. In reply,
Government have also reiterated that the
agreements signed by Pakistan—with China
concerning  Pakistan-occupied-Kashmir are
illegal, invalid and totally unacceptable.

OFFICE OF MYSORE TRADE AGENT IN UK.

462. SHRI HEM BARUA :
SHRI A. SREEDHARAN :
SHRI HARDAYAL DEVGUN :
SHRI K. LAKKAPPA :

Will the Minister of EXTERNAL AF-
IFAIRS be pleased to refer to the reply
given to Starred Question No. 581 on the
21st August. 1968 and state :

(a) whether the question of the future
of the office of the Mysore Trade Agent
in London has since been examined; and

(b) if so, the outcome thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The question of the future
of the office of the Mysore Trade Agent in
London has not yet been examined in all
its aspects.
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(b) Does not arise.

STATEMENT BY A MEMBER OF CHINA'S
PEOPLE’S LIBERATION ARMY
463. SHRI HEM BARUA :
SHRI R. BARUA :
SHRI N. R, LASKAR :
SHRI R. K. SINHA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to a statement made by Mr.
Jen Yung, a senior member of China’s
People’s Liberation Army in Tibet. which
administers a warning to India thus; “if
India dared to intrude on our sacred terri-
tory, we will wipe them out completely”;
and

(b) if so. the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) There is nothing new in this state-
ment which was made on the occasion of
the establishment of a Revolutionary
Comnmittee in Tibet. It is obviously made
to cover up China’s own hostile attitude
towards India.

CLAIM ON DARJEELING

464. SHRI A. SREEDHARAN :

SHRI KAMESHWAR SINGH :
SHRI YAINA DATT SHARMA :
SHRI K. LAKKAPPA :

SHRI GANESH GHOSH :

SHRI B. K. MODAK :

SHRI JYOTIRMOY BASU :

SHRI RAM. AVTAR SHARMA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government's attention has
been drawn to Sikkim's claim over Darjee-
ling as reported to in the Patriot of the 13th
September, 1968; and

(b) if so, the reaction of Government
thereto ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATT INDIRA
GANDHI) : (a) Yes, Sir.

(b) The report in the “Patriot” is highly
tendentious. There has been no demand
from any responsible quarters in Sikkim
laying claim over the Darjeeling district of
bassy: and

Rerusil. OF U.S.A. EMBASSY TO ACCEPT
SUMMONS ISSUED BY A DELHI COURT
465. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI SITARAM KESRI:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :
(a) whether it is a fact that the U.S.A.
Embassy in Delhi refused to accept the

summons issued by a Delhi Court to send
an official who could identify the signature

of the former C1.A. Agent. Mr. John
Smith;
(b) if so. whether Government have

taken up the matter with the U.S.A. Em-
bassy; aand

tc) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The USA Embassy in
Delhi returned the summons to the Ministry
of External Affairs as it was left with the
Embassy's receptionist.

(b)Y and (c). When the summons was
served again on them through the Ministry
of External Affairs, they did not accept the
summons, but returned it enquiring of the
principles of international law and comity
on which Ministry’s request relating to the
summons was based. The Ministry there-
upon returned the summons to the court
unscrved.

PR CAPITA INCOME OF STATES
466. SHRI A. SREEDHARAN :
SHRI B. K. DASCHOWDHURY «
SHRI N. R. LASKAR :
SHRI K. LAKKAPPA :

Will the PRIME MINISTER be pleased
to state :
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(a) whether it is a fact that per capita
income of six States in the country is
lower than the national average according
to a studv made by the Planning Commis-
sion: and

(b) if so. the steps which are being
taken 1o raise the per capita income of the
above Stites ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY., MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) According to the tentative
estimates for 1964-65 prepared by the
Central Statistical Organisation, sever: States
had per capita income below the all-India
average for that year.

(b) This factor will be given duc consi-
deration in determining the size of their
Fourth Plans and Central assistance to
them.

SELICTION OF M.P's FOR BLING SINT TO
U.N.O.

467. SHRI A, SREEDHARAN :
SHRI KAMESHWAR SINGH :
SHRI K. LAKKAPPA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to refer to the reply
viven to Starred Question No. 1263 on the
17th April. 1968 and statc :

(a) whether Government consult Lok
Sabha reparding the Members of Parlia-
ment who are to be sent to UN.O.: and

(b) if so, when it will be implemented ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATT INDIRA
GANDHI) : (a) and (b). The Speaker of
the Lok Sabha has been informed of the
names of M.P.s included in the delegation
to the XXIII Session of the U.N. General
Assembly.

STRIKE BY HARLIAN EMPLOYILS

468. SHRI RABI RAY : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether Government's attention has
been drawn to the report published in the
Link of the 22nd September, 1968 that
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some Harijun lecader was reported to have
appealed 1o the Harijan employees to keep
out of the srike: and

(b) if <o, the details thereof ?

THE MINISTER FOR INFORMATION
AND BROADCASTING (SHRI K. K.
‘SHAH) : (a) Yes. Sir.

(b)In the 13.30 hrs. English bulletin on
16th September, 1968, ANl India  Radio
‘broadcast the following news-item :—

“The President of the All-India Hari-
jan League, Bhagat Amin Chand. has
appealed to Central  Government em-
ployces belonging to Harijan, Scheduled

Castes and Depressed Classes, not 1o

take part in the strike. He has said in

a statement that the country is faced with

a number of internal and external prob-

lems and at this time, every Indizn

should do his best for the welfare of the
nation.”

MiNISTER'S MEETING WITH BRITISH
FOREIGN SECRETARY

469. SHRI RABI RAY :
SHRI K. LAKKAPPA :
SHRI P. K. DEO:
SHRI GADILINGANA GOWD :
SHRI A. SREEDHARAN :
SHRI N. SHIVAPPA :
SHRI R. K. AMIN:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that she met
Mr. Michael Stewart, British Foreign Scc-
rctary at London Airport on her way to
Latin American countries;

PRIME

‘(b) if so. whether she discussed with him,
the immigration policy of U.K. particularly
with reference to Kenya; and

(c) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
‘GANDHI) : (a) The l‘British Foreign Sec-
retary, Mr. Michael Stewart, received the
Prime Minister and exchanged courtesies
when she halted briefly at London Airport
on Scpieraber 23, on her way to New York.
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(b) and (c). There was no occasion for
any  substantive  discussions on  major
political issucs. However, the question of
immigration was mentioned in passing and
difficulties faced by persons of Indian

origin were pointed out to the British
Foreign Secretary.

ExTrapiTION OF DR. DHARAM TEJA

470. SHRI YASHPAL SINGH :
SHRI BIBHUTI MISHRA :
SHRI P. K. DEO :

SHRI ONKAR LAL BERWA :
SHRI K. M. KOUSHIK :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) the progress so far made by Govern-
ment for the cxtradition of Dr. Dharam
Teja and his wife from Costa Rica; and

(b) the time by which he is likely to
be brought back to India and the reasons
for the delay ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Our request
for the extradition of Dr. Dharam Teja and
his wife from Costa Rica is still pending
consideration berore the Supreme Court of
Costa Rica. The advisory opinion of the
Supteme Court of Cost Rica to the Gov-
ernment of Costa Rica is awaited, Efforts
are being made to expedite the matter.
Arrangements for the extradition of the
Tejas are expected to be made as soon as
the clearance of the Costa Rica Govern-
ment is available.

RADIO STATION IN HARYANA

471. SHR1 YASHPAL SINGH :
SHRI ONKAR LAL BARWA :
SHRI RAM KISHAN GUPTA :
SHRI YAINA DATT SHARMA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :
(a) whether Government have taken any
final decision on the location of a Radio
Station in Haryana State;
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(b) if so, the nature of decision taken;
and

(c) if not, the reasons .for the delay and
when a decision is likely to be taken ?

The MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir.

(b) Does not arise.

(c) Draft Fourth Five-Year Plan for

development of broadcasting includes pro-
vision for setting up a radio station in
Haryana. Implementation of the project
depends on availability of resources and,
in the absence of & decision about the
capital of the State, a firm recommendation
by the State Government about the place
where the station should be located.

NAGA REBELS IN BURMA ON WAY TO CHINA

472. SHRI YASHPAL SINGH :
SHRI B. K. DASCHOWDHURY :
SHRI A. SREEDHARAN :
SHRI HEM RAIJ:
SHRI HARDAYAL DEVGUN :
SHRI ONKAR LAL BERWA :
SHRI K. LAKKAPPA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have seen the
press reports in London Times of the 29th
May, 1968 that Naga rebels have crossed
into Burma on their way to China;

(b) whether it is a fact that some werc
killed in clashes with Indian Security Forces;
and

(c) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). Government
have seén the report in the London “Times”
of the 27th May, 1968 (not 29th May,
1968). No such clash took place between
the Indian Security Forces and the Under-
ground Nagas during May, 1968. The
Hon’ble Members are probably referring
to the reported encounters on the Burmese
side of the. border in which a large num-
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ber of Naga hostiles are understood to
have been Kkilled. In this connection
attention is invited to Lok Sahba Starred
Question No. 211 answered on the 3l1st
July, 1968.

Seconp UNIT oF BHARAT ELECTRONICS LTD.
473. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether any decision has been taken
by Government for the location of Second
Unit of Bharat Electronics Ltd., in India

for the manufacture of electronics equip-
ment in the country;
(b) if so, whether the site has been

selected and the funds allocated for the
same; and

(¢) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Not vyet.

(b) and (c). Do not arise at present.

\
EXTENSION OF CEASE-FIRE IN NAGALAND

474. SHRI SRINIBAS MISRA :

SHRI ONKAR LAL BERWA :

SHRI CHINTAMANI PANI-
GRAHLI :

SHRI HEM BARUA :

SHRI SHKI CHAND GOYAL :

SHRI HIMATSINGKA :

SHRI S. K. TAPURIAH :

SHRI PRAKASH VIR SHASTRI :

SHRI SHIV KUMAR SHASTRI :

Will the Minister of EXTERNAL AF-
FAIRS bc pleased to state :

(a) whether it is a fact that Government
have decided to extend the cease-fire agree-
ment with the Naga hostile;

(b) if so, the period for which it
been extended;

(c) the reasons for considering such an
cxtension; and

(d) whether parties concerned have given
any positive assurance that there will be
no violation of the cease-fire agreement ?

has



THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Cease-fire is an
incorrect cxpression. The Agreement on
suspension of operations have been extended
for onc more month ie. upto the 30th
November, 1968 (midnight).

(c) This has been done in consultation
with the Governor and the State Govern-
ment and after an assessment of the overall
situation.

(d) In a Joint meeting held at Dimapur
on the 20th April, 1968 under the aegis of
the peuce Observers' Group the Under-
ground gave a categorical assurance that
the terms of the Agreement on the Suspen-
sion of Operations would be honourcd.

Pir Carira INCOME OF HIMACHAL PRADESH

475. SHRI PREM CHAND VERMA:
‘Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the per
«capita income of Himachal Pradesh is the
lowest among the Union Territories;

(b) the steps which are envisaged in the
Fourth Plan by the Central Government
in order that per capita income of Himachal
Pradesh is raised to the All-India Level; and

(c) the special treatment or weightage
which is being given to Himachal Pradesh
and Union Territories in addition to the
assistance that is being given by the Centre
10 the other States?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
QANDHI) ¢ (a) Estimates of per capita
income of all the Union Territories are not
available. Of the two Union Territories—
Himachal Pradesh and Manipur for which
fuch estimates are available, the per capita
income of Himachal Pradesh during the
period 1960-61 to 1964-65 was higher than
that of Manipur.

(b) and (c). The Fourth Five Year Plans
of all Union Territories including Hima-
chal Pradesh have yet to be finalised. -

Loss DUE TO TOKEN STRIKE BY CENTRAL
GOVERNMENT EMPLOYEES
476. SHRT PREMCHAND VERMA :
SHRI M. L. SONDHI :
SHRI RAM SWARUP VIDYAR-
THI :
Will the Minister
pleased to state :

(a) whether any assessment of loss
suffered by the Defence Establishments as
a result of the strike on the 19th Septem-
ber, 1968, has been made; and

of DEFENCE be

(b) if so. the extent of loss and under
what heads ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
material is being collected and will  be
placed on the Table of the House as soon

as possible.

GARDEN REACH WORKSHOP LTD.

477. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleased
to state :

(a) the authorised and paid-up capital of
Garden Reach Workshop Ltd., at the time
of its setting up as on the 31st March,
1968;

(b) the amount of loan which the com-

any owed on the 31st March, 1968, to

p
and  other

Central Government, banks
parties separately;

(c) the amount which has been paid as
interest by the company during the last
three years;

(d) the working results of the last three
years and the extent of profit or loss incur-
red by the company and the main causes
for the loss if any; and

(e) what arc thc estimates for 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Garden Reach Workshop
Lid. Calcutta which has been in existence
since about 1890 was converted into 2
Joint Stock Company in 1934. The Com-
pany was purchased by the Government as
a running concern in April 1960. At the
time of acquisition the authorised capital
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was Rs. 300 lakhs and paid-up  capital”
Rs. 70 lTakhs. On 31-3-1968 the authorised

capital was Rs, 300 lakhs  and  paid-up
capital” Rs. 150 lakhs.
(n) Capital ]iuun plus  Bank overdralt

owed on 31-3-1968 was Rs, 252,57 lakhs.
Out of this Re. 11597 lakhs was capital
loar  outstanding to  Government  and

(u) The working results and the profits
areoare as follows :—

Productjon
Profit before tax
Profit after tax
Dividend

(¢) The estimated production and profit
during 1968-69 arce given below :—
In lakhs of Rupees

Production 762.00
Profit before tax. 67.50
Profit after tax. 62.20

AIR CHIEF'S VISIT ABROAD

478, DR, SUSHILA NAYAR :
SHRI OKNAR LAL BERWA :
SHRI YASHPAIL. SINGH :

Will the Minister of DEFENCE bz picas-
ed to state :

(a) whether it is a fact that the Air Chief
of Staff for India visited some Europcan
and Amcrican countries in  September/
October. 1968:

(b) if so. the number and
countrics visited by him; and

names  of

(c) the object of his visit and naturc of
discussions held by him with the various
officers and lcaders of those countries ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c): In res-
ponse 10 invitutions from the United Statcs
Air Force and the Royal Canadian Air
Force. the Chief of the Air Staff paid good-
will visits to USA and Canada in Septem-
ber 1968. On the return journey, he visited
UK, France and Sweden where he held
discussions with the aircraft industry in
those countries.
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Rs. 136.60 lakhs wa< Bank overdrafy from:
State Bank of India.

(¢) The interest paid by the company
on Capital loan and Bank overdraft during
the kst three years was :—

1963-66 R.\ 11.45 lakhs.

1966-67 Rs. 14.09 lakhs.

1967-68 © Rs. 18.12 lakhs.

carncd by company during the last  three
T T1065-65  1966-67  1967-68
(i lakhs of Rupoos)

T35 44 48178 62855
3533 42.34 04,58
19.33 19.34 26.08
6.00 8.40 10 ~'5'(l
69, (! _(L‘,)

I — .
PUrCHASL. OF LAND BY NIzZAM OF

HYDLRABAD

479. DR. SUSHILA NAYAR:
SHRI YASHPAL SINGH :

SHRI  NARAIN  SWARUP
SHARMA :

SHRI ATAL BEHARI VAJ-
PAYEE : '

SHRI JAGANNATH RAO JTOSHI :
SHRI JUGAL MONDAL :
SHRI ONKAR LAL BERWA :
Will the Minister of DEFENCE be
pleased to refer to the reply given io Un-

starred  Question No. 4021 on the 14tk
August, 1968 and state :
(a) whether the information  regarding

purchase of land by Nizam of Hvderabad
has since been received by Government; and

(b) il so. the dcetails thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes,

(b) A Statement is attached,

PURCHASE OF LAND BY NIZAM

According to the information obtained
from the Government of Andhra Pradesh.
that Government sanctioned the assignment
of land measuring 5.39 acres in Visakha-
patnam in favour of Prince Mukkaram Jah
of Hyderabad on certain conditions. While
therc is no danger to security of thc type
indicated in the question, in view of the
proximity of the area to the Naval area,



105  Writen Answers
on request of the Government of India,
the Statc Government are considering the
question of revising the earlier orders re-
garding assignment of the land. They have
also issued orders prohibiting assignment
or alienation of any part of the arca cover-
ing Dolphin’s Nose and surrounding arca
within a two-mile radius to any individual,
association or organisation,
Miutirary Bases IN INDIAN  OCT oN

48C. DR, SUSHILLA NAYAR:
SHRI YASHPAL SINGH :
SHR] ONKAR LAL BERWA :
SHRI OM PRAKASH TYAGI :
SHRI MADHU LIMAYFE :

Wiii  the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) whether it is a fact that US.A. has
decided to establish Military bases in the
Indain Occan:
representation
the

(b) it so, whether any
has been  made by Governmiznt to
U.S.A. Government;

(c) whether the bases will be establishad
with the prior permission of Government:
and

(d) if so. the details thereof 7

THE PRIME MINISTER, MINISTER
OF ATOMIC LENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (d), This matter was
taken up with the U.S.A, Government, They
take the position that the proposed staging
or communication facilities in the islands
cannot be considered  to be “bases”. as
there is no intention of stationing any
troops. Our views have been made clear
to them. We arc -opposed to the establish-
ment of forcign military bases, and believe
that the Indian Ocean area should bz an
area of peace. free from any kind of mili-
tary bases,

Eehifasw wraww
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PRIME MINISTER'S TOUR OF LATIN
AMERICAN COUNTRIES
482. SHRI VISHWA NATH PANDELY :
SHRI ONKAR LAL BERWA :
SHRI RAM SINGH AYARWAL :
SHRI RAM SWARUP VIDYAR-
THI :
SHRI BHARAT SINGH CHAU-
HAN :
SHRI HARDAYAL DEVGUN :
SHRI RAM AVATAR SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) the names and number of persons
constituting the official party which went
with her on her recent tour to South Ame-
rican countries; and

(b) the total cost to Government on the
Prime Minister’s trip along with her party ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (2) The following consti-
tuted the Prime Minister’s party for her
recent tour of Latin American countries :-—

(1) Shri Rajeshwar Dayal,
Foreign Secretary.

(2) Shri P. N. Haksar, Secretarv to
PM. (Joined the party at Caracas, the
Capital of Venezuela).

(3) Shri J. S. Mehta, Jt. Secy. Min. of
External Affairs,

former

(4) Shri S, Banerji, Jt. Secy. to P.M.
(Returned to India from Santiago. Capital
of Chile).

(5) Shri K. Natwar Singh,,
(Spl.) P.M.’s Sectt,

(6) Shri S, K. Singh, Director, Ministry
of Commerce,

(7) Shri H. Y. Sharda Prasad,
Information Adviser to P.M.

Director

Deputy

(8) Shri F, S, Dewars, Deputy Director,
Ministry of Home Affairs,

(9) Dr. K. P. Mathur, Personal Physi-
cian to P.M.

(10) Shri B. L, Joshi, Security Officer.
(11) Miss Usha Bhagat, Social Secretary
to P.M.

(12) Shri Om Prakash, Additional P.S.
to P.M.

(13) Shri S. V. Raghdvan, P.A. to P.M.

(14) Shri Nathu Ram, Personal Atten-
dant to P.M.

(15) Shri K. L. Sharma, ATR Represen-
tative.

(16) Shri E. H. David, Newsreel .Came-
raman,

(17) Shri P. Roy, Still Cameraman.

(b) Details of expenditure are being

collected from the various Missions of the
countries visited by the Prime Minister.
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DRAFT PLANS OF STATES

483. SHR] VISHWA NATH PANDEY :
SHRI ESWARA REDDY :
SHRI DHIRESHWAR KALITA :
SHRI VALMIKI CHAUDHARY :

SHRI NARENDRA SINGH MA-
HIDA :

SHRI A. SREEDHARAN :
SHR] P. C. ADICHAN :
SHRI D. V. SINGH :

SHRI CHINTAMAN]
GRAHI :

SHRI VIRENDRAKUMAR SHAH:

Will the PRIME MINISTER be pleased
to state :

PANI-

(a) whether the revised draft plans for
the Fourth Five Year Plan have been re-
ceived from the State Governments :

(b) if so, whether
finalised;

they have been

(c) if so, when they will be laid on the
Table; and

(d) if not, by what time they will be

finalised ? :

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA ‘GANDHI) : (a) Proposals have
been received for the Fourth Plan from all
the States except Madras, West Bengal and
Nagaland,

(b) to (d). These are being discussed
in various Working Groups and have not
vet been finalised, A ‘view will be taken
after discussions with the State Chief Minis-
ters sometime in December, 1968/January,
1969, and in the National Development
Council. The Draft Fourth Plan, which
will be placed before Parliament thereafter
will indicate the required information.

SLASHING OF CENTRALLY SPONSORING
SCHEMES
484. SHRI N. R, LASKAR:
SHR] B. K. DASCHOUDHURY :
SHRI P, C. ADICHAN :

Will the PRIME MINISTER be pleased
to state :
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(a) whether it is a fact that the State
Planning Secretaries met in Septembcr, 1968
under the Secretary of Planning and decid-
ed to slash drastically the existing list of
92 Centrally-sponsored Schemes;

(b) if so, the details thereof and rea-
sons therefor; and

(c) what were the other recommenda-
tions and decisions taken by the confer-
ence thereon ?

THE PRIME MINISTER, MINISTER
ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHIJ: (a) Yes, Sir,

(b) and (c). An Officials’ Committee was
appointed by the NDC Committee to cxa-
mine the schemes which could be classified
as Centrally sponsored in the new Fourth
Five Year Plan. This Committee examined
all the existing and new scheines proposed
by the Ministries and States and submitted
its recommendation to the NDC Commuttec,

REGIONAL ECONOMIC IMBALANCES

485. SHRI YAMUNA PRASAD MAN-
DAL :

Will the PRIME MINISTER be pleased
10 state :

(a) the reasons of the regional econo-
mic imbalance;

(b) whether a resolution was passed by
the National Integration Council at its
meeting held last at Srinagar to take steps
to remove the regionall economic im-
balance;

(c) if so, the steps which are proposed
to be taken during the Fourth Five Yecar
Plan to remove the economic backwardness
of the Eastern U.P. districts and that of
the economically Backward districts of
Bihar, specially the Backward Border
Blocks of the border Districts of Bihar ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Many physico-geographi-
cal, socio-economic and historical factors
are responsible for the regional economic
imbalances existing at any time.
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(b) Yes, Sir,

(c) States have been asked to pay spe-
cial attention in their plan proposals to
programme such as of building of the
Infra-structure facilities and_conserving and
developing the natural resources of back-
ward areas to lessen disparities. It has been
decided o distribute 10% of the divisible
pool of Central assistance only among such
States as have their per capita income below
the All-India average so as to augment
their plan outlays. The Planning Commis-
sion has appointed two Working Groups to
identify backward areas and ' to suggest
means for increasing the inflow of capital
resources into them,

FourtTH FIVE YEAR PLAN

486. SHRI D. N. PATODIA :
DR, SUSHILA NAYAR:
SHRI SHR] CHAND GOYAL :
SHRI SRADHAKAR SUPAKAR :
SHRI RABI RAY :
SHRI DEORAO PATIL :
SHRI BIBHUTI MISHRA :
SHRI RAGHUVIR SINGH SHAS-
TRI :
SHRI INDRAIJIT GUPTA ;
SHRI JYOTIRMOY BASU :
SHRI VIRENDRAKUMAR SHAH:

Will the PRIME MINISTER be pleased
1o state :

(a) whether it is a fact that the Planning
Commission has not so far beep able to
determine the size of the Fourth Plan
which is likely to be launched in April,
1969;

(b) if so, the reasons therefor; and

(c) when the decision will be taken in
this regard and when the plan will be
finalised ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). The Question of
size and other related matters in connec-
tion with the formulation of the Fourth
Five Year Plan is presently under the con-
sideration of the Planning Commission. The
draft Fourth Five Year Plan is likely to
be ready by January, 1969. Attention is
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invited to the answer given to Starred
Question No. 744 dated 28tn August, 1968,

TELEX/TELEPRINTER LINKS WiTil Moscow,
TOKYO AND OTTAWA

487. SHRI K, 1.AKKAPPA :
SHRI KAMESHWAR SINGH :
SHRI A, SREEDHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the repl
giver to Unstarred Question No. 6826 on
the 10th April. 1968 and statc :

(a) whether the Telex/Teleprinter links
with Moscow. Tokyo and Otiawa have since
been established: and

tb) if not, the reasons for the delay ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The establishment of a
teleprinter- link with our mission in’ Moscow
is under examination in consultation with
the Director General. Oversens Communi-
cations Service.

Arrangements have been finaliscd  for
telex links with our missions in Tokyo and
Ottawa.  These are expectad to go into
operation in the near future

(b) Does not arise.

TRANSMITIERS FOR BORDER  ARLEAS

488. SHR1 P. C. ADICIHAN :
SHRI SHIV KUMAR SHASTRI :

Will the Minister of INFORMA ION
AND BROADCASTING be pleascd 1o
state

(a) whether there is any scheme 1o <ct
up a number of transmitters in the border
areas, as indicated by thc Deputy Minister
of Information and Broadcasting in Jaipur
on the 13th September, 1968:

(b) if so, thc number, location and power
of the transmitters to be set up under this
scheme: and

(c) the cost of the scheme and when
the same is likely to be cotnpleted ?

" THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.
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(b) Sixteen transmitters at the follow-

ing- places are in the process of being set
up i—

Calcutta, Rajhot, Dibrugarh, Gorakh-
pur. Kumaen. Simla, Jodhpur, Jammu,
Kohima, Imphal. Silchar, Leh, Tawang.
Longding. Anini and Koloriang.

These include low power, medium power,
high power and super power transmitters.
These are in addition to the tive transmitters
at Caleutta, Jullundur, Passishar, Tezu and
Aijal which have already becn set-up.

(¢) According to present cstimates. the
total cost of the scheme would be of the
order of Rs. 1250 lakhs, Tt is expected that
the work will he completed in about threc
veirs' time,
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PrRODUCTION OF FILMS FOR GOVERNMENT

492. SHRI S. S. KOTHARI : Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that films for
Government are produced on contract basis
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and thev are making paymenits to the filn
producers in respect of the length of film
accepted as also length of iilms which an
deleted: and

(b) if so. whether Government propos
to ensure that in future the liability t¢
pay accrues only in respect of lengths o
films is actually accepted ?

THE MINISTER OF INIFORMATION
AND BROADCASTING (SHRI K. K
SHAH) : (a) and (b). Films are pro
duced on contract basis and usually Govt
pay uccording to the final length of the
film but in some cuses payment is made
for deleted portions where considered legi:
timate on the basis of contractual obliga.
tions. Tt is not possible to completely rulc
out pavment for deleted portions.,
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PAKISTANT DOCUMENTARY EVDENCE OF

AID TO NAGAs AND Mizos

494, SHRI K. P. SINGH DEO :
SHRI HUKAM CHAND KACH-

WAL :
SHRI M. S. MURTI :
SHRI S. M. BANERJEE :
SHRI P. VENKATASUBBATAH :
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SHRI RAGHUVIR SINGH SHAS-
TRI :

SHRI OM PRAKASH TYAGI :
SHRI PRAKASH VIR SHASTRI :
SHRI RAM'AVTAR SHARMA :
SHRI SHIV KUMAR SHASTRI :

SHRI YASHWANT  SINGH .
. KUSHWAH :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a)- whether it is a fact that Government
are now in a possession of certain docu-
ments which prove Pakistan’s aid to Naga
and Mizo hostiles in the form of arms,
guerilla training and funds;

(b) whether it is also a fact that these
documents reveal plans to destroy import-
ant. bridges. factories. etc. 4nd sabotaging
of Indian Navy cruisers with the help of
Pakistan Government;

(c) if so, whether Government propose
to lay copies thereof on the Table; and

(d) the reaction of Government thereto ?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
‘GANDHI) : (a) and (b). Yes, Sir.

(c) Copies of some captured documents
are placed on the Table of the House.
[Placed in Library. See No. LT-2076/68].

(d) The Government of India have
lodged protests with the¢ Government of
Pakistan who have denied that they are
providing any assistance. The last such
protest. was made on the 16th August,
1967. In this connection, attention is
invited to Lok Sabha Unstarred Question
No. 10110 answered on the 8th  May,
1968.

SEARCH OF LEH-BOUND AN-12 AIRCRAFT
495. SHRI VALMIKI CHOUDHARY :
DR. SUSHILA NAYAR:
SHRI ONKAR LAL BERWA :
SHRI BASUMATARI :

Will the MINISTER OF DEFENCE be
pleased to state :

(a) whether the IAF An-12  aircraft
which was lost on the 7th February, 1968
over Himalayas, while on its way to Leh
has since been found;
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(b) if not, the further efforts made to
search it;

(c) whether there is any -possibility of
its straying into Pakistan; and

(d) the findings of the inquiries made
in this regard ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir.

(b) Till 2nd November, 1968, aerial
search for approximately 300 hours has
been carried out by different types of air-
craft including Helicopters. The areas of
search are now covered by snow.

(¢) and (d). The Court of Inquiry has
ruled out any likelihood of the aircraft in
guestion having strayed into Pakistan terri-
tory.
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Ex-EMERGENCY COMMISSIONED OFFICERS

500. SHRI NARENDRA KUMAR
SALVE : Will the Minister of DEFENCE
be pleased to state :

(a) the number of ex-Emergency Com-
missioned Officers absorbed in Government
Departments and in Public Undertakings as
on the Ist September, 1968, and

(b) whether Government are examining
the possibilities to absorb all the remain-
ing Emergency Commissioned Officers in
Border Security Police and Railway Pro-
tection Force in view of their highly spe-
cialised training ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Up
to the end of October, 1968, 4,987 ECOs
came up for consideration for grant of per-
manent Commission or release, as the case
may be. Of these, 1,739 ECOs have been
granted permanent Commissions, 1,197
released ECOs have been absorbed in Gov-
ernment departments and Public Sector
Undertakings. 239 ECOs were absorbed in
private undertakings or reverted to civil
posts or became self-employed in agri-
culture or business. 238 ex-ECOs are not
being catered for since they either refused
the jobs offered to them or because they
were sent out on disciplinary grounds.
Thus, against a total of 4,987 officers in-
volved. 3,413 have been rehabilitated or
otherwise suitably accounted for. Of the
remaining 1,574 officers, the cases of 200
are still under consideration for the grant
of permanent Commissions. The fullest pos-
sible consideration to the absorption of the
remaining ECOs in the Border Security
Force and Railway Protection Force etc.,
is being given, consistent with the require-
ments of these Forces.
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SupPLY OF ARMS TO PakIsSTAN BY US.A.

S01. SHR] NARENDRA  KUMAR
SALVE :
SHRI RAM SEWAK YADAV :
Will  the Minister of EXTERNAL

AFFAIRS be pleased to state :

ta) whether Government's attention has
been drawn to the recent news reports 1o
the effect that Pakistan Foreign Minister
and the U.S. Secretary of States had talks
.on further arms aid to Pakistan; and

(b) if so. the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
:GANDHTI) : (a) The Government of India
have seen press reports to this effect.

(b) The Government of India have
made it amply clear to friendly countries
including the United States that such sup-
ply of arms would lead to tension in the
sub-continent and encourage Pakistan's
intransignee towards India.

PUBLICITY IN BORDER ARE\S

502. SHRI NARENDRA KUMAR
‘SALVE : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state the steps undertaken by his Minis-
try to increase the tempo of publicity in
the border zreas with a view to counter-
acting the virulent anti-Indian campaign by
Pakistan on the borders ?

THE MINISTER of INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : A statement giving the requisite
information is laid on the Table of the
House.

Statement

‘Government have been carrying
.on an intensified publicity campaign through
various media to counteract Pakistani pro-
paganda,

All India Radio broadcasts regular news
commentaries and talks in various langua-
ges, particularly from its border stations,
analysing tendentious statements and false
news publicised by Pakistan,

Radio Kashmir, Srinagar, has a fixed-
point programme at peak listening time
(8.00 to 8-30 p.m,) particularly beamed to
listener across the border. This programme
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is known as “VADI KI AWAZ". Bcsides
news commentaries are broadcast fron: Sri-
nagar which take frequent indirect noe of
the propaganda from across the border.
A fixed-point programme known as
SADF-E-WATTAN is also broadcast from
Jultundur cvery day for IS minutes,
After the major Urdu news bulletin
broadcast a; 9-15 p.m. from Delhi and re-

layed by a number of stations a Jaily
commentary known as AAJ KAl KE
HALAT PAR TABSRA is broadcast. The

Kashmiri. Urdu and Bengali programmes
are particularly Pakistan oriented. The Jaily
“Spot-light” and “Samayiki” commentaries
which are primarily intended for listeners
in India can also be heard extensively in
parts of Pakistan.  Similarly. local news
commentaries are broadcast from \arious
other stations on the border—IJaipur. Gau-
hati—in addition to what is being done
from Jullundur, Srinagar, Jammu and
Calcutta.

With a view to augmenting service in
border arcas, high power medium-wave
transmitters at Jullundur and Calcutia have
already becn commissioned.

2. The Press Information Bureau has
been systematically issuing material 10 the

Press exposing incorrect or exaggerated
reports put out by Pakistan,
3. The Publications Division have

brought out printed counter propagianda
literature which iy distributed widelv  in
the border areas through’ the ficld publicity
machinery of the State Gévernment Field
Publicity Units of this Ministry and other
organisations like the Border Security
Force.

4. 40% of the Field Publicity Units have
been deployed in the areas bordering Pakis-
tan to expose the falsity of Pakistani pro-
paganda and present factual information in
regard to Indo-Pak relations, Kashmir's
accession, etc. Besides, Conducted Tour
parties comprising members of different
communities and from those areas are
taken out to various States to show them
the secular democracy at work in this
country,

5. Advantage has also been taken of the
live entertainment media to counteract
Pakistani propaganda in the border areas,
and for this purposes BORDER PUBLI-
CITY SCHEME has been launched with
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seven centres at Darbhanga, Gauhati. Im-
phal, Jodhpur, Nainital, Simla and Sri-
nagar.

6. Special requirements of publicity in
border regions of the country, ipcluding
arcas bordering Pakistan, are being studied
by a team of officials headed by the Dc-
puty Minister of Information and Broad-
casting. The Committee has already visit-
ed Jammu and Kashmir and the Union
Territories of Tripura and Manipur. Tt will
make recommendations for the improve-
ment of publicity in different border areas
with a view to promoting the growth of
national consciousness, unity and integra-
tion,

HiGit POWFR TRANSMITTERS FOR PUBLICITY

503. SHRI NARENDRA KUMAR
SALVE : Will thc Minister of INFORMA-
TION AND BROADCASTING be pleased
1o state whether any steps have been taken
by Government to instal high power trans-
mitters at Delhi, Calcutta, Bombay and
Madras to beam publicity programmes to-
wards Middle East, South East Asia and
East Africa to explain India’s position and
-dispel many wrong notions in these areas
crcated by Chinesc and Pakistan propa-
ganda against India ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : Yes, Sir. Powerful transmitters
are already in operation at Delhi, Madras
and Bombay for cxternal services of AIR.
Work on powerful transmitters near Cal-
.cutta, Rajkot and Aligarh is also in pro-
gress. When completed; these will further
-strengthen the external services,

BHUTAN DELEGATION TO U.N. GENFERAL
ASSEMBLY

504. SHARI NARENDRA KUMAR

SALVE :
SHRI KASHI NATH PANDEY :
Will the Minister of EXTERNAL

.AFFAIRS be pleased to state :

(a) whether it is a fact that a four-
member Bhutan Delegation attended the
‘General Assembly of United Nations; and

(b) if so, the implications of this move
.on the part of the Government of Bhutan ?
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THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) As Bhutan is not a mem-
ber of the United Nations. the question
does not arise. ‘

(b) The question does not arise.

Press COMAMISSION

:ﬁOS. SHR SHIVA. CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that Govern-
ment propose to set up a new Press Com-
mission to investigate into the concentra-

tion process going on in the press indus-
try:

(b) if so, when; and

(¢) if not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir,

(b) and (c). Do not arise. However, in
pursuance of one of its functions, the Press
Council has been examining the question
of concentration of ownership  of news-
papers and further action will be consider-
ed by Government in the light of the re-
commendations to be made by the Council.

PusLICITY WORK OF PusLIc UNDERTAKINGS

506. SHRI LOBO PRABHU : Will the

Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether his Ministry have consider-
ed that the advertising work of the Public
Sector enterprises should be integrated with
that of Government in the Directorate of
Advertisements and Visual Publicity;

(b) whether the advertiscment of Pub-
lic Sector enterprises is on different princi-
ples and if so, the details thereof; and

(c) the amount paid by public Sector
enterprises to agents last year and whether
it would not have been saved if the Dircc-
torate had done this work ?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir. In accordance with
Government’s policy, D.A.V.P. can handle
accounts of these Public Sector Undertak-
ing, which are commercially non-competitive
and these undertakings have been advised
to utilise the agency of the Directorate of'
Advertising and Visual Publicity. 80 of
them have so far entrusted their advertising
accounts to the Directorate,

(b) No, Sir. The D.A.V.P, has the neces-
sary organisation, resources and expertise
to handle the requirements of the com-
mercially non-competitive Public Sector
Undertakings.

(c) Advertisers do not pay any commis-
sion to the Advertising Agencies which get
their commission from the newspapers/
periodicals.

MINISTRIES HAVING INDEPENDENT
REPRESENTATION ABROAD

507. SHRI LOBO PRABHU : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the names of Ministries which have
independent_representation abroad and the
number of officials employed by them;

(b) the reasons why the officials and
their work is not integrated with that of
our Mission; and

(c) whether the staff abroad is appointed
on the basis of the same yard-stick as in
India ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) There are no “indepen-
dent representations” abroad of any Minis-
try of the Government of India other than
those of the Ministry of External Affairs.
However, some Ministries have their offi-
cers posted in Indian Missions abroad who
work under the overall supervision and
control of the Heads of the Missions con-
cerned.

(b) These officers of other Ministries
deal with specialised and technical subjects.
Whenever possible, their work is integrated
within the Indian Mission,

(c) Generally, it is so.
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PROPAGANDA AGAINST HINDU RELIGION IN
US.A.

508. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that there is a
systematic propaganda against the Hindu
religion through TV shows and talks in
New York and others cities of U.S.A.

(b) whether it is also fact that American
evangelist Billy Grzham in a talk on TV
described Hinduism as “weird, Barbaric and
Sensual” and" also said that “for the better-
ment of the world, Christianity is the only
way and our mission is to see that Hinduism
is destroyed to relieve humanity from
suffering”; and

(¢) if so. whether ‘any protests have
been made to U.S.A. by Indian embassy
in Washington and if so, the reaction of
U.S.A. Government thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (¢). The Government
arc not aware of any such propaganda.
Necessary enquiries are being made.

CzECH NATIONALS IN INDIA GONE TO CANADA

509. SHR] K. LAKKAPPA :
SHRI VISHWA NATH PANDEY:
SHRI P. VENKATASUBBIAH :
SHRI RABI RAY :
SHRI D. N. PATODIA :
SHRI YASHWANT

KUSHWAH :

SHRI HEM BARUA :
SHRI KASHI NATH PANDEY :
SHR]I BASUMATARI :

SINGH

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that 21 Czech
nationals left India on the 10th October,
1968 for Canada;

(b) whether it is also a fact that some
of these Czech nationals were working in

.the Heavy Engineering Corporation at

Ranchi;

() if so, the reasons for their sudden
departure from India; and
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(d) the grounds on which permission was
granted to these Czech nationals to leave
India ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The 21 Czech nationals
consisting of 7 technicians and their fami-
lies, left India by air for Canada at 10 p.m.
on the 9th October. 1968.

(b) All the 7 technicians were working
in the Heavy Engineering Corporation at
Ranchi

(c) Their sudden departure from India
was, as stated by them, due to the political
situation in their country.

(d) These technicians and their families
werc granted departure endorsements on
their passports since they had indicated
their firm intention to proceed to Canada
and they held valid Czech passports with
entry visas from the Canadian High Com-
mission in Delhi.
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ASSISTANCE TO NEPAL
511. SHRI K. G, DESHMUKH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :
M53LSS (CP)68—S5
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(a) whether Government have recently
sanctioned an additional assistance of near-
lv Rs. 5.5 crores for Nepal;

(b) whether this assistance is over and
above the usual assistance Nepal receives
from India;

(c) the nature and amount of usual as-
sistance Nepal received from India; and

(d) the total amount invested by India
in various fields of development in Nepal
so far ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The information sought
was furnished to the House in answer to
Starred Question No. 203 for February 21,
1968.

(b) Indian assistance is given under a
planned programme of economic co-opera-
tion with Nepal and covers a number of
development schemes in the field of commu-
nications, including tele-communications;
power generation; irrigation; drinking water
supply; health; education; horticulture;
veterinary; forestry; village and cottage
industries; geological and mineral surveys
etc. etc. Till March 31, 1968, the assist-
ance provided was of the order of Rs. 49.06
crores.

(c) and (d). In addition, India has pro-
vided a loan of rupees one crore under the
Indo-Nepal Agreement of 20-9-1964, for
the establishment of industrial enterprises
in Nepal, particularly, in the field of jute.
cement, paper and textile industries.

PusLic RELATION BODIES FOR INDIA IN
US.A.

512, SHRI M. N. REDDY : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the nature of assessment made in
the working of our various public relations

" bodies working in U.S.A.;

(b)the benefits derived from the assess-
ment made; and

(c) how far the conclusions derived
from the assessment made have been given
practical shape ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The assessment is not
yet completed.

(b) and (c). Do not czrise.

COMPENSATION FOR INDIAN REPATRIATES
FROM BURMA

513. SHRI M. N. REDDY :
SHRI MOLAHU PRASAD :

SHRI BHARAT SINGH CHAU-
HAN :

SHRI RAM SWARUP VIDYAR-
THI :

SHR]I HARDAYAL DEVGUN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) how far the Committee set up by
the Burma Government to look into the
question of payment of compensation to
Indian emigrants and its repatriation, have
completed their work; '

(b) the manner in which our embassy
in Burma assist the Committee to expedite
settlement of repatriation; and

(c) the progress made so far towards
expeditious settlement ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDH]I) : (a) and (c¢). The Committee
is still working on this matter.

(b) The Embassy is in touch with the
Burmese Government in this regard with a
view to reaching an early settlement.

NEW WEAPON INVENTED BY SWEDEN

514. SHRIMATI ILA  PALCHOU-
DHURY : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government's attention has
been drawn to a news report which ap-
peared in a Calcutta Hindi Daily, Vishwa-
mitter of the 2nd September, 1968, to the
effect that Sweden has invented a new wea-
pon which ‘can be used by an individual
and which could tear off and pierce into
14 inches armour when fired even from
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a distance of 250 metres, and that its
weight is 23 kilograms and can be fired
from a recoil-less gun;

(b) if so. whether any efforts have been
made to obtain details thereof: and

(c) if so, with what results ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). Yes, Sir.
The technical specifications of the equip-
ment were studied. It was found to have
no special advantage over the existing
similar equipment.

NEw CHINA NEWs AGENCY BROADCASTS

515. SHR] HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to the New China News
Agency broadcasts in the week following
announcement of the scheme for the re-
organisation of Assam condemning this
plan as suppression and exploitation of the
hill peoples in the eastern region; and

(b) If so, Government’s reaction to this
interference by the Chinese News Agency ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Government deplores such state-
ments as they amount to gross interference
in India’s internal affairs by the Chinese
official News Agency.. This has continued
despite strong protests by the Government
of India in the past. It can therefore only
be regarded as a manifestation of China's
continued hostility towards India,
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FOREIGN ASSISTANCE IN DIEFENCE
PrRODUCTION

517. SHRI LOBO PRABHU : Will the
Minister of DEFENCE be pleased to state:

(a) whether assistance in defence pro-
duction has been stopped by some demo-
cratic countries after the Russian assistance
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was taken by India in the production’ of
MIGs. and submarines; and

(b) if not, what collaboration has since
been received ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE PRODUC-
TION (SHRI L. N. MISHRA) : (a) No,
Sir. No project has so far been initiated
for the production of submarines.

(b) Generally speaking, assistance from
other countries in existing projects and
for new projects is continuing to be re-
ceived.

INDIAN FiLM WEEK IN Moscow

518. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether an Indian Film Weck was
celebrzted from the 18th October, 1968 in
Moscow; and

(b) if so. the names of the Indian films
which were sent for screening in Moscow
in connection with the said film week and
on what basis these films were selected ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) Following Indian films were sent for
screening :—

Feature films
. Mamta (Hindi).
. Wagt (Hindi).
. Aakhri Khat (Hindi).
. Milan (Hindi).
. Ankhen (Hindi).
. Amrapali (Hindi),
. Balika Bodhu (Bengali).
. Saakshi (Telugu).
. Kallum Kaniyagam (Tamil).

O 20 9O AW -

Documentaries

. Akbar.

I am twenty.

. Vignettees of Goa, )

. Homage to Lal Bahadur Shastri.

Aw‘N.—



131 Written Answers

5. Dreams of Mauji Ram.
6. Shadow and Sulstance.
7. India-1967.

Selection of films was made by an ad hoc
screening Committce out of the recommen-
dations received from Regional Officers of
the Central Board of Film Censors. Film
Producers Associations and other represen-
tative organmisations. The Committee select-
ed 10 feature films, but Producers of four
films were unable to spare the prints. Dc-
pending upon the availability of prints, threc
other films considered otherwise suitable
were substituted for these films,
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LOANS SANCTIONED BY FiLM FINANCE
CORPORATION

523. SHRI GADILINGANA GOWD :

st A qrEfTar -

T &fere w17 HwAY I T A
FqT F4T % ¢

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the amount of loans advanced as on
the 31st Augunst, 1968 by the Film Finance
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‘Corporation to the Film Producers
making standard films;

(b) the names of recipients and the
names of films for which the loans were
utilized;

for

(c) the agency which checks the right
utilisation of the loans;

(d) whether Goyernment have received
any complainty of mis-utilisation of the
loans; and

(e) if so, the details thereof and
action taken thereon ?

the

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). A statement is
laid on the Tuble of the House. [Placed in
Library. See No. LT-2078/68). '

(¢) to (¢). No case of misuse has come
to Government's notice, The Corporation
normally releases loans in instalments and
cach instalment iy released after ensuring
through the scrutiny of Technical Adviser
o1 Corporation that the previous instal-
ment has been properly utilised. Turther
enquiries are being made,

RESEARCH AND DEVELOPMENT ORGANISATION

524, SHR] GADILINGANA GOWD :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the Execu-
tive Committee of the Research and Deve-
lopment Organisation does not mect once
every month as originally envisaged result-
ing in slow progress in the advancement of
defence equipment;

(b) if so. the reasons therefor and the
remedial measures taken; and

(c) the number of meetings held during
the last 10 years, 'year-wise ?

THE MINISTER OF STATE IN THE
'MINISTRY OF DEFENCE (SHRT L. N.
MISHRA) : (a) to (c). It was originally
envisaged that it would be necessary for
the Executive Committee of the Research
and Development Organisation to meet once
a month. On the basis of past experience it
has now been decided that the Executive
‘Committee should meet as and when neces-
scry provided that a meeting is not deferred
‘beyond a period of three months,
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The Committee has been functioning
since 1963. It hag met thrice each in 1963,
1964 and 1965 and twice each in 1966 and
1967, It has met twice in 1968 so far, The
fact that the Committee has not met once
cvery month has not affected the progress
of Research and Development work.

NAGALAND BORDER

525. SHRI GADILINGANA GOWD :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether arrangements have been
made whereby Nagaland border with
Burma is stood secaled;

(b) if so, whether Government propose
to seal the places from where Nagas are
still coming and going to China also; and

(c) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Movements across the
India-Burma border within a zone of 40
Km. on cither side which was earlier freely
permissible is being regulated since 1-8-1968
through a system of permits.

(b) and (c). Necessary steps to ensure
the sccurity of the India-Burma border on
the Nagaland sector is being taken through
the setting up of border outposts and inten-
sive patrolling along the routes suspected
to be used by hostile Naga gangs. However,
because of the nature of the terrain, the
method of operations of the hostile Naga
gangs and the ethnical affinity between tlfe
tribes inhabiting contiguous areas in India
and Burma, it may not be a practical
proposition to completely seal the border
along its entire length,

INCIDENTS WITH NAGA REBELS

526. SHRI GADILINGANA GOWD :
Will the Minister of EXTERNAL AF-
FAIRS be pleased 1o state the number of
encounters that took place betwecr.l secu-
rity forces and hostile Nagas during the
period from the 1st January 1968 fo 3!st
August, 1968 and the personnel of Security
Forces and Nagas who died and the
extent of arms and ammunition seized ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): The information
available with the Government of India is
laid on the Table of the House. [Placed
in Library. See LT-2079/68].

DEPENDENT ON AGRICULTURE
AND INDUSTRY

527. SHRI GADILINGANA GOWD:
Will the PRIME MINISTER be pleased
to statc :

(a) the percentage of population depen-
dent on agriculture and industry separate-
ly in the beginning of the First Five Yecar
Plan:

(b) the likely percentage of population
dependent on agriculture  and  industry
during the Fourth Five Year Plan; and

POPCLATION

(c) the reasons for this variation ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c). The
percentages of workers dependent on
agriculture and industry during 1951 were
69.7 and 9.0 respectively. according to
the Census data. The corresponding
figures in 1961 were 69.5 and 10.6 respec-
tively. No subsequent data are available.
‘The variation betwcen 1951 and 1961 was
very small in respect of agriculture. The
variation in industry would be due to
growth of industry.

ARRANGEMENTS MADE BY INDIAN EMBASSIES
FOR THE COVERAGE OF PRIME MINISTER’S
TOUR ABROAD

528. SHRI K. SURYANARYANA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government's attention has
becn drawn to a news-item appearing in
the Sunday Standard of Indian Express,
Vijayawada on the 29th September, 1968
that 'the correspondents of major news
papers and news agencies reporting her
tour in Latin American States are indig-
nant over the ineflicient arrangcment made
by the Indian Embassies for the coverage;
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(b) whether any investigation has been
made in the matter to avoid such things
on similar occasions in future; and

(c) if so, the result thereof ?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) and (c). Enquiries have been made
from our Missions concerned. Informa-
tion so far received shows that suitable
arrangements within limits of local custom
and available facilities were made for the
Indian correspondents for the coverage of
the visit.

IMMINENT BREAKING UP OF HOSTILITIES
WITH NAGAS

529. SHR1 PREM CHAND VERMA :
SHRI PRAKASH VIR SHASTRI :

SHRI SHIV KUMAR SHASTRI :

Will the Minister of EXTERNAL AF-
FAIRS be pleascd to state :

(a) whether it is a fact that there is

imminent danger of the hostilities being
broken out again with the Naga hostiles;

(b) whether it is also a fact that Mizo
hostiles have joincd with the Naga hostiles;

(c) if so, the steps which Government
have taken to meet the situation: and

(d) what is the assessment of Govern-
ment of the situation obtaining in the
region ?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY. MINISTER OF

PLANNING AND MINISTER OF EX-

TERNAL AFFAIRS (SHRIMATI
TNDIRA GANDHI) : (a) The situation
is under careful watch. 1Ipn this context

the presence on the Indo-Burma border of
a large number of China-trained Nagas
who are trying to gain entry into Naga-
land is a factor which is constantly watch-
ed by our Security Forces who have been
able to prevent such entry.

(b) to (d). There is evidence of col-
lision ‘between the Under-ground Nagas
and the hostile Mizos. However, the
action taken by the Civil Administration
and our Security Forces in Nagaland and
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Mizo Hills District is beginning to show
results. The Government are taking every
possible action to restore peaceful condi-
tions in the region.

REPORTED REMARKS OF SHRI ASOKA MEHTA
ABOUT RUSSIAN INTERFERENCE

530. SHRI PREM CHAND VERMA :
SHRI D. N. PATODIA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the reported remarks of
Shri Asoka Mehta published in newspapers
sometime back that USSR was interfering
in the internal affairs of India have been
brought to his noticc; and

(b) if so, Government's reaction there-
to?

THE PRIME MINISTER,
MINISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND MIN-
ISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) : (a)
Yes, Sir.

(b) The Government are unable to
accept the contention contained in the Press
Report.
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ANNIVERSARY OF DEMOCRATIC PEOPLE’S
REPUBLIC OF KOREA

532. SHRI H. N. MUKERJEE : Will
the Minister of EXTERNAL AFFAIRS
be pleased 1o state :

(a) whether Government are aware of
the recent celebration at Pyongyang of the
20th anniversary of the founding of the
Democratic People’s Republic of Korea;

(b) whether Government are also aware
that the said clebration was attended by
Government representatives from a large
number of countries including Pakistan,
Nepal, Ceylon, Burma and other Afro-
Asian countries; and

(c) if so, the reasons for India’s con-
scipicuous absence from the said celebra-
tions ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATT INDIRA
GANDHI) : (a) Yes, Sir.

(b) Government representatives  from
some countries did attend these celebra-
tions. However, from some Afro-Asian
countries non-Government delegations
drawn from friendship and cultural socie-
ties etc. attended these celebrations.

Indo-Korean
Chanderjit

(¢) A delegation from the
Cultural Society led by Shri
Yadav, MP, attended these celebrations.
This delegation was warmly received by
the DPRK authorities, The Prime Minis-
ter of India sent a message to the Prime
Minister of the DPRK conveying on behalf
of the Government of India and people
of India sincere felicitations to the people
of the DPRK and wishing them all suc-
cess and prosperity in the future.

RADIO STATION AT SILICHAR

533. SHRIMATI JYOTSNA CHANDA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the progress which has been made
in the installation of transmitting station at
Silchar; and

(b) how long it will take to function ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
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SHAH) : (a) Approval has been accorded
for setting up 2 Radio Station at Silchar.
Steps are under way to select sites for the
transmitter and studios, and also to obtain
necessary equipment.

(b) According to present indications it
may take about three year’s time.

WORKINING OF INDIAN MISSIONS ABROAD

534. SHRIMATI JYOTSNA CHANDA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government are aware that
most Indians going abroad conmsider the
functioning of Indian Missions and Con-
sulates abroad as unsatisfactory; and

(b) if so, that steps proposcd to be taken
to improve their functioning ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government
keep receiving both compliments and com-
plaints on the functioning of Indian Mis-
sions abroad; the latter are looked into
uand in cases where thev appear genuine,
remedial measures are taken,

P.M.’s PropPOsED VIsSIT TO PERU

535. SHRI D. N. PATODIA : Will the
Minister of EXTERNAL AFFAIRS be
plcased to state :

(a) whether a visit to Peru was originally
included in the itincrary of her foreign
tour;

(b) the considerations which compelled a
change in the tour programme and deletion
of Peru from the itinerary; and

(c) why the deletion of Peru could not
be effected before she started for foreign
tour ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLLANNING AND MINISTER OF EX--
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) and (c). The visit was cancelled
because of an unforeseen change of Gov-
ernment in Peru which took place a few
days before the Prime Minister's scheduled
visit,
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PEKING RADIO BROADCAST

537. SHRI K. P. SINGH DEO : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to a Press Report appearing in
the Hindustan Times dated the 19th Octo-
ber, 1968 in regard to the Communist
Party of China broadcast in Hindi of a
commentary over Radio Peking on the 18th
‘October, 1968 beaming its transmission to
the Hindi speaking Central India setting out
. the strategy and tactics to be followed by
its adherents in India in promoting United
Fronts; and

(b) if so. reaction of Government thereto?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
PLLANNING AND MINISTER OF EX-
F'ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) @ (a) Yes, Sir.

(b) Broadcasts such as this are a conti-
nuous manifestation of China’s attempt to
interfere in India’s internal affairs which
Government of India deplore,

PAK CONCENTRATION ON ASSAM-EAST
PAK BORDER

538. SHRI HEM BARUA :
SHRI B. N. SHASTRI :
SHRI MANIBHALI J. PATEL :
SHRI R. BARUA :
SHRI D. N. PATODIA :

Will the MINISTER OF DEFENCE be
pleased to state :

(a) whether it is a fact that Pakistan
has been, of late concentrating troops on
a large scale all along the Assam-East
Pakistan border;

(b) if so, the broad details thereof; and

(c) the steps taken by Government to
ensure security to thc frontier-State against
possible attack by Pakistan ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). Pakistani
troops continue to remain in strength
across Assam-East Pakistan border, but in
the recent past there has been no significant
intensification of military activity by Pakis-
tan. Appropriate measures are in force to
ensure the security of the border.

1890 (SAKA) 142

Written Answers

SAINIK SCHOOL AT KAZHAKKOTHAM

539. SHRI E. K. NAYANAR : Will the
Minister of DEFENCE be pleased to state :

(a) the amount allotted to the Kazha-
Kkotham, Sainik School annually by the
Central Government during 1966-67 and
1967-68;

(b) the amount allotted to each student -
of the Sainik School in a year; and

(c) whether Government propose to lay
a copy of the audit Report of the Sainik
School for 1966-67 on the Table?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). The
Sainik Schools are run by an autonomous
registcred Socicty called the Sainik Schools
Society and their expenditure is met out of
the fees paid by the students. The question
,of Central Government allotting any yearly
amount to the Sainik  School does not
therefore arise. The Central Government
however provides, free of cost, three Service
officers who function as the Principal, the
Registrar. and the Head Master of the
School. The estimated expenditure on this
account is about Rs. 50,000/- per year.
Some of the students get scholarships under
the Defence Ministry Scheme of scholar-
ships for children of servicemen and ex-
servicemen and under the Home Ministry
scheme of scholarships for Union Teeri-
tories, Examination of the audit report is
a matter for the Sainik Schools Society and
the Board of Governors.

BANNING OF ENTRY OoF INDIAN IN UK.
PORTS

540. SHRI E. K. NAYANAR : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state : '

(a) whether Government are aware that
the British Home Office has banned the
entry of Indians in Ports and shop floors:
and

(b) if so, the steps which Government
have taken to safeguard the interests of
Indians in UK. ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
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GANDHI) : (a) Government have no re-
port that the British Government have ban-
ned entry of Indians in British Ports and
shop floors.

(b) Does not arise.
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WORKING GROUP FOR FOURTH PLAN

542. SHRI P. R. THAKUR :
SHRI SIDDAYYA :
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that some 43
Working Groups were set up by the Plan-
ning Commission at the Centre for the
purpose of formulation of the original
Fourth Plan the work on which was com-
menced during the first half of 1962;

(b) if so, the subjects dealt with by each
of such groups;

(¢) whether
their reports;

(d) the number and names of the Work-
ing Group reports which were either prin-
ted or got cyclostyled and sent to the
concerned Departments/Ministries.

all the groups submitted

Government have placed
in the Parliament
Library for facility of Members’ reference;
and

(e) whether

(f) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIR (SHRIMATI INDIRA
GANDHI) : _ (a) Yes, Sir.

(b) The list of Working Groups is laid
on the Table of the House. [Placed in
Library. See. No, LT-2080/68.]
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(c) Yes, Sir.

(d) All reports were circulated to the
Ministries/Departments concerned.

(e) and (f). As the reports were in the
nature of internzl working papers, these
Reports werc not placed in the Parliament
Library, as und when received in the
Planning Commission.

WORKING/STUDY GROUPS FOR FOURTH PLAN

543. SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the PRIME MINISTER be pleased
to state :

(a) the number and names of the Work-
ing/Study Groups set up so far by the
Planning Commission for the purpose of
formulation of th¢ new Fourth Plan;

(b) whether all the Groups have sub-

mitted their reports so far:

(c) if not. the particulars of the reports
already reccived;

(d) the number of such reports which
have so far been printed or got cyclostyled
and distributed to the concerned Depart-
ments; and

(e) whether  Government propose to
place copics of the aforesaid reports in the
Parliament Library as and when available?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :  (a) List of Working Groups
is kaid on the Table of the House. [Placed
in Library. See No. LT-2081/68).

(b) No, Sir.

(c) List of the Reports of the Working
Groups/Sub-Groups received is annexed.

(d) The finalised Reports have been
circulated to the Ministries/Departments
concerned.

(e) No, Sir. These are in the nature of
internal working papers.

INDIAN DELEGATION TO U.N. SEMINAR ON
RACIAL DISCRIMINATION

544. SHRI P. R. THAKUR :
SHRI SIDDAYYA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) the names of members of the offi-
cial Indian delegation to the receatly held
U.N. Seminar on Racialism in New Delhi;

(b) whether any other Indians partici-
pated in the discussions or contributed
papers at the Seminar;

(c) the total number of papers read or
contributed to the Seminar from the Indian
participants with particulars of the sub-
ject and author of each of them; and

(d) whether Government propose to lay
copies of the papcrs read by Indians on the
Table ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERN AL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Chicf Participant :

Dr. A. Krishnaswamy,
Advocate, Supreme Court.

Pariicipants ;

Dr. M. N.- Srinivas, Head of Depart-
nment of Sociology, University of Delhi.
Professor B. N. Varma, Head of De-
partment of African Studies, Univer-
sity of Dclhi.

Shri Eric Gonsalves, Director, Ministry
of External Affairs.

Shri S. Shahabuddin, Deputy Secretary,
U.N. Division, Ministry of External
AfTairs,

Alternate Participants :

Shri G. K. Arora, Deputy Secretary
Ministry of Home Affairs.

Shri S. K. Das, Under Secretary, U.N.
Division, Ministry of External Affairs.

Shri P. K. Kartha, Assistant Legal
Adviser, Ministry of External Affairs.

The above was not an official delegation,
representing the Government of India. The
Chief Participant, the Participants and the
Alternate Participants took part in the semi-
nar in their personal capacity. As is cus-
tomary for such seminars, the nomination
of participants by invited Government was
subject to confirmation by the Secretary-
General of the United Nations.
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(b) Yes, Sir. 16 Indian national partici-
pated in the seminar as observers represen-
ing various non-governmental organisations
which are in consultative status with the
U.N.’s Economic and Social Council.

Shri B. Shiva Rao, Member of the Uni-
versity Grants Commission, was one of the
three experts who submitted background
papers at the invitation of the Secretary-
‘General of United Nations. None of the
three experts participated in the seminar.

(c) None.
(d) Does not arise.

INDIAN DELEGATION TO UN. SEMINAR ON
RACIAL DISCRIMINATION

545. SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Minister of EXTERNAL
AFFAIRS bg pleased to state :

(a) whether it is a fact that very few
of the representatives of the minority com-
munities and Backward Classes were in-
cluded in the oflicial Indian delegation to
1he recently held U.N. Seminar on Racia-
lism in New Delhi or were even asKed to
participate in the Seminar;

(b) whether it is also a fact that thc
Indian team did not reflect the political
cross-section of the people’s represcntatives
in the country;

(c) if so, the reasons therefor;

(d) the names of the Members of the

Parliament and State Assemblies who were
included in the Indian team or requested
to participate in the Seminar, with particu-
lars of their political affiliation and the
minority handicapped groups they repre-
sent;

(¢) whether any body from the Schedu-
led Castes and Scheduled Tribcs was offi-
cially invited to participate and express their
views at the Seminar; and

(f) if so, the particulars thereof and if
not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
‘GANDHI) : (a) As the host, the Gov-
«rmment of India was asked by the Secre-
Aary-General  of the United Nations to
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nominate. subject to confirmation, onc
Chief Participant, 4 Participants and §
Alternate Participants from among public
officials or important personalities whose
functions or activities were related to the
subjcct matter of the Scminar. Since it was
only a seminar, and not an inter-natiomal
confcrence, Government's nominations were
confined to, apart from the Chief Partici-
pant, acadcmicians und officials.

(b) The Indian  participants in their
contribuiions to the Seminar fully reflected
the ceneral thinking in the country on the
subject of racial discrimination.

(¢) Does not arise.
(d) None.
(e) None.

() The rules of procedure of the semi-
nar did not permit participation in the dis-
cussions by individuals  other than thosc
who were. subject to confirmation by the
U.N. Scerctary-General, nominated by the
invited Governments, by the invited non-
covernmental organisations: and by repre-
sentatives of specialised agencies.

MILITARY AGRICULTURAL  FARMS

546. SHRI P. R. THAKUR : Will the
Minister of DEFENCE be pleased to state :

(a) the names and locations of the vari-
ous military agricultural farms in the coun-
try;

(b) the number of workers, staff and
oflicers employed in each of these farms
during the last three years,

(c) whether the staff employed is com-
prised of all military personnel or there are
civilians also;

(d) the mode of recruitment of outsiders,
if any; and

(e) the number of Scheduled Castes and
Scheduled Tribes among the employees of
the farms ? .

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (2) to (e). The requisite in-
formation is being collected and will be
placed on the Table of the House.
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ADVISOKY COMMITTEES OF INFORMATION
AND BROADCASTING MINISTRY

547. SHRI JUGAL MONDAL : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question No.
2016, on the 31st July, 1968 and state :

(a) whether the information in respect of
Advisory Committees under his Ministry
has since been collected:

(b) if so. the details thercot: and

(c) if not. the rcasons for the dclay ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) 10 (c). Information in res-
pect of Advisory Committees under the
Ministry of Information and Broadcasting
is still being collected.  Complete informa-
tion is likely to be collected soon, and will
be laid on the Table of the House. The
delay is regretted.

Ret1kasi. OF FiLms

548. SHR1 KASHI NATH PANDEY :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question No.
6305 on the 28th August. 1968 and state :

(a) whether the
release of certain
collected:

information rcgarding
films have since been

(b) if so, the detuils thercof; and
(c) if not, the reasons for the delay ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) @ (a) Yes, Sir, except in respect
of Lacudive. Minicoy and Amindivi
Islands.

(b) Thesce films have been certified by
the Board of Film Censors for public. exhi-
bition throughout TIndia. Except for the
film “AN EVENING IN PARIS”, the ex-
hibition of which was suspended for some-
time in Punjab and in Agartala Town, the
exhibition of the other films has not been
suspended in any Statc.

No film has been granted exemption from
payment of entcrtainment tax except the
film “PARIVAR’™ which was given exemp-
tion for differcnt periods in Jammu &
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Kashmir, Punjab, Uttar Pradesh and Hima-
chal Pradesh.

{¢) Administrator, Lacadive Minicoy and
Amindivi Islands Kozhikode has not so far
furnished the requisite information in spite
of reminders.

COMPENSATION FOR LAND ACQUIRED FOR
TULIHAL AERODROME

549. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE) be pleased
10 state :

(a) whether Government have paid com-
pensation for the land acquired for the ex-
pansion of Tulihal Aerodrome in Manipur;
and

(b) if not, the reasons for the delay in.
making final payment ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
full amount of the award has been deposited
with the Collector who, it is understood,
has disbursed Rs. 3,50,251.56 to claimants
and deposited Rs. 1,43,398.14 in Court un-
der Section 31(2) of the Land Acquisition
Act. A further sum of Rs. 33,979.54 has
to be disbursed by the Collector. The rea-
son for delay inn the disbursement of this
amount is believed to be non-production of
succession certificates by claimants and non-
availability of claimants in some cases,

EMERGENCY COMMISSIONED OFFICERS

550. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be pleased
to state :

(a) the list of the relcased Emergency
Commissioned Officers from the Army for
the Union Territory of Manipur;

(b) the steps so far taken by Govern-
ment for giving employment to these re-
Icased officers;

(c) whether the Government of Manipur
have informed to the Central Government
of the absorption of any of the officers; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) 7 Emergency
Commissioned Officers belonging to Mani-
pur State have been released.
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(b) to (d). The information is being
ascertained and will be laid on the Table
of the House.

BROADCASTS OF NLEWS ABOUT MANIPUR
IDDEMONSTRATION

551. SHRI M. MEGHACHANDRA :
Will the Minister of INFORM ATION AND
BROADCASTING be pleased to state :

(a) whether-it was a fact that the All
India Radio did not broadcast the news of
the massive demonstration of the pcople of
Manipur for Statehood on the 2Ist and
22nd October, 1968 when some Central
Ministers were at Imphal and Moirang;

(b) whether any instructions were given
to the A.LR. not to give broadcast news
about such demonstration and urges of the
people of Manipur for Statehood; and

(c) if so. the reason for the news black-
out from the A.LR. News Bulletin on the
22nd October, 1968 ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No Sir. This news was
broadcast from Imphal in the regional bul-
letins on 21st and 22nd October and from
Delhi in Central bulletins on 22nd October,

1968. .
(b) and (c). Do not arisc.

‘NO WAR PACT’ OFFER BY PAKISTAN

552. SHRI JUGAL MONDAL :
SHRI HIM ATSINGKA :
SHRI S. K. TAPURIAH :
SHRI K. P. SINGH DEO:
SHRI YASHWANT SINGH
KUSHWAH :
SHRI RAM AVATAR SHASTRI :
SHRI DEVEN SEN :

Will thc Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the recent statement of the
President of Pakistan offering “No War

Pact” with Indian with conditions; and

(b) if so, the recaction of Government
thereto ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATT INDIRA
GANDHI) : (a) Yes, Sir.

(b) The Government of India are study-
ing the text.

TASHKENT AGREEMENT

553. SHRI R. BARU\ :
SHRI SHRI GOPAL SABOO:.

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether any further progress has
been made to implement the various pro-
visions of thc Tashkent Agreement between
India and Pakistan; and

(b) if not, whether Government would
seck mediation of the U.S.S.R. under whose
auspices the agrecment was signed to im-
plement the agreement ?

THE PRIMLE MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :  (a) There has been no fur-
ther progress in the implementation of the
Tashkent Declaration since October 1967
when @ telccommunications agreement was
signed betwceen India and Pakistan,

(b) The Soviet Union, as well as other
friendly countries, are kept fully informed
of Government’s continued cfforts for a
step by step normalisation of Indo-Pakistan
rclations and of the hitherto negative res-
ponse of Pakistan. The Tashkent Agree-
ment provided for bilateral discussion and
not for any mediation by a third country.

ADMISSION TO INDIAN MILITARY AC:DEMY

554. SHRI SHEOPUJAN SHASTRI:
Will the MINISTER OF DEFENCE be
pleased to refer to the reply given to Star-
red Question No. 584 on the 21st August,
1968 and state :

(a) whether first year examination of
the three year Engineering Diploma Course
which is taken after 2 years subsequent to
matriculation is also acceptable for admis-
sion to Indian Military Academy and Short
Service Commission; and
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(b) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
‘SWARAN SINGH) : (a) and (b). The
question of recognising the first year exa-
mination of the three-year Engineering
Diploma course, the minimum qualification
for entry to which course is the passing of
the Higher Secondary examination, is under
consideration. At present the first-year
examination of the Engineering Diploma
course is not rccognised as a qualification
for admission to the Indian Military Aca-
demy or the Officers Training Schools for
Short Service Comunissions,
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StorraGe oF U.S. BOMBING IN NORTH

VIET-NAM
'356. SHRI D. C. SHARMA :
SHRI BENI SHANKER

SHARMA :
SHRI HEM BARUA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether U.S.A. has put an end to
bombing of North Viet-Nam;

(b) if so, the rcaction -of Government
thereto; and

(c) the steps which Government are
taking to bring a settlement ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) The Government of India has wel-
comed the step tuken by the U.S. Govern-
ment, which is in accord with what the
Governnient of India has advocated for
quite some time.

(c) The Government of India is in close
touch with the parties concerned through
diplomatic channel with a view to helping
towards a peaceful solution of the problem.

INDIAN NATIONALS IN PAKISTAN JAILS

557. SHRI ANKINEEDU: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether it is a fact that a very large
-number of Indian Nationals are interned
in Pakistan Jails without any formal trial;

(b) the steps which Government have
taken to secure their release; and

(c) the result thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). The Government
have no authentic information on this sub-
ject. The Government of Pakistan do not
furnish information in regard to Indian
nationals who are detained without trial in
Pukistan. The Government have repcatedly
approached the Government of Pakistan in
this regard but therc has been no response
so far,
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M/s CooPER ALLEN AND COMPANY
559. SHRI S. M. BANERJEE :
SHRI HIMATSINGKA :

Will the Minister of DEFENCE be
pleased to state :
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(a) whether final decision has since been
taken to take over Cooper Allen and Com-
pany of Kanpur by the Defence Ministry;

(b) if not, the reasons for this abnormal
delay;
(c) whether there are any difficulties; and

(d) if so, what are those and the steps
taken to overcome those difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(b) to (d). There are several aspects
cancerning other Ministries which are rele-
vant to & decision by the Defence Ministry
on the subject. The matter is under con-
sideration in consultation with these Minis-
tries.

1202 hrs.
PAPERS LAID ON THE TABLE

(JOVERNMENT REVIEW AND AUDIT REPORT
OF INDIAN RARe EARTHS LIMITED

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : 1 beg to lay on the Table
a copy each of the following papers under
sub-section (1) of section 619A of the
Companies’ Act, 1956 :—

(1) Review by the Government on
working of the Indian Rare Earths
Limited, Bombay, for the year
1967-68.

Annual Report of the Indian Rare
Earths Limited, Bombay, for the
year 1967-68, along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See NO. LT-2064/68].

Press COUNCIL (AMENDMENT) RULES AND

STATEMENT SHOWING DECISIONS OF RECOM-

MENDATIONS Or COMMITTEE ON BROAD-
CASTING AND INFORMATION MEDIA

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : I beg to lay on the Table : —

L53LSS(CP)/68—6
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(1) A copy of the Press Council
(Amendment) Rules, 1968, pub-
lished in Notification No. G.S.R.
1604 in Gazette of India dated the
7th September, 1968, under sub-
section (3) of section 22 of the
Press Council Act, 196S.

A copy of the Third statement
showing decisions taken on three
more recommendations of the
Committee on Broadcasting and
Information Media on Documen-
tary Films and Newsreels.

[Placed in Library. See NO. LT-2065/68]

2)

STATEMENT ON FLOOD SITUATION -

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : I beg
to lay on the Table a statement on the
flood situation in the country. ([Placed in
Library, Sec NO. LT-2066/68].

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND "RESOLUTIONS

TWENTY-EIGHTH REPORT

SHRI KHADILKAR : I beg to present
the Thirty-eighth Report of the Committee
on Private Members® Bills and Resolutions.

12.04 hrs.

MOTION OF NO CONFIDENCE IN THE
COUNCIL OF MINISTERS—contd.

MR. SPEAKER : As [ said, the Prime
Minister will speak and then Shri Gupta
will reply. After that we will have a vot-
ing on this no confidence motion. Now 1
think we should be able to finish it before

lunch time.

SHRI SEZHIYAN (Kumbakom'i.m):
That depends upon the Primc‘.‘Minuter's
reply. L
THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA

GANDHI rose— (swaa)
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MR. SPEAKER : It is all over, Let us
give a patient hearing to what the Prime
Minister is going to say. I can understand
the excitement.

SHR] UMANATH (Pudukkotai):: They
are proclaimed murderers.

SHRI SAMAR GUHA (Contai) : Just
by clapping their hands, they have betrayed
the attitude for which this House was not
prepared. We are dealing with a very
serious problem : the problem of suspen-
sion, of victimisation, which it was ex-
pected that the Mcmbers of the Congress

Benches would deal with seriously. We
should deal with the problem with the

greatest sympathy, understanding and
consideration,

SOME HON. MEMBERS rose—

MR. SPEAKER : Order, order. The
Prime Minister,

SHRIMATI INDIRA GANDHI: Mr,

Speaker, Sir, I would like to take up the
sentence which my hon: friend on the
other side, Shri Samar Guha, uttered. We
do want to deal with this whole problem
with the greatest sympathy and under-
standing. However, the sort of attitude
which hon. Members have shown, is not
always conducive to that. Although the
no confidence motion was under the usual
heading, that is, on a very general line, it
has confined itself to a discussion on the
demands of the Central Government em-
ployees and our handling of the strike
situation. This is indeed a serious matter
and we are all very deeply concerned.

Yesterday, my colleague, the Home
Minister, dealt with all the points which
were raised, very ably, (/nterruption)

SOME HON. MEMBERS rose—

SHRI S. M. BANERJEE (Kanpur) : Do
not support the Home Minister.

SHRIMATI INDIRA GANDHD) : I do
not wish to enter into all those details.
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MR. SPEAKER : Order, Order. Yoo
have not heard what she has to say. The
Prime Minister has not begun her speech
as such,
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MR. SPEAKER : You have not heard
her. You must first hear what she has
to say.
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MR. SPEAKER : If you do not want
to hear her, how can the Prime Minister
or 1 help ?

oft tfa T g WRq £, At
T AT TE AT AR |

SHRI J. M. BISWAS (Bankaura) : She
must declare first what her decision is about
the Central Government employees.

SHRI NAMBIAR (Tiruchirappalli) :
We want to know specifically what she is
going to do about the victimisation of
10,000 and more e¢mployces who are out
of jobs. They are being prosecuted and
removed from service, We want a pointed
answer about what her decision is about
the dismissals, suspensions, etc. Then only
we will hear the rest. (Interruptions).

MR. SPEAKER : Order, order. Do vou
want -to hear the Prime Minister or not ?
How can you know what she is going to
say ?

SHRI P. RAMAMURTI (Madurai) :
Let her answer first whether she will with-
draw the victimisation orders. (Inferrup-
tions). )

SHRI UMANATH : The simple point is
this. Before she enters into arguments in
defence of the Government's handling of
the strike, let her first define the Govern-
ment’s decision. ;

MR. SPEAKER : That means, you will
dictate as to what she has to say ?

SHRI UMANATH : No dictation,
want to know; that is all. \

MR. SPEAKER : I would appeal to you
to hear her speech. After that, one or two
members can get up and ask questions.

SHR1 UMANATH : Yesterday when Mr
Chavan was replying, we waited patiently,
but ultimately towards the end, he simply
said that the actions will stay. She, being
the Prime Minister, we want to know from
her in the beginning what final decision the
Government has taken with regard to victi-
misation. Let her give her arguments
later.
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We

MR. SPEAKER : If hon. members do
not want to hear her, I cannot force them
to hear. For two days the debate has gone
on and the Prime Minister has the right
to reply. What she will say, I do not

No-Confidence
Motion
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know. There i§ no advance copy, She is
expected to reply to the debate. As to how
she should proceed and develop the points,
1 cannot guarantee anything,

SHRI UMANATH : Through you, we
arc requesting her,

MR. SPEAKER : If suppose a point is
not covered, one of you can get up and
ask @ question. Mr. Gupta also has the
constitutional right to reply at the end.
(Interruptions).

SHRI H. N. MUKERJEE (Calcutta
North East) : Yesterday we heard Shri
Chavan very patiently when he made a
provocative speech in so far as the victi-
misation matter was concerned, The Primc
Minister today has aggravated the matter
by beginning with a statement that
she stands by whatever her Home
Minister has said..... ... (Interrup-
tions) T do not intervene unneces-
sarily; I intervenc only when I find things
are becoming impossible. The House is
working under a sense of provocation and
the entire country shares that sense of pro-
vocation, That being so we are entitled to
receive from government the most serious
consideration to these matters, If the Prime
Minister only dittos what her Home Minis-
ter has said yesterday, we are not going
...... (interruptions).

MR, SPEAKER : ] can only control the
House and request Ministers and members
of the opposition to make speeches......
(interruptions) Shri Kalita must sit down.
The rules are known to everybody; not
that some of the members do not know
the rules...... (interruptions).

SHRI UMANATH : Under what rule
did you kill people by firing....(inter-
ruption).

MR. SPEAKER : If you are not prepared
to hear the Prime Minister the only alter-
native for me i¢ to call Shri Kanwar Lal
Gupta to reply........ (interruptions)

SHRI UMANATH: We want a reply
from the Prime Minister whether she will
cancel the suspensions. ... (interruptions)
We want a reply. She must tell the House
whether she will cancel the suspension and
dismissal orders and withdraw cases......

(interruptions).
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MR. SPEAKER : Now I would request
you all to sit down. If one of you stands,
1 can allow him to have his say. But if 20
members stand up at the same time and
start speaking I do not knmow what to do
about it...... (interruptions)

SHRI S. M. BANERJEE: We have
heard enough the story of Shri Chavan yes-
terday...... (interruptions) The Prime
Minister should answer those points which
are agitating the minds of the people.

SHRI PILOO MODY (Godhra) : Why
don’t you write her speeches? You are
literatc cnough. She might, perhaps, allow
vou.

SHRI S. M. BANERIJEE : Shri Chavan
has killed 14 government employees, 12,000
men are being victimised. Unless we get a
reply to this question, we will not allow
her to procecd. ... (interruptions).

MR. SPEAKER : Every time Shri Nam-
biar is on his legs.

SHRI NAMBIAR : They should with-
craw all orders of suspension and dismissal
and prosecution. . . . (interruptions).
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I think, it is not proper for
the Prime Minister to say, “I will not
reply.” The debate is almost complete now
and we have had a full and detailed reply
from the Home Minister, There is a feeling
that no more points remain which need to
be replied to by the Prime Minister so far
us this particular debate is concerned; vet,
therc are three or four points on which
the whole country is exercised and the
minds of Members are exercised and for
which they did not get an adequate reply
from the Home Minister.” So I propose,
since ‘those points have been raised, that
if she replies only to those points it will
also help us in shortening the debate and
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in having some more time for other busi-
ness........ (Interruption). It is no use
again going over the whole ground......
(Interruption). [ think it should be taken
as if a reply to the debate has come from
the Government, some clarification is being
sought by the Opposition on that reply
and the Prime Minister is giving clarifica-
tion to those points after which the debate
ends...... (Interruption).

oY T T T AW g AT AT
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g

SHRI A. K. GOPALAN (Kasergod) :
Yesterday the Home Minister has given
a reply in which he has said that there
would be no change at all,

SHRI S. M. BANERIJEE : He ha¢ aggra-
vated the situation.

‘SHRI A. K. GOPALAN : It is not only
on the 19th September or immediately after
that that the suspensions took place. Even
yesterday and day before yesterday suspen-
sions have taken place. I will show you
telegrams which I received yesterday and
day before yesterday saying that suspensions
arc continuing. What is the use of their
reply when while the Prime Minister speaks
here there are suspensions outside ? So
therc is no question of that. - We only
want to know whether the Prime Minister
is going to reconsider and see that all these
suspensions orders are withdrawn......
(Interruption),

SOME HON. MEMBERS : No, no.

SHRI SEZHIYAN : Sir, yesterday we
had a detailed reply from the Home Minis-
ter, .Shri Chavan, about the strike and the'
events in connection with that. The only
point which has to be clarified by the
Prime Minister now is what her attitude
and the attitude of Government are re-
rarding suspension, termination, break in
dervice and all these things. On that point
we want a categorical and clear reply. Yes-
terday we expected some information from
the Home Minister but we did not receive
that information. So, we appeal to her
generosity, because she happens to be the
Prime Minister and"a lady, to give us a
categorical answer on that point. All the
other points can be discussed and debated
later on but this is a crucial point.
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SHRI NATH PAI (Rajapur) : Sir, may
1 crave your indulgence ?

MR. SPEAKER : No. Your leader, Shir
Dwivedy, has spoken.

The point is: Can I compel the Prime
Minister to make her spcech in a particular
Way........ (Interruption) ? ¥ can only
regulatc speeches. . - .. (Interruption), Can
I ask Shri Ramamurti or Shri Dange to

speak in a particular way ? Have T the
competence to do that ?
SHR{ P. RAMAMURTI : If this werc

the situation, T would not shirk the respon-
sibility, 1 will answer the point straight
...... (Interruption),

SHRI NATH PAI:

appeal to you and,
Prime Minister,

I want to make an
through you, to the

MR, SPEAKER : I thought, your lcader
had alrcady donce that.

SHRI NATH PAI: Nobody denies the
right of anybody to speak as long as he
or she wants, It is not that the right of the
Prime Minister to make a reply is being
challenged or is being disputed. She can
make as long and rambling a speech as
she is accustomed to and we are used to.
Nobody denies that, But I would like to
suggest that this can be reserved for the
fatter part of her speech, The first thing
about which cverybody is most anxious and

which she should appreciate—she is the
Leader of the House also...... (Interrup-
tion),

We were told yesterday that they are
very eager to restore normalcy, (Interrup-
tions) We were told yesterday that we
should all try to restore normalcy. Even
veterans like Shri Kripalaniji did not agree
with the decision to go on strike and even
Mr. Daudeker appealed to Government that
cvery effort should be mada now to burry
the hatchet, to forget the past and start
with a clean slate  (Interruptions). You
applauded Shri Kripalaniji when he said’ it.
He Jid say yesterday that we should forget
the past. 1 want the Prime Minister to add-
ress herself to this basic question : Should
we all collectively make an effort to res-
tore normalcy and, if so what are the steps
that arc needed ? The steps that are need-
ed to restore normalcy are only patently
clear to everybody., The Prime Minister
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should begin by saying, as, I think, she was
about to say....(Interruptions) 1 am
not a speech writer; I can never hope to
do that job. She has enough men to do
that. Let her address herself to the main
question. The main question is about the
continued victimisation, how 'to stop it, how
to stop prosecutions and how to institute
an inquiry, We want a reply to these
things.
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MR, SPEAKER : | cannot ask the Prime
Minister what she is going to say. It is
not my: duty at all. I am
not going to do that. It will be a dan-
gerous precedent for the future if I ask a
particular Member or a Minister to speak
in a particular way. She has heard what
you have all said. You give a patient hear-
ing to her and see if she is covering your
points and then I will call Mr, Kanwar Lal
Gupta to reply. If there is going to be
some noise again, I will call Mr, Kanwar
Lal Gupta to reply. I appeal to you to
give her a patient hearing to see whether
she is covering your points, That is her
business. If there is some noise again, I
will call Mr. Kanwar Lal Gupta to reply.

SHRIMATI INDIRA GANDHI: Mr.
Speaker, Sir, all T had said before was that
my colleague the Home Minister has dealt
with various points, Jt was at that point
that all this noise took place. It is evident
from this how little seriousness is given
10 these very scrious matters......(I&ter-
ruptions).

SOME HON. MEMBERS rose—'

SHRI UMANATH : Nonsense, Are your
serious ? It is all nonsense. (Interruptions)

MR. SPEAKER : Now I call Mr, Kan-
war Lal Gupta to reply. (Interruptions)
SHR] UMANATH : Cancel......

SOME HON, MEMBERS : Suspensions.
(Interruptions)

SOME HON,
pensions.

SHRI UMANATH : Reinstate. ..,

SOME HON. MEMBERS :
(Interruptions)

SOME HON. MEMBERS: Reinstate
employees,

MEMBERS : Cancel sus-

Employees.
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SHRI UMANATH : Withdraw. .....
SOME HON. MEMBERS: Prosecu-
tions, (Interruptions)

SOME HON, MEMBERS: Withdraw
prosecutions.

SHRI UMANATH : Cancel suspensioné.

SOME HON, MEMBERS : Cancel sus-
pensions.

SHRI UMANATH: Withdraw prose-
cutions, Withdraw all suspensions.

SOME HON. MEMBERS: Withdraw
all suspensions. Withdraw prosecutions, Ins-
titute judicial inquiry. .., (Interruptions)

MR. SPEAKER: I have asked Mr.
Kanwar Lal Gupta to reply....

SOME HON. MEMBERS : Cancel sus-
pensions,

SHRI UMANATH : Cancel....

SOME HON. MEMBERS: ... .Suspen-
sions. . . . (Interruptions)

MR. SPEAKER : 1 shall put the motion
to the vote. That is all.

SHRI KANWAR LAL GUPTA: 1
would like to reply.

MR. SPEAKER : Mr, Kanwar Lal Gupta
wants to reply....

SOME HON. MEMBERS: Cancel
suspensions.

SHRI NAMBIAR : Stop all victimisa-
tion.

SHRI UMANATH : Institute judicial
inquiry.

SOME HON. MEMBERS : Stop victimi-
sation,

SHRI UMANATH : We demand a judi-
cial inquiry. ... (Interruptions).
=t tfe o« G qm9E A9v )

MR. .SPEAKER : I would appeal to all
of you to sit down, Order now. You have
had enough. (Interruption)
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MR. SPEAKER: Order now, Mr.
Gopalan. (Interruption). You have had

enough, If you want to begin I will sit
again.

SHR] UMANATH :
shoot, shoot us here.
(Interruption)

MR. SPEAKER: Mr, Gopalan....
(Interrup:ion)

SHRI NAMBIAR : If they want to
shoot, let them shoot us here.

MR. SPEAKER : Mr. Nambiar, please
sit down,

SHRI NAMBIAR: You can call the
police to shoot us here. You may shoot us
here. (Interruption)

MR. SPEAKER : Mr. Nambiar, will you
plcase sit down ?

SHRI NAMBIAR :
Shoot us.

MR. SPEAKER: Mr. Nambiar please
sit down. (Interruption) 1t is not as though
only I am interested in the conduct of the
procecdings of the House.

SHRI J. M. BISWAS ; 12,000 cmployees
arc suspended.

MR. SPEAKER : All of you may kindly
sit down. One lcader of the party can
specak. But what has happened is all of
you have started getting up and shouting.
Onc leader of the party can spcak. Every-
body must sit down. If one speaks others
will be able to listen, (Interruption). I can-
not compel anybody. I cannot compel any-
body to do a particular thing, The Prime
Minister is replying to the debate. (Infer-
ruption) 1 am not answering questions,
(Interruption) What is it that they expect
from the Chair ? (Interruption) The wholc
gallery the whole country is watching us.
The whole world is watching us. (Intesr-
rupiions),

SHRI UMANATH : The whole country
is watching that so many people have been
suspended. They are watching what they -
are also doing. They are watching the ada-
mancy of this Government. (Interruption)

MR. SPEAKER : Everyone in this House
is watching wherefrom the noise is coming.
(Interruption) How can we proceed like

If you want to
Let them shoot.

Bring the Police.

- this ?
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SHR] UMANATH: We have nothing

against you. Our party is not against you.
Our protest is against the Government
which is adamant. That is my point,
(Inserruption)

SHR1 NAMBIAR rose—

MR, SPEAKER : Mr, Nambiar, will you
kindly sit down ?

SHRI NAMBIAR : I have nothing more
to say. Why have they shot the poor? I
cannot tolerate this, Sir. Let them decide
whether this tamasha should go on.
(Imserruptions)

SHRI J. M. BISWAS: Women were
made naked and tortured and assaulted....
(Interruptions)

SHRI KAMALNAYAN BAJAJ (War-
dha) : Mr, Speaker, Sir......

MR. SPEAKER: [ have received his
letter, but I cannot accept his suggestion.
His suggestion means surrender, He wants
everybody to go away. Probably he wants
to go away because he has got some urgent
business. . . .

SHRf KAMALNAYAN BAJAJ : May I

MR. SPEAKER: I cannot accept his
suggestion. I.ct him please sit down,

SHRI KAMALNAYAN BAJAJ : I have
a right to speak,

SHRI J. B. KRIPALANI (Guna) : I do
not think that we can save the employees
from what is called victimisation by shout-
ing here. These things ought to be done
through negotiations carried on between
the leaders of the Government and the
leaders in the Opposition.

SHRI UMANATH : Government have
taken a final decision, That was what Shri
Y. B. Chavan said,

SHR] J. B. KRIPALANI : No decision
is ever final, Let me tell him that no deci-
sion. ... .

SHRI UMANATH : Let them say that,

SHRI J. B. KRIPALANI : They need
not say that, Surely, he does not want them
to say it here. But it shall depend upon
ws, and not entirely upon them. But they
must be allowed to say what they have to
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say.

SHRI GANESH GHOSH (Calcutta
South) : They had already spoken yester-
day. We do not want to hear the same
thing again. . .. (Interruptions)

SHRI J. B. KRIPALANI : Let him please
listen to me. He cannot oblige a Govern-
ment to say here and now that there will
be no victimisation.

SHRI NAMBIAR: They had enough
time yesterday and the day before yester-
day.

SHRI J. B. KRIPALANI:. He had
spoken already and he has shouted. Now,
will he allow me to speak ?

SHRI NAMBIAR : They had enough
time.

SHRI J. B. KRIPALANI: I want a
settlement. T said yesterday that I wanted
a settlement, There is no doubt that the
employees were wrong. There is no doubt
that the Government was wrong; Govern-
ment cannot blame the police and what-
ever the police does, Government is res-
ponsible. But we cannot oblige a Govern-
ment simply by shouting to go back upon
its word. This can only be done through
negotiations and I promise that there will
be negotiations, whatever, the Prime Minis-
ter might say....

SHRI VASUDEVAN NAIR (Peemade) :
Does she agree to that ?

SHRI S. M. BANERIJEE : Let the Prime
Minister say that.

SHRI NATH PAI : Let the Prime Minis-
ter say so.

SHRI J. B. KRIPALANI: ] may tell
Shri Nath Pai that it is unreasonable to ask
her to say whether she agrees or not. If
we are worth our salt, we shall see that
things are done more peacefully. Let us
allow her to speak. Let her say what she
has got to say. I tell you, neither the word
of the Home Minister nor the word of the
Prime Minister can be final in a democracy.
The Opposition also has got certain rights,
which we shall assert not by shouting but
by meeting the authorities, and I promise
that we shall meet them.

SHRI NATH PAI:
it.

Let her reiterate
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SHRI J. B. KRIPALANI: No promise
can be made here.

SHRI KAMALNAYAN BAJAJ: Mr.
Speaker, Sir...... !

MR. SPEAKER : | hope the hon. Mem-
ber had had discussion with his leader and
deputy leader before he madc that sugges-
tion, .

SHRI KAMAINAYAN BAJAJ: 1

could continue only after Shri Kripalaniji
sits down.

SHRI J. M. BISWAS :
commitment.

SHRI J. B. KRIPALANI : She cannot
commit herself here. It is for us. Let my
hon, friend be please reasonable.

SHRI NATH PAI : Let her say whether
she will agree to negotiate.

SHRI J. B. KRIPALANI : We shall not
oblige her to negotiate with us. And this
cannot be done in this House. You know
that in the UNO also, they discuss things
publicly, and then they go in private to
discuss things, We shall privately discuss it
with them......

Let her give a

SHRI S. M. BANERJEE : Let her say
that she is prepared to negotiate,

SHRI J. B. KRIPALANI : Let him not
talk of her being prepared to negotiate. No
Government worth its name will commit
itsclf here after this shouting, It can only
be done through negotiations and through
private negotiations.

SHRI J. M. BISWAS : Let her make a
definite commitment. Unless she makes a
commitment, ] am not preparcd to accept
this.

SHRI J. B. KRIPALANI : I may again
say that this cannot be done by disturbing
the House.

MR. SPEAKER : Let us heed the advice
of the elder Member,

SHRI NAMBIAR : I am very sorry. We
are unable to accept his advice. I bow
down before Acharya Kripalani, but I am
not able to accept his advice.

MR. SPEAKER : After all, there are 522
Members here......
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SHRI NAMBIAR : I bow down to him,
but on this there is no compromise apd
there is no compromise. Let him please
understand. Please underline my words.:
There is no compromise. Either they with-
draw all the cases or we shall not allow
the House to have this drama of a demo-
cratic drama.

MR. SPEAKER : The hon. Member has
made it clear; I do not know how many
people agree; he has made it clear that he
would not allow the House to contimue;
that is his point of view; he has made it
clear already.

Now, I would request Shri Kanwar Lal
Gupta to reply. (Interruptions)

SHRI UMANATH : Unless we get a
reply from the Prime Minister that she wold
cancel suspensions and withdraw prose-
cutions, we shall not allow the House to
go on. Cancel suspensions; withdraw prose-
cutions; restore normalcy; institute judiciel
inquiry; stop victimisation, (Interruptiom)

MR. SPEAKER : Order, order, Will all
ot you now kindly sit down ? (Interrap-
tions). ] again appeal to hon. Members
who are standing and talking simultancously
to resume their seats (Interruptions). Will
all of you now Kkindly sit down ? (Interrup-
tions.) 1 think you need a little rest after
shouting, Will you all kindly sit down
now ?

There must be some procedure laid down
in this Housc. 1 have called a meeting
of the Gencral Purpose Committee where
all the party leaders must come, and the
Speaker must be enlightened as to how
the House should be run in such circums-
tances. I am only anxious about the House
being run properly. It cannot be discussed
here, it is not possible with 522 members.

AN HON. MEMBER : You are conduct-
ing very well,

MR. SPEAKER : You do not know what
a strain it is, [ have not shouted, but my
throat also has gone.

Therefore, I am calling a meeting of the
General Purposes Committee where all of
us, the leaders of all parties, will sit toge-
ther. That is on the 15th, The point.is this
is Parliament, After all, we attach so much
sanctity to it naturally, All T want to know
is how to conduct this House. Some people
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smay not like a decision, but 1 do not think
in a democracy any Government has pleas-
-ed everybody. You have a right to discuss,
you have a right to argue with them, you
have a constitutional right to do anything
outside this House, but this House also
must be allowed to continuc.

I would appeal to you. It is-1 O'Clock
now, J will be in the House again at
2 OClock. In this one hour may I ap-
peal to you to think about it. Permit me to
appeal to you to preserve the sanctity of
the House. It is not the monopoly of
Mr, Chavan or somebody else, it belongs
to all of us. The House belongs to the
whole country, it belongs to all parties,
every one of us. Outside there may be
some demonstration or something, but here
what am I to do if something likc this

happens ?  (Interruy )

SHRI M. L. SONDHI (New Delhi) :
There is no protection. Mr. Chavan is proud
of it that he has come out with flying
colours, We will come and meet you, but
then what will happen ?

MR. SPEAKER : After all, I cannot
compel anybody to make a speech, nor can
I make anybody make a statemeat in a
particular way. All T can do is to conduct
the proceedings of the House. Will you
permit that? I appeal to you to permit
me that, If you are not satisfied with the
Government's decisions, you have got other
constitutional methods. (Intcrruptions) It is
not my job to suggest what you should do.
You are capable of it. But this House
should not be disturbed. This House be-
tongs to all of us. It belongs not only to
this block, but every block, and there are
‘hundreds of people on the other side, Only
you should not shout like this, it is not pro-
per. May I appeal to you to think among
yourselves between now and 2 O'Clock ?
If one member talks, I can hear. Every
party has a leader, but everybody should
not get up like this, 1 am prepared to hear
onc at a time. I heard Shri Mukerjee,
Shri Dwivedy, Shri Gopalan. I am pre-
pared,

13 hrs.

SHRI UMANATH : Now the ball is in
the other court, Sir,

MR. SPEAKER: There are Govern-

ment decisions. They are not mine. It is
not my job. I cannot do it, So there is no
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use your talking to me about that. At
2 O'clock let the House be dignified. Let
us see that the House bchaves in a digni-
fied way. I can do nothing.

SHRI A. K. GOPALAN: The House
cannot be dignified when one of the Minis-
ters goes out in the country and exhorts
the people to take the law into their hands.
(Interruptions)

SHR] NAMBIAR rose—

MR. SPEAKER : Mr. Nambiar | appeal
10 you, Let the leaders of the parties speak.
You are again starting shouting. (Interrap-
tions). The House has a right 10 remove
the Minister. .

1890 (SAKA)

Now we adjourn to meet again at 2 p.m.
13.02 hrs.

The Lok Sabha adjourned for lunch till
Fourteen hours of the Clock,

The Lok Sabha then re-assembled afrer
lunch at five minutes past Fourteen of the
Clock

[MR. SPEAKER in the Chair]
MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS—contd.

MR. SPEAKER : May I now request the
rime Minister to speak ?

SHRI NAMBIAR : We must know what
uxactly is the decision. (Interruptions),

MR. SPEAKER : Order, order.

SHRIMAT] INDIRA GANDHI: Mr.
Speaker, Sir, I do not know whether it is
worthwhile making an effort when this kind
of atmosphere exists. I have tried to speak
several times earlier in the day. I had
something to say, but now I have to re-
think whether I would say those things or
not in this atmosphere, because we cannot
be bullied into saying anything. (Inferrup-
tions),

SHRI UMANATH : Where is the ques-
tion of bullying ? We were giving expres-
sion to the feclings of thousands of people
outside.

SHRIMATI INDIRA GANDHI: I
do not accept the fact that these few peo-
ple represent the thousands of Government
employees or thc public. We represent them
just as much as anybody else. 1 am also
in touch with Government employees. They
are not the only people who are in touch
with them.
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SHR] UMANATH : You are interested
in repression against Government emplo-
yees, in killing Government employees,
(Interruptions)

SHRI P. RAMAMURTI rose—

' SHRI RANDHIR SINGH (Rohtak) :
We are not going to hear him. (Interrup-
tions).

ft 9w wx awt (gRgR) @ gw ST
AT TE T 1 I g eI F;
N T faar @, g9 I A A
Ol

MR. SPEAKER : 1t is only for hearing
that we are sitting here. So, somebody
must hear when somebody else is speak-
ing. ... (interruptions)

THE DEPUTY PRIME MINISTER
AND ' MINISTER OF FINANCE (SHRI
MORARIJ] DESAI) : May I request my
friends on this side of the House not to
play the game of those who are sitting on
the other side ? This is not the way to
behave in this House,

MR. SPEAKER : After all, thc House
must go on. If both sides do not want to
hear the other side, what shall we do
here 7 Why should we 'sit here ?

SHRI P. RAMAMURTI : Just now,
about ten minutes ago, you werc good
enough to call the leaders of the Opposition,
and thé Minister of Parliamentary Affairs
and we discussed the whole situation. I do
not want to go into the details of what
happened there, After that, I expected that
the Primc Minister in her reply, in her
speech, will not make any provocative
statement like “you bullied us”.

SHRI RANDHIR SINGH : Do not ser-
monise. ..... (interruptions)

SHRI P. RAMAMURTI : I am sure Dr.
Ram Subhag Singh should have conveyed
to the Prime Minister the spirit of that
understanding, Even before I came to the
House immediately after the meeting this
thing had started. T hope at least now Dr.
Ram Subhag Singh will convey to her
mhatever has transpired so that she will
mot make this kind of provocative . state-
ment,

MR. SPEAKER : Naturally, Dr. Ram
Subhag Singh will convey to her whatever
we have discussed, Meanwhile, let us hear
Shri Kanwar Lal Gupta,

SHRI J. M. BISWAS : Will the Prime
Minister not speak ?

SHR] M. L. SONDHI: Remove Lala
Lajpat Rai’s portrait from here and keep in
its place. ... (interruptions)

Y AT fEgrd FrAqR (FFTWYR)
T A oA 27 F o qa § e
qTH GAAT AR | AfHT qg I FwSY
qq g 2R fE e A SR
frrammmaR I fEm gl
S TE AT & IART AT F FHAATCAN
& feai 1 -wET A TG W@ W
AR AW T4 FY TAWT Al | F A
faet g« & =zt & o wgw
IR arar g wwe w% faar &
IT HYW T FH A | gH U AAT FY
A, I T TgAT § | FIAT AT THE
FE BT AR AT A 7T FoweeT
afeT g79 & qg IO FEA Y AE
f& frdt Y aYra &Y 7 fear o, @8
FIE A=G! T TG §, T TTAA
&Y 1 & oA we § o Fg F ag
T faw # & faww o @gm A
g F A A X

sitwet §faRT wriedy : aToREY S #Y
g A T8 X ATE ST A F=er
T

SHRI M. L, SONDHI : You will have
to give the judicial ingiry...... (Interrup-
tion),

MR. SPEAKER : Perhaps later on, in a
calmer atmosphere, this problem could be
solved much more satisfactorily than in
this excitement. I do not want to compel
anybody to speak or not to speak. I would
only appeal to you that the prestige of this
Parliament should not be affected, It belongs
to all of you, to all sections of the House.
It is the highest forum and we have to
express our views here,
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SHRI C. C. DESAI (Sabarkantha) :
Then the debate should be taken up to-
morrow.

MR. SPEAKER : How can the debate
on the No-confidence motion be adjourned ?
Shri Gupta,

it war W T (fae 1<)
AeqeT WS, A=V FIAT L NI Heft
HAEEAT 7 T 9 A9 faE wwe 53
AT

st Wo ®WYo FAWAT : ¥=WT gaT,
ardt |

& w37 aqrw e : e ff o ow
F &z Z1 g e 9 fawa g
FHAET T geaTa 71 agf 9= 9w
AR AT AN F AEAG a5 IAtora
& S IAFT UF AT AQT TR J@A F7
faar & 1 @7 1 A9AT WA [T g R
T IATAT FT AT 3T, §F qHaAT &
fF =791 @ q<g § 9F= A fFan qmar
Y =eT ZMET | AfEE TAE THE FA
F AAT-AT TAF & | OF qAFT AT
AT 7 (YT § | T g WA
T & fF AW q@F a7 3 FW A9
g 1 afFT g N qAw 9% FAT q0RA
£ a2 Juifas 0% ¥ 9% FET TR
g1

3ETeT WEIEY, TG T Il 3T qa
7 TG &, 78 Aw wg 26 wr@ FHATD
§ I g OF A § | & g A
# {6 agemar sgar § fe Sy ww
I a7 TR | @ W § I TR
FIA 9% A G T IARHT ATHT AT
oY | I AT IART AN AG ¥ qHH
et =fed

afe g@ #Y a1 77 § 5 a7 e
S FYE THEAT AT § AT @ {T JAY
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2 e § e s g gm0
AfsFa & stror o ST FY, TETH AN
FY oY qaTAT AgaT g 5 q@ i v
T T A TG A T o | A
aFar g f arge ofr 3 ST A FTH
731 g1 g1 9T THHT A=BT 7 TR |
FfFr s A FTaEaE g fF 26 &
A ST q@l 7T W@ €, I Y
T I | qrfET I ww g ?
ITEY AT G FGEATRAIA &1 Y QY
# 1 3 T GEATE 1 F 1 AT AG) AR
#1379 § % g gz o
FI | G FATATIGIT FT AAAG AT §
fF 1947 § Y 3791 q°EATE AT AHA
A I 21 Frwa sy o Gy A0
¥ qEATE agATT AT ARA € | A AEy
7 fF Azvamy FF ITT qAEATg FY
AT FH JF FHIAX | AT AT FT FAT
Trg wgms 1 2fad | o9 ST qEeATy
T 7 FAT AR £ 1 979 77 o Afad
f fergrana § a0eT A 0y € fomay
g FA g & T O T W
AET AEL A9 F qFY § | L FE@HT
FE T4 1Y AET T THT § aT TAW
Ao & S e an fear @, gav
T RN E | AT AT W FB I A
ZT &, ST AT 2T A et & A
7Z g HATET § Z0T AR XM F
FAF K OERT | T AT IEHT
TFAT JTET & q AR T8F TR A
G FCAT 3T | & AT g oong o
fafraa & 1 g ot fofrag & ok wae
= ag & afuw fafea & 1 o &
Tafer fafera § f s giet 97 42
# ST STaY AT FHT AV S @
& e 2w gl faga &9 8 yoeT
qAEY & | SOfAE TAE! TR TF
Farat ¥ &7 § g1 Afegd | FER
qT qF AW FY ATGH JGAqT AF AEY
F0f g9 7% oY Q9 § 9g A AT
Lrid Al

s
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[ sxam ]

TG ¥R A 7 w1 fF a7 I
g'tmalwamwsﬁr@%m
1 ¥ I qgT AT F@TE | F
AW AFT FEA AL ATREAT, A F
T AqEd W Fgd AL FATE
AT F 7R AR FT FAEET ANEA
£ 5 ¥ vax Ffsviz @i 7 §3 F.
AT F T FT 07 X1 grAT IR Tl
T FFAT & | AT AF W Fr afagi 7
@Y I AW AT T A A
Fa 3% et &1 e T gaa.
TR qE 2 FT F7T07 I AT A

a7 3@ 2 fF T5g107 qrem 7 9 T
& & 57 AT F1 A9qdr F a4 F0
]EAT E |

nZ-¥ra WAt (s qeAeA qF Tegw ) :
‘g femet’ ot #77

=Y WA AT A : FT, TozT0 ATEA
# AAFAT AT | T qg AT THGA
BN, a7 TTT Wt graT | afeT T
aFT 7997 feow a9 g 7 3y faw
AT F AT AITT & | F AT FROE
TE & QT AT § fF a7 avmee
# T FC @ E | ATTNE §F A ARt A
R AT OF g I g 8
i Ay 2 8, Sfedew smév
AT sweaw faw 2, 9 g o 2
AT gam HAY AT AT FAT E
mfﬁ‘rfeﬁgazwmarmg?

M AT F 97T F R AT T E
ag Avwe 39 At F faors 5o a@
FTT "% § 1 7 FEar g fFoaw
T TR F A9qdr F A9 FH I |
Afem I AuaEr A aETd -
afeimwmHafmmioser s
I AWT F qIT TR FT gHIET &1

R I & AT, qEET ¥ A A®
AITA X FHT |

F ATYE A UF J&TE q7A7 TEar
g 1 73 W T i v At wgan
F W IEE F A7 F AR A A
@Y | 98 TE9 TH 99 2
“With hope and faith, this House affirms
the firm resolve of the Indian people
to drive out the aggressor from the
sacred soil of India however long and
hard the struggle may be.”
12 d9%4%, 1962 &7 39 AR 7
g T w97 fran ar, feewn e
Gfeq TR AMAZE A TIT AT | A
AR AT TAE | AT AT = ZATT T
T F=4T 6 371 | § Qe 9rAT g
fe g dzg v § 541 fFar 2
FET & IAF AFGAT ! IO TH AR
Y 71 V& 7T F2T | q8T a1 JF TR
iy faeet &Y 777 THEY £ AT A9
freea Fwfeat qv mifsar TTme
2

TFWEd WA § a7 genm ¢ wav f
ot GV X oY T £, §wEi ABG @
fire F&F U g faer e
AT I FR—ITF! figaT FH &F
TFRE—IT qX AR-A frEr o
gf & gfagm & Tar &1 A g
2 A qmag wET W 2R & AW
fireae &, AfFa gfem 97 @ $°
TTET @ | TE & A A AIdr !
W‘W%‘tﬂﬁzﬁmaﬁim%
- Jmi & fag g gen
=rfza

JozO gIEA A Ao FHlo UHo &
FERZIAT FY 477 16 98T | T XH
9T §

“Compulsory arbitration shall be
limited to pay and allowance, weekly
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hours of work, leave of a class or a
grade of employees.”

Tq a1 § AT 98T § ST § AN
2 | q =TT ATRA FEA & a1 A aAT
sifed f g gmaAT & 5 Aeaw
fafqas 39 790 7 9T & | FEAT
FHEET qAAT § % s & | W F
qAE & | 99 "awg £, a1 2w fafaees
AT T T 9 F1 AN FE TG
Y 7 o & gz gvA sefagas &
Ay 7 zm fafaery a7 za AW
1 o T2 fwar

Fq7 fF FET 9% FT TAT , A
swartat & wfafafuat 7 wg1 fF &7
TOHY [T FT OHS FF A E | Tg WA
q Fz1 5 IFW g7 T AEY FET
TSI qTZA A FF AT TO F@N, AR
T8 1% 2, A1 FI TET AT FT gaAT
FT i A2 a@En fx &7 @E
FHAMT T AqUaT *1 OH-097 F3T,
A I TERT G MAT | FAIL
Ty Areacs fafqaw 39 & aK 7 38
TFaz G 7T 2 | AfF i aF
TTET. F 97 T A1 fwa7 § fF 9@
TE % T | T AR & FATET W
et AT 9 | FER ITFT AT FIT
Fg FHdr oY fF a8 Tgr aF T @,
afe a9 taT $B T fFT

sar f& &% aw@t o w91, AR
34 2 fr forr 0% & g7 s M g
TTAT ATMET 9T, T FaAT ¥ ALY fomar o
IFM AF! aga Azegifesd’ feaa
T F faar | 99 q17 3 Sfeq s
ot TE | IAF qGE A § AR @uT €
Afed 2 F AW AR A9 g1 A1
g 99 WY ATg AN AW, A FET AF
frm gl T EE A W AR A
ara gf, &1 0% g9 7 w0 fF gaw
Aaa av ag & & wur welr T ARl

KARTIKA 22, 1890 (SAKA)

No-Confidence 182
Motion

T 9, Wity fergmaw & & I qF
AT T34 £, FH FAST &, FWT T
FHATTAT T AT & A FT ™
FT AMET 2 | AR FUTT HAT FT W &Y
TaTT 2 A AW F© AW FeA ¢, WifH
T 99 TEE T AXE F G0
2% € | AfFT R FB AR JAE E, @
zW =Ted fw gy 5t a1 Jegr age
I 9419 37 | N 39 § {6 5@ qq_r A
FrE JaE T2 faar mar &

T ATET A Fgr fF AwAw
fafraw s AT @ T gT g1 F
and 73 dveae 7 fa@ gu € | FE,
aMT FvE 99 A I/d & gk § 0
afFt ¥ Fvw T wgr 05 gaar dar
&1 g, za9 7 faad gt | a8 3%
T g | AfF I A FHANEL
F A7 T FF 14T fF 39 I FT
TS FHE F TE FX e ;@
AT TE WAT 7 I AT F1 S ALY AN
3FW 9w ¥ fag o F1 @ W
fear | 72 1% aw ¥ F fad dac
T a0

FETT FHATGT F1 Tt 7T g
¢ 5 g e @ aifed—-
1947 ¥ IRT AT IAEATE Y, o1 WY
@ 1 A7 @ AT 3g @ e Aeaw
fafasw a0 & 9w &1 99-9q ¥ fag
g fagr w1 3 Are-aee fafaww 3o w
AR MY & | X 91_A & 5 39 g
q-dan & fAd G faar O | ST
#g & =7 A & FwAt ww F A
I fF T ag I q9-FET F7 W9
F 91T £ a1 AEY | AfT T T 39
T HT AT AZT AT

Tt 7 Fa1 & fF fFE o
F I A 9 A U, I A

¥ wEe 7 gI), A qfewT § st
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[ = Fax s = ]

I R g WY T 1, A1 e w90 )
TR AT Y 9TE 42 g0 &, & S g
f& = 7w sar AW & f@F @
foar & o 3w & fod gatfrr Y £
H I Qe AT g fF o9 1947 7
9EF 9% AT 39 TG F qATH ATH——
¥ 39 aR § u% 450, q9ET e 7
HFAT §—--T1 I ITHT HY g a1
fow ag SR 97 Fat #1 3w fFa,
AT AT FEFTLY FHAT WY (9 qqre
FT I AL A FAT ARA &, AT I A
arafa #Y #.7 9/ & 2 g IR
IWE TENRE 1 T g Y A
FET WY § 1 @R A T
Frcfage 48 &t aar & 1 T FEA &
f& @ a7 s @ F HifeF,
AfFT TR TaT 7 F fod o fAR
AR ) W TIT T X A AL ?
W FATS F FE TAE TEN | AR
T AWM TN QX A JQ, A A
FQA?

g Wt w7 T g fF aRaAaR W
I #, N-Ffrpew ANqT A7 T
AT 2 HR THT AT T & ) A
e a8 § 5 oo faadiew a7
@R FW &, g & F a@ER
T faadieg a8 s & 1 AR A
Torg ¥ g 8% fod Ao gAT g
2 1 amg wiw # AfEd | Fiw A afeETe
# am-mifenga fFa-fe ai 9T sman
2 ? o Gad d99 A6 3T QI
@ AA-FFGE AT AT | HEE
& AR F9gh F9 §, @ TA-FIRSE
B S | e 78T QY A 3@ F a1y
Fg1 oean § e 7 A frgeam &, i
fis AT Qo H Y §, ST MG
qu w4 |, gafad gt oy fasw
gU & | F vy 47E fam ag e T
F g mar a1 1 T oF faey AR

1A N afr wgrdr 5 & Wt @
Gqﬁﬂmimmm .......

=t Fo Ao
fae IFT am

TAA: 7 AT FT

ot WA A T q1 AT A R
T 98T 1A - Fgrw Aifeq wifE ad
9 faoqp & a7 § af<T & 9T | T@
g fr faor & 430 & froma @i £
T ST 98 A T F JER TG AR
ar #3 Fg a9 a% AR FT TE @
7 1 % 2@ 7@t g9 fawmee 4, A
1 3 afze F 9T 99 30 T W
39 wf=z Y 7% AT 10T ¥ H
Y g5 4 | 49 92 Jmt & qut fF ag
AfRT AT W e ? IR Fgr e
[qTEE, AT 97 ar qAT & g 2 1w}
it &% qer fF feaT @ ama & g
FO & fag Ot 71 5 &Y 31 ) s
AT I E A TR W E
ar ag St =g faw wf=w & fod @,
AT AT & q1g WY 98 92 T Iaa!
FAFCRE | A AT Fgar 2 fF amer
S AW AN 43 § ag W7 ey o &
T A, N W fag 7 g A,
NS 9 T FaT F1, 78 92 39
W F W@ E | TT q@T I TARRY
TR AT A7 A F 1 afger-
Fifgear I o w1 & &
i ? Fifs 9gw F FTH 9T I TG
fer a% af @ @Y €

T|fed § Fga T g 5 o9y 9w
% g9d gl 7, a9 qF W W
Feqor TE g are § 1 7g S fafaww
A &, AT WY FTRAT AEY TN AT
gy T & o ot el T § e
¥ 3 FAT ¥ FI I TAWT JHIAT
22 T et & v fafemw 37 & qg@
2, safs dem AAT A AR W FH
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far o3, v 1 e A F A AT
wiw 7 qfeww ¥ sAwT w0 frerr
21 @ @ 0T w1 S st T
IR @ IQ AT A WA REAT HTar
2 1 OF T A 7 gd § o g@d
TTH ST AT w7 o @,
IAR FEIL LT F I 417.72
FOT w9 & | fa@T F QI 292,72
FOT T Tfed a5 & 9" 150 FAE
TE ) AT § qg [T IeaT § F
g N W T W AR F W
400 FAT A | A qg F1E FAAl
¥ gwg F1 Twgr fear gom A &
FTHHT FTHTT F AT F qTT Jg WIATITAT
ST T @ S g Fawwar ok a7 wf
£ 1 7% qeT a1, g Avew  fF s
e TN ¥ ferieqvm &1 A
faeew amaT § anfer 1 it @ sy
FIAT A ? T HA FHTOATE T
AT FA § | TFEA QorEodTowTo
Pt et d N gE, @A F
e 39 ¥ I fege™ & @@ awn
Y 1975 TF g 3 AT 1 amqw qrw foar
A7 ww g Wy ? g9 Afad wraeh
wEF I g@A TR T I g
IW AT AN A 9w fed I X

TF ag ¢ 1§ ge WAt § fF 1975
TF T, FT WY S 3w A A T

SHRI NAMBIAR : On a point of order.
Cabinet Minister, namely Shri Govinda
Menon is sleeping on the Treasury Ben-
ches,

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Sir, I am reflect-
ing over his conduct.

SHRI NAMBIAR : He sleeps here and
goes and tells something else to the people
of Kerala.

MR, SPEAKER : I do not know whether
he is sleeping, but he is not snoring, There-
fore, that is all right,

KARTIKA 22, 1890 (SAKA)
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o wuT o T 2 F qg wE @
9T, FEETT WIET 7 CF a7 FE fr wg
FEAT HT WH FTAT RN & | I W
Ty fF F@T FAET gEa #X )
# € a1 Y SFR 7T 5 awT
FHIET AT TIL-ATT TTATT Tl FAT
Tfgd AT a7 e o=y W afH T
dgifas &1 ¥ F 7€ AaT § 1 AT
FET AT FFT WL AT SAT ZEATT
T FTAT AR & A I FoAd anSeNe

. T AT ATRY & 7 B WD oy

AT QY §; TS AYT TEN aqwn |
AT FoFToTHo FT AMTA FTATE A
qq AYF F[RA AT AL FA Qv
I§ WA FT TAT ATYY AT I A
& i == | a9 ||y ey & fE ooy
AL AT FAET AT g AR
Bt 7Y aEY, @Y IqHT T ALY NI ?
& argar § 6 g Y5 g Wi
T fad @I FREr ) aGy
TG § g FRTE A T &, suw
forT &Y 1 €@ ag T AT AYE AW
WY @ TH JET IEFT Q@ATT FGA |
dfeT qar @t A Qv wfed 5 oW
FHR FY 3% 0 a9 q@F FT 2 A 97
&F T a0 Y IWN ;W AT WY Ag
TS FY G G & IqHY o, Ffer
T AT 7% &1 4T A &T NF | 59
T FT AGY v Trfgd |

T CF A9 { A FgT AEATE |
gfefraa Al & aX 7 | T=gw
HIET FT St WIGT gAT IEA FS ar
T fraee 7 &, 3@ aml F a7
g T @ AR TS aq AAT A
ATH TEF AT 9g S IART AT A
9T 9T, Iq¥ &1 @ | g ey
TN AT DN E TR NS 1 Ig A
are 7g Fgx fr gfefras oeamay
R T W AT T FT TG v
FEY qq oY TV I | @Y qg N qreAy
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[ Faz am= a7 ]
FTAAAAE I A § I E FF
@ €W 1 g 7 fear aw@ | T
Ama ¥ g Fe F qfefeas omrd
FT W Z1ar & 6 oF et oi-
fafew & 9@ | W7 IS 9 SEH
e G AT 9 AR 9 fedy wfawe
X e & v v | F A S
¥ & e W g fF A aw A
74 | F T OF T A A A awar
Z | St FTT gam IEA THoATIoATLo
fom qfwe anfeas 7 frear, fae
oIS oo FY fXqie FX Jaay o
merea fedt Ffaw T @ AT ST
AF off fei a1 fF 37 92U o7
sfeai SieY T, IAFT AT AT, F T
et g 6 fecdY wfwaw 7 wet 37
rRTed & 7 AR FHY dTgE TE &
Tgr &, T IR IR AT 7 TG
T A O § AR T qEd
@ ¥ a1, T AT W T
F IR B Fe @l srean, afed
ﬁ‘ﬁmmmgﬁm
F Y L {UA § AZ qZ AEL qHA
2 f gEa fefram TR it
anfed |

foqy efes FTUF T qTFE T A
IR T fr mafs fodlo 7
AT A ¥, AfET g o @ R
T A TRl F a &
E IO 1 1) S (smmA) ...
7 T smaTE ¥ AW A 67 g

Heqer WEET, T8 SR AT Ty
i T GR—A T O T § !
TR s aga A $9 3 & off A
& A § ) T T A A F I
7z ¥ f s ST T €,
o aga ATQ AE qEERA A, A
fafey ¥ AT OF TR IF H

T @ awR o, g fafaet &
W |7 FgaT & Fear a, ama ag S
a7 0 A 4T, A B I AT AL ]|
&% €t T N, wA™w Av
Tifed aT—ag T g AT A
gaT, HroamioTo X FREAE *
1 foiE N—7 ard I q A
aifed 4t | fedy Ffawar zo% f@F
fean fowmir 4, amdo o faad
faei17 4, 3 79 1T 399 qTHA AT o
HeqeT WFIRA, AT AT gfefoae
TEEATIT @ FO9 §, 6 ara A
z 1 fz=T 9 fArTe Q9 #Y oAETEd
Zg, q@T 97 FE AT WL T 9 A
-7 AFT A AEH QAT GIHU
Y, gt 97 TR Sgdfnad Tl
Fui, freft 7 frew 21 Al §
sgEfg veAETad g3 | @0 g ¢
zafrd fr 7 zfefagart e a1, @@
77 F1E gAzET sErEre A giiEde
AT IFFT | ATA, AfdA T AT
sgEifa wrRAnae ZEY A1 .aE S
¥ AFT, T AZA A A% AT AT
MT F AT AT 7T ¥ @F I
zgfag o Tt 97 931 A & o
W1 T® THE ST e 3, e
@A ¥ faq sg@ifwae o=RTTT A
FIAT AL L (voamw) ...

deqW WA, § AT ARE AL
FFOT FT FIE AT IEAT , I Ao
26 ¥ glvwaw qwas| 7 B 2 1 -

TR ATET FEA E——

“He seid that the Delhi incident had
shown that policemen had still to be
taught to respect the press car. They
did not seem to know that a journalist
was supposed to be present even in
wars. He appreciated the position of
journalists who did not want to be
passive spectators but who waated to
go to the roots of the incident. Some
of them tried to reach the terrace and
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were manhandled and even injured, It
was his duty to apologise to them....”.

QLT AEIEY, TSI qIgd A 39 a1
1 AT & fF q9 areil 9 AT
foFay wam | AfE § SR geAT =TEar
g—aman Frodlo I AT faE &
% A A AT FYT F—TAF AR A
& 5 T T Q@ & 1 o Lo ey
FawT 1 o & @ ™ § ST J
IREC—ITHTE qa——39 1= 97
FTHATEY F:7 F o amee gearzez
&, S SrTar W1 $UF T T, I AN
A T gET—38F qI<C § 12 FaG
IS {lgd & 99 AL | sremw
AR, ag FA T HE FT AT &,
AR T AT & | F UF 24 G
FATHATX FT AT 3T 1T AL 219 &
T T TATHIET, IF IT G TATAA |
UF 7% FE FHAfAT ¥ Al
T IT9 FO—FGT—H gAIEI &, T
=g, ag g wifed i gEd
s fasferzg #, agar aw |
HEEI ATEd FEY §——gW fawfzarey
& F A=Y, g a9 faafew &
# sadr gm fafaey =1 uF wgev
AT ATAT § FIe FTAT €T §—
g g at dre, Aafew g AT =TEar

il FAF AT AR : ATTH T F
gl § I ?

ﬂ?ﬁ!’(mﬁm:@%ﬁ FHATAT
avrer 7 o qr

st wRE AR ™ ;oo faege
T RE !

At WA AW AW ¢ TEIY FGT AT
ff LA TFATET #1 gEd oI faur
3, 9w @@ @ A7 AW F A g

L53LSS (CP)68—7
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FHATET T Er, AfeT T aFaT §
FqT ﬁa’ %:....

“Apart from the position indicated
above, it has been decided that an
entry should be made in the character
rolls of all employees who took part
in the strike to the effect that they
showed gross indiscipline and a sense
of utter irresponsibility in taking -part
in ap illegal strike, The entry should
naturally bc taken into account when
promotion, confirmation etc. of these
employces is to be considered”

THF FATIT-—

“Severe action should, however, be
taken on the lines of the ins-
tructions already issued to deal with
cases of continuing indiscipline, intimi-
dation and incitement to violence”,

¥T THF FTT Go wuT Fo F ST

AT A fFar @, & ag W agan
ATEAT F——A€ T2 Z—

“The entries made in the special
confidential report mentioned above
should be taken into consideration
when the official is considered for
promotion, crossing of EB,'departmen-
tal examination etc.”

SHRI NAMBIAR : Permanent condem-

R
nation,

oft WX W | : IAH HA«d
2 fr fasfomrgam 7 €em, afew
ITT FEY THIAE FT FATA §, TR FT
e §, @iffEy @1 s g, 3
g 9 IaA &7 SmAr | gEfad,
et AL, TR ATew ¥ i fa@ry
F g0 IR FAR GAF O ATE |
o &Y, FeETN WTEd, TF & WY F
S | I aF AAGAT FT WIS JIAAT
R & o waa ¥ a1 e &
ffT TEY FEM—A 9T AT §, IAwWT
7g g fF OF afErT 1 a@ ¥ T
qTq AT FW |
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[+ wre s ]

¥ F£ wiEat ¥ 21 fF 73 uF Qifa-
fewmr wgz & | 72 WTEAT A w7 48 OATHT
G2 A F7 O F7gd a7 | sreer wEey,
#F aod 9fd T8 757 1 A1 59 w2
¥ wfeg a1 A A g2 favar feeman
wrgar g fF wwt aw gAm A g
T AW w15 qET ¥R OAE FE AT
WFfgaaad ok s g ==
... (swwaw=r) ... ... g
TR UTATSH T §TT §, g9ET
AWAT qH IATH FT ARG G € |
|t @R A@T 43 ZU E—F TEET
T 1 A safa 97w o Ad
gfar & F% gv7 AEY A, & 7 faeT
T aRWE §——ag fafawer uF 0
FIAFT A9 I7 7 T57 ZHT & 17 797
TAT AT TATY OF Al9arH AT A7
e A qrEa F | zAfd & FaA
g § f& swew #1 w1 afafes=
Ffges aA T IFTT g 2 1 Uy
it F1 I & fAF g o FHEAR
I @ § miaw 2 £, 38 F1¢
8 I TG 2, 87 UF 9 a8 FEA,
g w& 3@ & fr o Y w3, wifE
JT a1 sfr #T oFW oAE F
faar & 1 AfFT g9 F €, 3R MR
T A& wr wifed | afew afz fen
/T qg 0 {6 e faegaw swq
F F gATQ 9T TR, A1 & e
If@ & qae favar femmar argan g
& = forg seaT *1 @ FA §, I97
A F AT A &, TAF! AT 04T
¥ fegraems @ Fv s@m &9, AfEA
Tw &1 afgw A gra A AW A —
g, e & sy fern sen
g

zafed a8 FgaT 6 gH AT FT
TG §o— AT £ A OH & T sy |

JTH T« A, ay fewdfemwige,
%532 T 17 feq g T /Wi #1 aee
FIZT 7 ZA, ITHT qEEATAT FT 3N
T T T AT IR A FT A
ST FE T | FT AT JART 1T HTIEAS
WY FEY I, AW AT EWIT | AT T
Tas Afad & O3 =7 a @ oy
FEATY FAATE F oA AR §,
Fifx smod qw gfam 2, fafeet @,
g3 2, arfeasw & T AT I FEA
2, afea fo oy smg =3 faor v Y
TAT 7 £ AT 7 IAAY 20w & @
& Zar 7% & 1 Tafed smowy A A
FYE AT AAAT TIAT | FSWT FT
f& wozm0r AR nF qfre F WAy
TT et Zr Fr Bfema &, mw garac
g 1 gfama &, oF o4 oy @
I gz F7 v o=, & A 29 =9
ITFHT ¥, TAR AT F AT EW A,
Ffewrs gaamqQr Wt FTamET W A
17 T EERA smEe ge e md
& gar o Frfem F /7 AT A gEIT
& a1 aifaw ¥ 97 | 4R/ @7 AH
2, 4 99 fam M swETT 7 @ gaAv
a7, qa7 FT A0 AT, TET A5 WY TIATH
FIH AT A AT——FF AT F A
IMFATH F U A 7 @E, J&T ¥
afeg & avag § 7E—al W &
HFEAT T TF TEL FHATY FY AT T
&, e F31 f5 amow awht R &,
& 39 amT ¥ gfaw gar & AR
T2 i zA qaa frewame w10, fogran
7zt a7 FWT F7 fregare Y g A
T o W gEEE & 1 Y F ATAAv
arzan § o @ 99 AW A FrE e
F 4 ? FqT I AV T AE A,
afer 71 4y ? qf @ § fr A 3w
gEaw g, 9] 19 9@ FHA a1-
gife <R, Afew o o ft o= S
graer TEY ga 5 wrgt s Y g,
e ar afer gE Y | Tafad § ag w0
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gt g for gy wrgE 7 W F 91T
@t & Wt % faar 21 A o 7
=g a1 o7 fa=e 7% f ag 3w O o
2, growT A1 & W I AW FT A
2 | &® a7 @ Wen fw AT Fu-
aifcai 7 zfesfafem dargr | T ard
¥ gt fr 20 =a1a FF4 ¥ 919 <A,
fegearam #1 42Y | 7471 Y qg FHAT
& o it A1 ZEaT 9T T4, T fegearas
g 7 afEd § uar a8 /uwar | R
IR F7F T WY §, AT gTAT W R,
ER R Ak AR AR eV SIS I
g @, T 0T R A E 1 AT A
yoAT feFAT A1 AFAIET FT G
F @ ¥z 77 9 femearad w& €
T | ZH AN g1 FT o7 fa w e
Fr az forerr 731 €7 v 7 femearaa g1
IF | 7R A qE F2A F 1 S g
Rt 7 21, IGFT FAGA I M &
=fed, 375 fefafeaa war =rfed

semet METRT, 7Y R A1 A1Ed 7
oft FegdaTT #1 aurd & W JE FAT
f& sEm A1 §g W frar @@ A=
foar + &few 399X 7T S99 4T Wa-
A2 & | gw Ay & fF ¥F Y q9qq
vt =1fed | F+7 #7 qrRW g uE TS
JLET AT /AT A1fed | 29 79 a1 &
F=BT TE A9AY fF Fx &7 s@gwar
F1 917 a1 faum F7 s 1 I
afiea wma €Y ama g 3 A1 o feem
T T T | oF afE F R IR F
Y ST WY KA 47 R ¥ I F A
fafrees & semg-afera &7 1 smowy
goft fead gfem St o, 91 8,
T AT FT ATH! EF &, T HHT IqA
Y F7, T AT UFAT AL SGIAT F
fad 7z aftvem @ =tfed aifs F
AT 7 AT T THAT DY @, IAHT
Wt o A g aRE, ag e
AT 7 7€) SN, Fau &1 =%
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¥ 7Y grit, afew amgwr woTg T
=fgd 1| s U afaar & a1 I§F
TR M N TG, TWEw ¥ @
YT =1fEd |

FEqE NN, TF AT AT TG AL
fir FOST orr 07 & fod are @ Y
9 A & 9 ag T #rf fufadss
T g, afod zast ¥ ar ¢ saiar
famay & wafed 2 7 =6 @@ &,
At & wam wEY wEEET & oA ATgar
7, TR Y dreE T A 8, 9AE
frrt gart 2 fF aga @< e g
7 foay <Y &t ®e@ § 9C A ¥ qF
FH A &7 0% AIGL 71 0F qTEA F
Featg faaar & 1 gEY g ¥ ST
I TATE W § IqF AT FaETEA,
AR, FTHY, W FEEIT 7 W ST ar
209 7% fafamw 3 & | & 97 Al @Y
TEATE FH TEY AT 24T AT &
T FgAT qeaT § & qrede ¥y av
19 Fg3 g 6 g fafam fede 3w
T, I AT q AET FQ@ g fF
¥ FAT &Y T W} AT 4R 45 qIE@
AR arr WY Are-gee fafaww o &
& § a1 T g 1 Y qTew wreAr-
TR RTET | 30 HATT AR TrATIT
& g Y fow ga® Tear @
qg WET @rET FT AT A 4@ A |9
AT | IR FH FHAT J9Y 47
ai F1 § fr g gefam o #3
A TA ITF! 1 AT T & 1 FR
FaYag W T T, TFgAE A
T AT q AT g AT | g
Atea & Fg1 % aga a0 57 §
a9 57 7 Are-3% fafaw a 7 fagia
qmT @, afew 57 ¥ AT 68 aw,
T 12 G0 § 57 LH T TF 9T 747
s fvar, ag & AT STEQT g ¢
FU Hat ¥ 37 @ Y 9 g F¢
ot dar & 7 99 O & 9 ofr qeor
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[ waz e ]
F¥ Qo 7FF 2T, for 9 7 T@
oSt gefY, oS @

et qEIEA, AE F7 v ¢ o gy
AT AR, AT T AA T THFAE |
F qeAT ITeaT g fF ot A v T oY
AT qET FWaTteat #1 famr nfy-
o F 997 fear € 7 9w I W
9T, @R fRat, AT sy § e
fasmat | s 28 I F1aFRF TN
# e .oy A fag ofg & 3=
AW 99 Tl & 399 qr IH AT
Aregez fufqaw 77 foes arem 427
i

# -0 AT FF F G FAT TTAT
g | FHF AT T T I F A= AT
ZTe Gar #% &Y 2, 1 g2t 9% wEwdy
2 € & A7 T SqITAFAT Y qLE AT
TET &, 7 ALY T Tt WY AT aE
Fg 1 qfex & fF 77 Zw Y a9t 2w
Y sraAT 1w &7 feafq & Ay A qw
Fad Oz 0F§ ey sy 7w
wqF TET T A FH F | I E 48-49
FY 77 ¥ AVAS TTEN 3@ A 4 0F
qIe § UF ATTHT F FAT 2.4 To I
F o 7 /1 AR I F W g,
T st & fod @Y 39 war &
gt 1 A ey sAfedare @ f st
Forrft & zA afavam F gwara
AR Fv &, A § qOLr 3@
mgﬁs 7 qiiaHTe F qTgT T 0F
& qiferdez & | 99 aifadez § ag gmma
T Y7 aE T 9% suar favg

Division flo. 1]

Adichan, Shri P. C.
Anirudhan, Shri K,
Banerjee, Shri S, M.

AYES
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u= F § ST ST wwr i weaar
Fa|, WESTR ¥ AR, ¥ T AR wig
TN IR WM §, e At ow §, 7@
gferior & amg 3@ Awer o= fa=mx
FfTT | T @R T F7 a9GT 77
9% fog & arqd wrgar w991 5 g9
yfavarg & geaTd F 91 § AT A
XF7 TH ATHIT FT IST F qEL I
T
15 HRrs.
SHRI HEM BARUA (Mangaldoi) : Sir,
may I seek a clarification from the hon.
Home Minister, before you put the motion

to the votc ? Yesterday, I made a pointed
reference,—

MR. SPEAKER: If you begin now,
everybody else will begin,

SHRI HEM BARUA : You will agree
with me that—

MR. SPEAKER : I may agree with you,
but if you ask for a clarification now. others
will follow; it will take time.

SHRI HEM BARUA: In Mariani, a
railway worker was shot dead....

MR. SPEAKER : If I allow you, every-
body will stand now.

SHRI INDRAJIT GUPTA (Alipore) :
Sir, would you kindly enlighten ug? Only
you are in a position; we are in the dark.
Could you enlighten us as to what trans-
pired inside your Chamber a little while
ago ? Wec know nothing about it,

MR. SPEAKER : Messrs. Ramamurti,
H. N. Mukerjee and 'Gopalan were all
there. T hope they would enlighten you.

Now, the question is :

“That this House expresses its want of
confidence in the Counci} of Ministers”.

The Lok Sabha divided :

[15.06 hrs.

Barua, Shri Hem
Basu, Shri Jyotirmoy
Berwa, Shri Onkar Lal
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Bhagaban Das, Shri
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Chauhan, Shri Bharat Singh
Chittybabu, Shri C,

Dange, Shri S. A,
Daschowdhury, Shri B, K.
Devgun, Shri Hardayal
Durairasu, Shri

Dwivedy, Shri Surendranath
Esthose. Shri P. P.
Fernandes, Shri George
Ghosh, Shri Ganesh
Gopalan, Shri A. K,
Gopalan, Shri P.

Gopalan, Shrimati Suseela
Guha, Shri Samar !
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Haldar, Shri K,

Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri

Joshi, Shri Jagannath Rao
Joshi, Shri S. M.

Kabir, Shri Humayun
Kachwai, Shri Hukam Chand
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kameshwar Singh, Shri
‘Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Kisku, Shri A. K.

Kothari, Shri S. S.

Kundu, Shri S.

Maiti, Shri S. N
Mangalathumadam, Shri
Mecghachandra, Shri M.

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ankineedu, Shri

Asghar Husain, Shri
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Menon, Shri Vishwanatha
Modak, Shri B. K,
Mohan Swarup, Shri
Mukerjee, Shri H. N,
Nair, Shri Shri Vasudevan
Nambiar, Shri

Nath Pai, Shri

Nayanar, Shri E.-K,
Nihal Singh, Shri

Pandey, Shri Sarjoo
Paswan, Shri Kedar

Patil, Shri N. R.
Ramamurti, Shri P. -
Ray, Shri Rabi

Reddy, Shri Eswara
Saboo, Shri Shri Gopal
Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Dr. Ranen
Sezhiyan, Shri

Shah, Shri T. P.

Sharda Nand, Shri
Sharma, Shri B. S.
Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Shiv Charan Lal, Shri
Singh, Shri J. B.
Sivasankaran, Shri
Sondhi, Shri M. L.
Sreedharan, Shri A.

Suraj Bhan, Shri

Thakur, Shri Gunanand
Tyagi, Shri O. P,
Umanath, Shri

Vajpayee, Shri Atal Bihari
Vidyarthi, Shri R. S,
Viswambharan, Shri P,
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Yadav, Shri Ram Sewak

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Bajaj, Shri Kamalnayan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata

198
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Barua, Shri R.

Barupal, Shri P, L.

Basu, Dr. Maitreyee
Basumatari, Shri

Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D,
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C, K.
Birua, Shri Kolai

Bist, Shri J. B. S.

Bohra, Shri Onkarlal
Burman, Shri Kirit Bikram Deb
Buta Singh, Shri

Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L,
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri

Das, Shri N. T.

Dass, Shri C.

Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G,
Deshmukh, Shri Shivajirao S.
Devinder Singh, Shri
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Digvijai Nath, Shri Mahant
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Ganpat Sahai, Shri
Gautam, Shri C. D,

Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Ghosh, Shri Parimal

Girja Kumari, Shrimati
Goyal, Shri Shri Chand
Govind Das, Dr.
Gudadinni, Shri B. K.
Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Hari Krishna, Shri
Hazarika, Shri J, N.
Heerji Bhai, Shri

Hem Raj, Shri

Himatsingka, Shri

Igbal Singh, Shri

Jadhav, Shri Tulsidas
Jadhav, Shri V. N,

Jagjiwan Ram, Shri
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.

Kasture, Shri A, S.

Katham, Shri B. N,
Kedaria, Shri C. M.

Kesri, Shri Sitaram
Khadilkar, Shri

Khanna, Shri P. K.

Kinder Lal, Shri

Kotoki, Shri Liladhar
Krishnan, Shri G. Y.

Kureel, Shri B, N.
Kushwah, Shri Y. S.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Mahishi, Dr, Sarojini
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Marandi, Shri

Masuriya Din, Shri

Mehta, Shri P. M.

Melkote, Dr.,

Menon, Shri Govinda

Minimata, Shrimati Agam Dass Gurw

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mohammad Yusuf, Shri
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murthy, Shri B. S.
Nahata, Shri Amrit
Nanda, Shri

Nayar, Dr. Sushila
Pahadia, Shri Jaganath
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, ' Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri N N.
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Patil, Shri Anantrao Shah, Shri Manabendra
Patil, Shri C. A. Shah, Shri Shantilal
Patil, Shri T. A. Shambhu Nath, Shri
Poonacha, Shri C. M. ' Shankaranand, Shri B.
Pramanik, Shri J. N, Sharma, Shri D. C.
Prasad, Shri Y. A, Sharma, Shri M, R.
Qureshi, Shri Mohd. Shaffi Sharma, Shri Nawal Kishore
Radhabai, Shrimati B. Sharma, Shri Ram Avtar
Raghu Ramaiah, Shri Sashi Bhushan, Shri
Raj Deo Singh, Shri Shastri, Shri B, N.
Raju, Shri D. B, Shastri, Shri Shiv Kumar
Ram, Shri T. Sheo Narain, Shri
Ram Dhan, Shri Sher Singh, Shri
Ram Dhani Das, Shri Sheth, Shri T. M.
Ram Sewak, Shri Shinde, Shri Annasahib
Ram Subhag Singh, Dr. Shinkre, Shri
Ram Swarup, Shri Shiv Chandika Prasad, Shri
Ramshekhar Prasad Singh, Shri Shukla, Shri S. N.
Rana, Shri M. B. Shukla, Shri Vidya Charan
Randhir Singh, Shri Siddayya, Shri
Rane, Shri Siddheshwar Prasad, Shri
Rao, Shri Jaganath Singh, Shri D, N.
Rao, Dr. K. L. Singh, Shri D, V.
Rao, Shri Muthyal Sinha, Shri Mudrika
Rao, Shri J. Ramapathi Sinha, Shri R. K.
Rao, Shri Thirumala Sinha, Shri Satya Narayan
Rao, Dr. V. K. R, V, Sinha, Shrimati Tarkeshwari
Raut, Shri Bhola Snatak, Shri Nar Deo
Reddi, Shri G. S. Solanki, Shri S. M.
Reddy, Shri Ganga Sonar, Dr. A. G.
Reddy, Shri P, Antony Sunder Lal, Shri
Reddy, Shri R. D. Supakar, Shri Sradhakar
Reddy, Shri Surendar Surendra Pal Singh, Shri
Rohatgi, Shrimati Sushila Sursingh, Shri
Roy, Shri Bishwanath Suryanarayana, Shri K.
Sadhu Ram, Shri Swaran Singh, Shri
Saha, Dr. S, K. Tarodekar, Shri V. B.
Saigal, Shri A. S. Tiwary, Shri D, N,
Saleem, Shri M. Y. Uikey, Shri M. G.
Sambasivam, Shri Venkatswamy, Shri G.
Sanjit Rupji, Shri Verma, Shri Balgovind
Sant Bux Singh, Shri Verma, Shri Prem Chand
Sapre, Shrimati Tara Vyas, Shri Ramesh Chandra
Savitri Shyam, Shrimati Yadav, Shri Chandra Jeet
Sayyad r?ll;wsa?:aym MR. SPEAKER : The resalt* of the
Sen. Shri P. G, . Division is: Ayes : 85; Noes: 220.
Sethi, Shri P. C, The Motion was negatived,
Shah, Shrimati Jayaben -

*The following Members also recorded their votes :—

AYES :—Sarvashri  Bhajahari Mahato, Mohammad Ismail,, J. M, Biswas, Dhires-
war Kalita, and S. D. Somasundaram.

NOES : Sarvashri B. N, Bhargava and Bhola Nath Master.
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Regisiration of

15.06 1ms.

REGISTRATION OF BIRTHS AND
DEATHS BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Sir, I beg to
move :

“That the Bill to provide for the
regulation of' registration of births and
deaths and for matters connected
therewith, as passed by Rajya Sabha,
be taken into consideration.”

Sir. the need for improvement in vital
statistics has engaged the attention of Gov-
ernment for more than two decades. As
early as 1939, the Central Advisory Board
of Health went into this question, After-
wards, in 1945, the Health Survey and
Development Committee, commonly known
as the Bhore Committee, discussed this
problem and made a number of very im-
portant recommendations. It was the first
body to make the first important official
survey of what it called the population
problem. This was followed by a report of
the Vital Statistics Committee of the Second
Health Ministers Conference in August,
1948. The committee submitted its report in
March, 1949. They recommended the setting
up of a district vital statistics organisation,
compilation of vital statistics in the various
States and formulated a plan for the im-
provement of vital statistics in areas which
did not enjoy improved health services, The
Central Expert Committee of the Indian
Council of Medical Research on Small-Pox
and Cholera in 1959 reiterated the deficien-
cies in the Indian vital statistics system. All
these reports have unanimously suggested
the paessing of a central law for registration
of births and deaths,

Although registration of births and deaths
has legally obtained in most parts of the
country for a long time, it is not satisfac-
tory enough. After 1921, vital statistics
have not been kept regularly. It is not up
to the mark, as is quite clear from the
census reports,  Vital statistics are very
much important for our health programme,
national planning, social and economic re-
forms and also welfare activities, The inter-
relationships of vital statistics with econo-
mic and social factors form the basis for
demographic research.
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FEvidence of age is needed for varicus
civic purposes, entry into school and ser-
vices, old age pensions, etc. And also an
authentic decath certificate is required for
various succession issues and insurance
claims, Some States like Madras and West
Bengal have the machinery for noting
down Dbirths and deaths, A few other States
have followed the same pattern, while others
have only enabling provisions in this behalf
in the Municipal Act, Panchayat Act, Chow-
Kidar Manual or Land Revenue Manual.
As complete registration of vital statistics
of births and deaths was very important
in planning for the economic and social
welture of our people, we felt the necessity
for bringing in u uniform legislation on an
all-India basis in this regard in order to
have a comparable and uniform system.
We introduced this Bill in the Rajya Sabha
in 1964 and it was passed by the Rajya
Sabha with some amendments, The Lok
Sabha could not consider this due to want
of time and also the Lok Sabha wa¢ dis-
solved later. This Bill was re-introduced in
the Rajya Sabha in 1967 and was passed
again by the Rajya Sabha with certain
amendments. Now I have introduced this
Bill hcre. I request the hon. Members to
consider this very important Bill and give
their wholc-hearted support to this,

MR. SPEAKER : Motion moved :

“That the Bill to provide for thc
regulation of registration of births and
deaths and for matters connected
therewith, as passed by Rajya Sabha,
be taken into consideration.”

»ft @37 AW WA (FFE AU ¢
Femey w2rEg, W fadas s
ger & dodiwn ¥ fo vy o @
39 T ¥ ymgwd @) g, At s ®
ag Tl T § 399 5 qow faw &y
AT AT 47 99 F QR EW 7 4T I%E
wrw g1aT & | g9 faw w7y 3@ ¥ T
wrw qeat § fE aEi & A= F
qrT Frer w7 T I w®IE ) A
¥F SHTT § GATT SAEAT T A & gl
wE & fr g oft g T o W
et oo anfes & ag=md ot
gFAT 2138 § ag T § e oo
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qaTIT F TR AT 9T & qgr fafem
T 9T €T I, A1 98 G Gy
q IR AR WX T P
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afefede & @19 w91 ST few,
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2 a1 39 9% 50 To & A FT qrfaEwT
2 affw fey & fog <t g arfaw
Fa1 qfewa e 6 TRT ¥ AAT
frar & 1 F17 sy 39 R F faams
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15.16 Hms.
[MR. DEPUTY-SPEAKER in the Chairl.
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& X 7 Tt § fr ag Faw oo
oo 2, fadas & § f qufar o @ i
wg-qa o FE § 2| FfeT g e
¥ wwga 3} & gag fae frem
& qur A @y A9 T & @
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AT F7 qT AT AT THY TR
¥ % s anfeg ofr @ v g
Yg@EERtag Iam | 3w g A
g 7g & fF 9 sl 3T ¥ g
} I 9T AT 7§ F FI4 IT-
@ AT & qai #

o7 § | Fg Agan g i v A
faelt foram &7 g &1 T & 1 S AT
FATT gAY 2, 2 i BIZBIE a7 & |
& feafs & qog &7 @7 &7 FW
ST | =4t F o AT 3 A
7Y § 9 gt @ F FOT GIAT A
%Y feafa & A &1 Tt foafr 7 A,
AT G9TEG F ARG AT AR 9w
¥ g, qEATH AWAT Y AW F
fod s AT anfed fF ag g9 E |
wa: & frdza s g fr o fauaw
# qg goaq T ¥ T F T fwAw
s A @ 1 oF faea ww
qR fr fedy o WEAEEEY FT oS
FT GAT AT, I FTATH 7T E, IT F AQ
g T 9qT 3, Fgr 99 FY wEr gL oA
AT #a g€ o aqT T TIE ;T
2, arfg
SHRI SRADHAKAR SUPAKAR (Sam-

balpur) : India is a poor country and yet
here both birth and death have been very
expensive by the average Indian standards.
Up till now it is our experience that when
the chowkidar of a village has to report the
birth or a death usually he has to be paid
something. Now we are making a devif:e
by which these registrars and deputy regis-
trars etc., high officials, are being appointed
for registration. We are also providing that
non-reporting or non-registration would be
an offence.
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This, I think, would increase the expenses
of both birth and death, both of which, as
you know, are involuntary. Nobody can
help being born nor can one postpone death
for an indefinite time.

Some of the provisions here, I think, are
rather very difficult and harsh. For Exam-
ple. clause 10, sub-clause (3), where it re-
quires the production of a medical certificate,
reads as follows :—

“Where the State Government has re-
quired under sub-section (2) that a certi-
ficate as to the cause of death shall be
obtained. in the event of the death of
any person who, during his last illness,
was attended by a medical practitioner,
the medical practitioner shall, after the
death of that person, forthwith, issue
without charging any fee, to the person
required under this Act to give informa-
tion concerning the death, a certificate
in the prescribed form stating to the best
of his knowledge and belief the cause
of death; and the certificate shall be
reccived and delivered by such person to
the Registrar at the time of giving in-
formation concerning the death as re-
quired by this Act.”

As it is, it is a most innocuous provision
but in actual practice it will, T think, work
very oppressively,

The last and the most important point
which I want to make is that the main
purposc of this Bill is to keep an accurate
account of births and deaths in the country
and in order to achieve that purpOse it was
necessary that a single source, that is to
say. a single reporting authority, should
have been provided. But what we find is
that the person in a hospital who is attend-
ing to the delivery has to make a report,
the head of the family has to make a re-
port and even there is a provision that in
the choultry etc. the swecper in a mumici-
pality, panchayat or other local authority
has to make a report according to sub-
clausc (ii) of sub-clause (1). So, several
persons are authorised or permitted to
make a report.

As you know, for a pretty long time
after a birth no name is given to a child;
the namakaran ceremony is usually post-
poned till the child attains a certain age.
It is different in different places according
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to the custom and sometimes not until the
child is aged one year or even more it is
named. Therefore, I do not think that it
will conduce to the keeping of an accurate
record unless we provide a single channel
of registration,

Another thing, to which thc previous
speaker also made a reference, is about
the sccond registration after the naming of
a child. This also, I think, will entail ad-
ditional cxpenditure so far as the guardian
is concerned. You also provide that un-
less the report regarding the name is made
within a prescribed period that will entail
certain penalties,

I think, these thigs must be looked into
having rczard to the divergent customs in
our country. The States are authorised
under this Bill to keep in conformity with
the provisions of this Bill. No State. T
think, will be in a position to come to a
certain definitc standard by which unifor-
mity can be achieved and an accurate re-
cord of births and deaths can be kept.

DR. RANEN SEN (Barasat) : Mr.
Deputy Spcaker, Sir, the hon. Minister
stated the object of this Bill a little while
ago. With regard to the object of the Bill
there cannot be much objection. But some
of the provisions contained in the Bill are
objectionablc because there is scope for a
lot of harassment for the common people
and which is likely to be resorted to by
interested parties. Therefore, my main
purpose is to point out certain of these
objectionable provisions.

Firstly, in clause 2(1)(c), the foetal
death has been included in this Bill. I do
not understand what purpose is served by
including this foetal death. Nearly 40
years back. when I was a student of medi-
cine, as fur as I remember. I learnt there
were two types of ‘foetal death’, one ' as
abortion and another as miscarriage. Now,
this abortion or miscarriage may be quite
natural or may be illegally done. If it is
natural, how is it possible for anybody to
notify it? There is a provision that if
this death is not notified by any adult per-
son belonging to that household, the
.necarest relative or the nearest neighbour
has to notify it. Suppose a natural abortion
takes place. Is it expected that the women-
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folk who remain in the house should go
and tell their neighbours that such and
such a case of abortion or miscarriage has
taken place so that it will enable the
neighbour, an adult person, to run to the
registration office and give the information?
It is completely out of place to include
this ‘foetal death’ in this Bill.

Secondly, in clause 14, it is stated :

“Where the birth of any child has
been registered without a name...."”

It is known to everybody that as soon as
a child is born, the name is not given to
the child. I do not understand why this
sort of ridiculous things are embodied in
the Bill.

Then, in clanse 8(1)(a), line 39, it is
stated :

“....the oldest adult male person pre-
sent therein during the said period;”

I fail to understand why the oldest adult
male person has to notify it. Any adult
person can notify it.

SHRI HIMATSINGKA (Godda) : The
responsibility is being placed on him.

DR. RANEN SEN : Why should the
responsibility be placed on him ? Suppose
the oldest adult person may be an old man
of 80 or 90 years. Why harass that old
gentleman to rush to the registration office ?
What is the purpose ? Any adult person
can go and notify it. If you make a pro-
vision like that, if it becomes a part of the
Act, as we all know, on these petty matters
common people are harassed in our coun-
try. It is in everybody’s knowledge.
Whether Government wants it or not, the
common people are harassed. I do not
impute any motive to the Government. No
Minister is interested to see that the com-
mon people are harassed. 1 admit that. But
why keep loopholes ? There is the scope
for the common people to be harassed.
Certain minute details have to be gone into
because this is going to be enacted. No
loopholes, as far as possible, should- be
there; all the loopholes should be plugged.
I have no objection to this Bill. Registra-
tion of births and deaths is not scientifical-
ly done in our country. The birth regis-
tration in villages and also in towns is most-
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ly done by eunuchs; they alone register the
advent of the new ones. So, there should
be a proper registration of births and deaths,
but all the loopholes must be plugged.

Now 1 come to Chapter III. Clause 8.
page 35, line 34, where explanation for the
word ‘plantation’ has been given. Under
the Plantation Act, a plantction is a planta-
tion. 1 do not understand why this expres-
sion. ‘plantation’, has to be defined in this
Bill as “"any land not less than four hec-
tares™, ctc. This is another point which has
to be clarified. At least I could not under-
stand why there should be this limitation
to four hectares. Even if there is any
plantation which may be less than four hec-
tares. that should also be included.

Coming to Clause 10(1)(ii), here it is
said. “it shall be the duty of the sweeper
in a municipality, panchayat or other local
authority..” etc. Why should ‘Sweeper’
be mentioned? Do we think that there
will be any number of illegal abortions or
miscarriages and those little ones would be
thrown out in the streets, so that the
Swecper, while cleaning, will find those
things and notify them to the nearest Re-
gistrar ? If that is not so—I hope, it is
not so—then it should be a little broader.
If it is a municipality, naturally it should
be a little broader. One has to think of
the other agencies which could be included
in it.

Again, there are certain provisions about
those people who would act as informants,
i.e., those who would go to the Recgistrar
in the village or at the highest level and
make these notifications. But there is no
provision for grant of any conveyance al-
lowance to those people who would, if re-
quired, spend money to go to the Registrar
and notify it...

SHRI HIMATSINGKA
penalty.

: But there is

DR. RANEN SEN : Yes, Mr. Himat-
singka is right. There is penalty for not
doing that, but there is no remuneration
or even conveyance allowance as bus fare
‘or train fare, whatever it is. Even in the
Bill»it is not said that in every village it
has to be done or it will be done. That is
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just not possible in a country like India
where lakhs of villuges exist. Thercfore, I
think that there should be a provision for
some remuncration or at least for the pay-
ment of transport charges that would be
incurred by the informants in going 1o the
Registrar 10 notify it.

Also I am afraid that this Bill does not
contain any provision to guard against any
harassment that may take place or is likely
to take place on account of the provisions
of this Act. There is the clause about de-
layed finformation. For example, Clause
13(1) speaks about late fee. This is mot
a registercd letter or an ordinary letter so
that if we arc latc by five minutes or so.
we have to pay a late fee. This is a sort
of a penal measure. We are dealing with
the common, rural people. Thanks to the
20 years' rulc of this Government, vast
number of our people remain still illiterate
cven today. Therefore, this penal measure
will lead to not only penalty. but also it
will lead to corruption, leading to the haras-
sment of the common people, and this is
a serious matter. Then 2gain, clause 13.
sub-section (2) says ‘if it is dclayed over
30 days’ and so on. Then it becomes a
very cumbersome machinery and I would
submit, this subject of registration of births
and deaths should be done through some
simple machinery. Because, it has to deal
with not the urban folk, but the ccmmon
rural folk. 1 know in the big towns there
is a system of birth registration and death
also in cemcterics and samsans. There is
arrangement for medical certificate and all
that. Here it is meant mainly for the rural
people. These mcasures should be suffi-
ciently relaxcd. In my amendments which
unfortunately have not been circulatei yet,
T have suggested certain things and made
certain  amendments.  Therefore, when
thosc amendments are circulated, 1 will be
able to makc somelittle suggestions here
and there.

Then, in page 10, sub-section (2) of
section 23, certain penalties arc given.
There they mention that there would be
payment of such late fee as may be pres-
cribed and all that. Clause 23. sub-
clauses (4) and (5) and Clause 24 are a
sort of penal measures, and one can readily
understand that if a medical practitioner or



213

if a qualified nurse fails to notify in pro-
per time he or she should be penalised.
There 1 quite agree. Because they have the
responsibility not only as citizens of our
country but according to the ethics of the
medical profession they have to notify.
This is their duty, whether this Act exists
or not. But here, it is a case of the medi-
cal practitioners. And, if the medical
practitioner refuses to deliver such a certi-
ficate he shall be punishable with a fine
which might extend to Rs. 50 and if it is
anv other person, just a common peasant ot
the villuge, the fine which may extend to
Rs. 10. Why should we start an Act with
stch tines 7 Why should we start  with
such penalties ? Our idea should be to po-
pularise this idea. this sense among the
common people of the country, in our
various villages and towns. We can only
come in and punish only in case of recalci-
trant people, who are trying to hide some
crime. In that case only penal measures
should be adopted but for such crime and
for such criminals there arc other laws.

There are any number of laws in this
country, such as the IPC. the Cr. R, C.'
ctc. under which such crimes can be ade-
quately dcalt with, Therefore, I fcel that
this tind of penal measure should be given
@ second thought before being enacted.

As T was saying. clause 24 leaves enough
scope for breeding or spreading corruption.
It reads thus

“....the Chief Registrar by a gencral
or special  order in this bchalf may,
cither before or after the institution of
“criminal  proceedings under this  Act,
wccept from the person who has com-
mitted or is rcasonably suspected
of having committed an offence under
this Act, by way of composition of such
offence a sum of money not exceeding
fifty rupces.

(2) On the payment of such sum of
money, such person shall be discharged
and no further proceedings shall be taken
against him in respect of such offence.

T have not been able to understand the
meaning of this particular clause. [ think
that this particular provision will open the
door for corruption.

Therefore, I would say that the chﬁﬁges
indicated by me and by my other hon.
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friends who had spoken on this Bill earlier
should be taken note of so that the Bill
could be improved, and then a comprehen-
sive Bill should be passed here so that the
idea will be to popularise the concept of
registration of births and deaths through-
out the country among the millions of our
people who are illiterate and who always
fall a victim to harassment and corruption.

SHRI D. C. SHARMA (Gurdaspur) : I
have been in this House for a pretty long
time, and I have always welcomed the
introduction of a Bill. But I believe that
this is uncalled for. unjustified and un-
warranted. This Bill is absolutely divorced
from the realities of life in India. What
for do we want registration of births ? Do
we want to have corruption in this coun-
try ?

If we want to have compulsery military
service, then I would welcome it. If we
want to have rationing all over India then
1 would not mind blessing this Bill. But I
believe that this Bill does not aim at any
of those things, either at compulsory mili-
tary service or anything else. This Bill
only penalises those persons who have the
bad fortune of producing children; thank
God, T am not one of them. It also pena-
lises those persons who have the ill fortune
of dying.

Birth in this country is thought to be
something divine, and death in this country
is also thought to be something ordained
by God. And herc are these friends of
mine in the Home Ministry trying to regu-
late the births and deaths in this country.
I think that they cannot play the part of
Supar-Providence in this country.

I feel that this Bill .absolutely falls short
of the intentions they have. The only reason
for introducting this Bill is this. We are
talking of population explosion in this
country. But much greater than the popu-
lation explosion in this country is the ex-
plosion of bureaucracy in this country, We
are trying to have more and more of
bureaucrats. Our bureaucracy is entering
into every aspect of our life, every item of
our life, every section of our life and every
part of our life. There are everi so many
bureaucratic controls and our Home Minis-
try has thought it fit to bring forward this
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Bill so that they can have an Army of more
bureaucrats such as the Registrar-General,
the Chief Registrar, the Registration Divi-
sion, the District Registrar, the Registrar,
the panchayat man, the local self-govern-
ment man and so on. I do not know where
we shall stop. I want to ask ihe hon. Minis-
ter the amount of money that is being spent
an this country on our bureaucracy.
I think it is out of all proportion to the
gross national product of our country, It
is much more than it should be, and here
is a Bill brought forward which makes for
the proliferation of that bureaucracy still
further., Therefore, I oppose it on that
ground also.

Another point. If thig Bill is to be pass-
ed, it should go to a select committee. I
know the Government will get it passed,
but it should go to a select committee so
that it can be made as palatable as possi-
ble. I have read through the Bill and I
find it is meant for cities and towns morc
than for villages. The villages people are
going to suffer on account of this Bill and
not the townsmen and city dwellers, How
are the village people to know what they
are to do? How are they to inform the
sweepers ? The sweeper is also made a
great functionary in this Bill. The local
panchayat member has already great
powers; he is going to be invested with
greater powers under this Bill. Therefore, I
think this Bill will hit the rural population
very hard and it should be made as palat-
able to them as possible.

Look at the penalty, I think to give birth
to a child in this country is itself a penalty.
Here if you do not get that birth regis-
tered, you are asked to pay a fine of Rs. 50
after some time, You are asked to do
this and that, If the medical officer does
not do it, he is also to be subject to a
penalty. I think this Bill is not going to
further the ‘cause of family planning, if the
Home Ministry has that in view, If that
was the object, I think this Bill should have
come through the Ministry of Health and
not through this Ministry.

Then this Bill is going to give powers
to persons who do not know what power
means and who are going to make, I should
say, a very wrong use of those powers.
That power is that they will try to scrutinise
births and deaths in this country. They will
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inspect, they will have periodical returns, I
do not know in what kind of world we are
living in this country; I do not knmow in
what kind of world we are going to be
supposed to live in this country where even
our bedrooms are going to be scarched,
where the kitchen is going to be searched,
where the sireets, nallahs and mohallas are
going to be scarched to find out whether
any birth or death has taken place. I think
this Bill goes too far and it is utterly against
the spirit for which free India stands.

My hon. friend, Dr. Ranen Sen, has
already referred to foetal deaths, What arce
these foetal dcaths? Anything can be a
foetal death. If you say that you want to
put down illigitimacy. T have no objection.
If you want to abolish abortion. I would
welcome it. But what is foetal death ?
Who will certify it ? Who will be respon-
sible for saying that it is foetal death and
not a live birth or still birth 7 All Kinds
of technical terms arc given in this Bill. 1
wonder if the Registrar himself will under-
stand them, if the sweeper will understand
them, if the panchayat member will under-
stand them. 1 thercfore think that this
Bill carries connotations far abovc the head
of millions of our citizens and which are
going to affect every home in the country,
every adult in this country. It is going to
affect every mother, every husband in this
country every child who is going to be
born in this country., When I think of that
I think that this is a very ill-conceived Bill,
and it has been brought, I find, when there
was no need for it. I think the only need
is this that the Home Ministry wants to
have another cell which will have =211 kinds
of those bureaucrats who are making our
country a wonderful place to live in.

Therefore, I oppose this Bill,

st Kot W FT WWT (FFT) TR
g, ¥ TH 99 & 39 w99 fadyw
FT TN F7AT | T FT IZIT AE-
frr &1 58 3 smawEEaT agd =S
F & 70 gfee 7 ag fawr gaw
aifagmiz & 799 a9 7 &) a7 Jifgd
g1, Fife T 73 fawr 99 797 smaw
AT AT AT gH AT ArATT F faraTe
D72 & T T 9T 7w A o ;AR
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N Zwy Z@r, I AT J@T AT AL
freram | st #7 gvw GET 4T &1
W & g oF Antw w1 far w1
Y gFA AT

JUTEAY HE1eW, 3N fawr F waE
I T AL F FET AT
“The Central Government needs
adequate and accurate country-wide
registration data for purposes of na-
tional planning, organising public
health and medical activities and

developing family planning pro-
grammes.”

Tg FT9 qgd 9z grAT ey a1 e
A} 3T “yTR TR wR, I T S
fear o1 72T 8, @® B A0t &
T 2, FTfFT =7 T F agd & FAFAT
¥ A1y, AT F A FAT E, FWifE
Y Y FEY W q¥ TG & 1T e
w1 g | gae sfawm 7 18 99 #7 ary
FfrmamE e avd &, o
=@ frm & F0aF07 25-26 FT
i grafrag & st zm A dwr & fF o
FT FE J1F AQ-SAGT 7 Z F FTOT
TgT ¥ B1-T aTawi & ATH W gHI
decfaee § o &1 3R W FE avz
Y TAfegi T & | WY 3T 7 Fershr
BT AT F UF T I AT HT AT
T T3 FIT G AT—ATELH Fo dTo
Frar & e Y A2 @@y aga g
g IT—H qHATT E AT IW 3G &7
JqM AT g ) 7w o 39 fagaw
FY ATATFAT 97 ¥ 7T ALY G AFA |

39, IvTens WEIRy, I9 fadas F
AT T TEE, I A T F
HTGHT AT ARG FIAT ATEAT E |
FAE 1(3) 7 T omav -

“It shall come into force in a State
on such date as the Central Govern-

ment may, by notification in the
Official Gazette, appoint.”

IuTemer gEred, ug fam T smavaw
&, su gfez & zq 1 I7 79 g 7]
w1 Tifeg, fafww s § fom-
e ATOET F1 AR A FTF1E qGAQ
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qedl 1 F @R § g =% fF
Rz sIsg A diRE® S
qatfas 37 &1 & FA1 &, A g
qedl F Ag F
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F 21 F ITH ¥ FJaw -0F qTal Ay
T ATIFT EATH ATHIGA FEAT T
fada® & Fomer 8 WX 10 & 39 FW0
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Y g | TH K e neer A
g FE T E-RAA U FT A WA
i foor mm 21w w7 Iw daw
F1 Fr§ fewdmm 7 #%7 &, qiieanie
H, THAT 7 AT AT FAT AT I
g, foe aw S &Y 79 & foF 41 -
T ST I AR fqTTsit 92 A9
¥ § 91T 97 § g 9o Fy g fF afe
FAT XA FIE 77 1 {1 AT G2
ATHT TA Y IO e 71 F, 1@
Ifeq gda 7Y gt 21 37 F feer
oY QeI FTET T AT AT TR o

AT AT T A T az & fF oy
L FIX &7 Tt A §, 99 A AN
SIATAT Tt v & fF s w1 g,
foagr 7z 9a7 & f§ g9 3, afe
THY T IAT AEY AT & AT IF G 50
TF qF AT 25 €7 AF JAAT Y THav
2 IqTemE AEIRA, AT I[HRATX FT
gr g F aqgar g fr TR m
A F, g CH aAR 7 Ag¥ g, -
®R 71 @ ga-fefiaT ¥ ggmmx
F g, STET 10-20 AT 30 WA { W
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F AT GAAT A EAAY | I W
fedt 9 & «r¢ fawar § a1 £1€ v
2 A g gEAT S Tl g 9T
dgward | gmE § frow fadaw
# o &) ar A g Y @
TR s giefhde e Nz gar
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T & uF a9z Far 1F 7 fv fe-
qZH, @Y, FYL T AET ATF ¥
o FAE W GIAT X FHA | IUTEE
wgIeg, A g A G AT FHee
I TG AAS § F4T TEGRT AT @
A Fgax &, 9 AV @A T qgT @A
T &, I 9T AW TF AT FAT
AE-oF T2 fqrrrd e @ &
#F @ § I &0 % a8 F9-H-
FH T FT TW IAQIAT F 4T
LI

% A TIa A gwew § AEY e
W &1 T FY A1 afomar F¥ oaf
9% TG I o &Y | FATLT AT
#7 a7 &1 w1 ¢ fF 9y el T e
Fo 0¥ T & oY fdr feavmr &
7@ fastar & ofT 7 AWt 7 £y 99 o
¥ #rs qfcfaq grar &1 9= F1 qfe-
WTST FG U FeT T 7 |

«Birth means live—Dbirth and still-birth.”

# gamar g 5 a4 ad §, 99 7 fem-
TG FT FIE T AL ATAT g | SHRT
flE 7T T 3T HIGST AT I FH-T-
w7 fezar-ad &Y 77 aformr & fasrr
ar =fed

o T 78 § A FE T 2 OF A=t
F AW T TOREEE IEW FoHT
AT 9T FER A AR qGA
@ ofqq der AT ST o #F
e § fr T & gy arfew wf
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Wt ¥ eaT gET areRTET ARE
101 RA ¥ s aT ¢, o A AR F
1 7@ & | 917 T\ gar ¢ e a4y
F g feil aw feg-fag afe amr
TG & AR T T 79 F1 g § qrfE
FM & fad a3 §—ame, @i a1 B
ag F AR, TF AT ATHHT AT & |
79 foad a7 36t aww 37 7 fgw Y
grar fed, Aty Fr & A7 A
T-TT A9 F7 afy & JET T

77 % faw F 99 & A F Aga
5 ¥ &1 ¥R @@ s o5
®F A1 73 @ g, = fF g
IAATH 9T 50 ®CT &7 G4 THY 2,
7g *f A% Ifaq &, 79 av fa=m ¥
Frfed | § vF qq AT FAT ATZAT
FUTY AW A JIgLH AgT F AW AT
&1y gary gw & fager Tl
oY g1 @r & fr sng-we & wrfagi
FT@IITAT T &, 9T F AT AT &,
AEET ¥ AT @ F, A I A AT
oA 3T 55 fag 37 & doEeT &
T %1% sgaeqT 21T I1fzq | 99 4% a7
et G g f6 g dw 7 A1g%
7 feaq % o1 @ &, 39 F WA #Y
FqT 7EFAT §, qF AT T 9T AT 355
gl fed 91 qwq ) 3w g Az #
I ey NI & RGO F 7 sAEEAT
T sEvg T =fgm

{7 7@ g § FAF qRvEHeY faa
§ 7o o 97 9T yHEARY ¥ uT
FEIT )
16 hrs,

SHRI RANDHIR SINGH (Rohtak) :
Mr. Deputy Speaker, Sir, in this era of
family planning, this Bill is very necessary
and 1 am very glad that the Deputy Home

Minister has brought forward this Bill.
In fact, this was the need of the hour and
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that need is fulfilled. That is something
gratifying to note. Before 1 go to the
provisions of the Bill, I would like to say
that whatever Shri D, C. Sharma has said
has very great relevance here. For instance,
a cadre is said to be created at the State
and the district levels and even at sub-
divisional levels. A permanent hierarchy is
going to be created under this Act. I do
not think so much of authority is necessary
to be given to specified officers who have
to do this work. The DC is given this
additional job; the SDM at his level is
given this job, and the Chief Secretary of
the State is given this job of Chief Regis-
trar, They say there is a provision for a
Sub-Registrar. I do not know at what door
or tier they are going to create this office.
At the sub-divisional levels, there will be
Registrars and the Sub-Registrar would be
at a lower level; that should be at a block
level, the community development block.
At the level of the community development
block, if you could give the block develop-
ment officer this additional work—the man
who is doing this job of block development
in the community development blocks—and
if you give some honorarium to him for
this work, that would be good, and here,
whatever Shri Sharma has said has very
great value. You will appreciate that it is
difficult in one respect. In the villages, deep
in the interior, you are making every adult
and every literate or illiterate man or
woman liable to furnish this information
to the Registrar or whoever he is; they
cannot go direct to the block headquarters.
You will appreciate the difficulties that may
be faced by them to go to the tehsil or
the sub-divisional headquarters, because in
a big division as in Bihar, where a district
is almost equal to the whole of Haryana
Pranth, a villager or a labourer or a
Harijan has to leave his hearth and home
and travel a long distance, say a distance
of a hundred miles, to do this work.

SHRI LOBO PRABHU (Udipi) : Sug-
gest to the Minister that it should be at the
Panchayat level; you need not go to a
block level at all. The Registrar could be
appointed at the panchayat level. You may
clarify that. It should be decentralised.

SHRI RANDHIR SINGH : Yes; that is
what I am driving at. It should be further
decentralised. The power should be decen-
tralised, Clause 27 of the Bill mentions the
L53LSS(CP)/68—8
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delegation of powers. Powers could be dele-
gated, and they should be delegated at the
patwari level or to a village sarpanch or
to a school teacher or the headmaster of
the local primary school, whoever that pub-
lic servant may be. His services could be
very well utilised in that way. It is impos-
sible to imagine that a literate or illiterate
man or woman should be punished, if he
or she does not go to the divisional head-
quarters or to the block headquarters; it is
impossible to imagine that the law could
be so harsh upon such persons. This is
something which is really very rigorous,

As my friend Shri Sen said, why should
a man go all the way for doing this work,
which should be done by the Government
servants ? There should be proper arrange-
ments for him. The person can be given
some sort of TA or DA. If you feel that
proper servicing at the door should be done,
the man at the lowest rung—he may be a
village patwari or a sarpanch or a school
teacher—may be asked to do this work,
and in fact, the law should be rigorous
vis-a-vis that gentlemen. He should have
all the time a vigilant eye, and he should
be going round the village. If it is a big
village, he can have one or two more peo-
ple to assist him, It is quite impossible to
imagine that the villager, literate or illiter-
ate, has to go all the way to the district,
taluk or the block headquarters. If that is
the purport of the Act, it should be thrown
out. The municipal record or chowkidari
report in the police station has no.authen-
ticity. This record which you are creating
now is a very important public document
which will be useful in census or a man
retires as Chief Justice, Governor etc, Ac-
cording to the Evidence Act also, it is
important.

Regarding clause 15 which deals with
correction or cancellation of entry in the
register, suppose there is a contentious en-
try and there is a dispute about it. There
is no appeal or review or revision against
the order of the Registrar, After all, he is
not God. He is an executive officer. We
know sometimes different minds are work-
ing. Somebody wants one entry and another
wants some other entry. So, the Registrar’s
It should be
possible to agitate against his order by
going to the District Registrar or Chief
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Registrar or somebody higher up. It can
be agitated through a writ. No such machi-
nery is provided here and that is a lacuna
which should be rectified,

st SfeTT W T (¥Fer)
I AEIRY, 9IF T FIH T E

MR. DEPUTY-SPEAKER : The bell
may be rung.

Now there is quorum. He can continue.

SHRI RANDHIR SINGH : Coming to
clause 21, in case the Registrar wants cer-
tain information to be furnished to him
and the person concerned does not do so,
it should be made punitive, But there is no
penalty provided here for that, Therefore,
section 21 should be added after sections 8
and 9 in clause 23(1)(a).

1 would like to point out that the punish-
ment provided under clause 23 is ridiculous.
I would say that the punishment should be
a deterrent one—it may be a sentence for
one week. The man committing some sort
of crime or who has a guilty intention
should face some deterrent punishment, not
merely a fine of Rs. 50 at the most.

1 would also suggest that, in order to
avoid multiplicity of litigation, the Govern-
ment can compound all this under Clause
24, This is all 1 have to say. I beg to
submit that if whatever I have suggested
could form part at least of the Rules which
would be framed under this Act for the
purpose of enforcing the provisions of this
Act, T would give my full support to this
Bill.

MR. DEPUTY SPEAKER : One hour
was allotted for this Bill. Already we have
exceeded that limit and I find that still a
number of hon. Members are wanting to
speak. ] would request the hon. Members
to restrict themselves somehow,

SHRI DATTATRAYA KUNTE (Ko-
laba) : I presumed and even now presume
that this is a social welfare legislation and
‘if this legislation was trought with that
intention, this could have been couched in
a different language and it should not have
so many penal clauses. I say-this because
in our country, since the timeé provincial
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autonomy came, the pace of literacy has
not grown at the level at which it ought
to have grown, Even after 31 years, with
all the efforts in the State Legislatures and
the State Governments, we have reached
only 30% literacy level from 20% in the
beginning. If you look at the urban areas
and rural areas, you will find that the
percentage of illiteracy in the rural areas
is much larger. Under these circumstances,
we would not be able to achieve the ob-
jectives, which this legislation is intended
to achieve, if it contains so many penal
clauses. Putting such statutes on the Statute
Book would not serve any useful purpose.
After all, what is the intention of this legis-
lation ? The intention is that all births
and deaths should be registered. Every ten
years the Census is taken and all these
things are being recorded. We really want
to know what happens in thc intervening
period. If you want to record all thesec
things, it must be by way of cducative pro-
cess, rather than this sort of pcnal legisla-
tion,

I am putting emphasis on this because.
when you are going to the Panchayat level.
as my hon. friend, Shri Lobo Prabhu, was
kind enough to point out to my predeces-
sor. what would happen ? This would give
a handle to those persons in authority in
the Panchayat area for harassing the peo-
ple. This legislation must not be a source
for harassment. Even the people living in
remote villages of our country ought to
know that this is being done with the best
intention of serving the society. If one looks
at the penal clauses provided in the Bill.
it looks as though this legislation is being
introduced just for the sake of adding one
more statute on the Statute Book, which
will suggest further ways and means to
catch people under the clutches of this
legislation.

It is no doubt that the Rajya Sabha has
considered this and passed and it has come
to us only after that. I rcally wish that
the Minister should take his own time and
see whether he would like to modify this
legislation with this point in view,

Then there is another aspect which I
would like to point out. The Government
is so much enamoured of delegating powers
to itself, for framing rules etc. For instance,
under clause 14, the name of the child
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is to be registered after it is named, and
that is to be done within a prescribed pe-
riod. It looks as though the period itself
could not be prescribed. Many times, this
delegated legislation as it is called, the
rule-making power, is lost sight of by the
Members of this House, Therefore, really
speaking, what ought to be passed on to
the rule-making body should be only those
powers which could not be properly clari-
fied in the legislation itself, Here no reason
has been given why these powers have been
given to the rule-makers. I am reminded
of the Defence of India Act, 1939 which
contained only two or three sections; but
the rules made under that Act came to 500
and odd. The same thing should not hap-
pen here also. Therefore, whenever gov-
ernment bring legislation they ought to be
careful to see that as little delegation as
is possible is done and there also it should
be able to prove to the House why it
could not be provided in the enactment
itself.

These are the two points that should be
considered. Many hon, Members have point-
cd out how some of the clauses are penal
in nature, I want to point out that in this
country when people in the villages are
given certain authority they feel a certain
glow of power. This glow of power is felt
cven by people at the lowest rung of the
ladder. So, if more power is given to them
by dclegation. it will make the position
difficult.

Under these circumstances, when this
Act becomes part of the statute book it
will let loose tyranny, whatever assurance
the Minister might like to give that it will
not be used in a tyrannical manner. If it
is not being used in a tyrannical manner,
then it will be ridiculed like the Child
Marriage Act passed by Sharda. Either the
Minister and the government are keen that
proper records should be maintained, in
which case the penal clauses should be in-
voked, or they do not want this Act to be
cffective. They only want to put it in the
statute book, which is only a waste of
public money because implementation of
any Act means cost to the exchequer, These
are the two points which the Minister ought
to take into consideration and I hope be-
fore this Bill becomes an Act, he will come
forward with proper amendments to rectify
‘these defects,
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SHRI HIMMATSINGKA (Godda): I
have only one or two suggestions to make
for consideration by the Minister, I have
not given notice of any amendment. I feel
that the provisions in clause 13 are very
difficult to comply with by the villagers.
For instance, clause 13 prescribes a time-
limit for giving information about births
and deaths and a penalty is prescribed for
delay, Sub-clause (2) of clause 13 further
provides that if it is beyond 30 days, apart
from paying the prescribed fee, an affidavit
made before a notary public has to be pro-
duced. I think the notary public exists only
in presidency towns; it does not exist even
in district towns, So, people will have to
go to the officer authorised in this behalf.
It will be difficult for the people to know
who is authorised to affirm an affidavit and
so on, It will also mean a lot of expense to
them. This provision is unnecessary and
even if the birth is recorded a few days
later it does not matter much,

Similarly, clause 14 is wholly unneces-
sary. It says that when a child is named
that should also be reported.'!f at all the
name is necessary, it should be the duty of
the registrar or the person who has got the
entry of the birth of the child to get his
name. He can send a postcard or somehow
get the name and record it.

SHRI P. RAMAMURTI (Madurai) : I
have got an entirely different viewpoint on
this Bill. Even today the registration of
births and deaths does take place in our
State. The State Government does it,
through its various machinery, Even in the
villages birth and death do not escape regis-
tration, It is not necessary that the parti-
cular person in whose house a birth or
death has taken place should go and regis-
ter it, In our State it is the responsibility
of the village patel—he is called gram
munsif in our area—to see that every birth
and death in a village is registered. In the
towns also we have got some machinery. I
dare say that the machinery that has been
created by the Madras State has been
working so well in our parts for the last
so many years. I do not think' that machi-
nery should now be dismantled just be-
cause the Central Government want to do
that work. 1 know that it is a concurrent
subject. In a place like Delhi or some other
place, some backward area, where these
things are not done properly, or in those
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areas where you have got President’s Rule
like Uttar Pradesh or Punjab, if you want
to do it through the machinery of the
Central Government I do not mind your
bringing a Bill for that particular purpose
only for those States,

After all, you have to understand that
we are functioning under a federal struc-
ture. This continnous erosion into the
sphere of activities which is creating a
situation in this country where the State
Governments are feeling day after day
that they are nothing but just glorified dis-
trict boards or municipalities, This is the
question which I want to canvass here.

It is an absolutely unnecessary measure.
What is it that you are going to create ?
You are going to appoint a Registrar Gene-
ral of India. If you want to create more
officers and pay them Rs. 3,000 or Rs.
4,000 a month, say so. Beyond that what
are you going to do ? In every State you
are going to create an additional officer.
What for is it being created ? Our State
is doing jolly well without him and so is
Kerala. All the States have got those offi-
cers and can do without a special officer.

If you want these things to be co-ordinat-
ed, you can call a meeting of the Chief
Ministers of the States and the particular
officers who are doing it. Have a confer-
ence, discuss how these things are being
done in different States and come to a
common understanding, Have some sort of
co-ordination and I can very well under-
stand that, But you are not willing to do
that. Instead of that you want to have
your own special machinery and I do not
know how you will be able to carry on
with that special machinery if you do not
get the co-operation of the States, I do not
know whether Government also wants that
births and deaths in this country must also
take place centrally. I cannot understand
this mentality at all.

This is unworkable, If this Bill is passed,
it is not going to work. This is a con-
current subject on which both the States as
well as the Centre can legislate. T under-
stand that. But have you held a conference;
have you called a meeting of the States
and discussed with them that you are bring-
ing forward a legislation on this subject ?
That is the most elementary thing that you
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have to do. Without doing it if the Centre
thinks that they can pass a Bill to see that
their writ runs everywhere and that they
have only to give a fiat and everybody has
to follow, they are mistaken. Those days
are gone. Read the writing on the wall.

Somebody was saying, for example, that
if a Judge's age is wrong it requires action,
I know of a case, the case of the Madras
High Court Chief Justice, Justicc Rama-
chandra Iyer. His younger brother’s 65th
birthday was celebrated when this gentleman
continued to be the Chief Justice of Madras.
Complaints had already been made to the
President of India and all those things had
been known. But what happened ? You
never took any action, The President never
took any action: on the other hand. he
quietly asked the Chief Justice to resign
and go away. This is what happens.

Therefore it is not because of want of
statistics or powers that the Central Gov-
ernment is not taking action against those
judges who give false dates of birth but it
is because they do not want to do it. What
moves the Central Government is that if
a Judge gives a false report, what would
happen to the prestige of the court. That
is the consideration that moves the Central
Government, Therefore the argument of
my hon. friend from Haryana will not hold
good.

Therefore 1 say that it is an absolutely
unnecessary Bill. Withdraw this Bill and
have consultations with the Chief Ministers
and see if they want such a Bill. Every-
body is interested in seeing that births and
deaths are registered. The States are also
interested in it because it is a question of
sharing the income-tax as the total popula-
tion of a State is also taken into considera-
tion as one of the factors to arrive at the
divisible pool. Therefore it is absolutely
essential that in all such matters falling in
the concurrent list you should consult the
States, We feel that most of the subjects
in the concurrent list must be transferred
to the States. Do not have this over-
centralisation and do not try to issue fiats
10 the States; on the other hand, treat the
States as partners with you, Then only it
will be conducive for better and harmonious
relations between the States and the Centre.
Otherwise, the relations between the States
and the Centre are going to worsen day
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-after day. Therefore I would appeal to the
Minister that this is not a very urgent thing,
he should withdraw it, call a conference
-of the States and then decide about it.

s WIAT AWM AT (Jwaw)
I AR, I | qg T QT
fawr § ot fF @@ ok & 7w T B
T W F A fag e ad
uF a1 & 99 9T § S AT SR

g!

9 & ag Far T & fF g 4
+Ft It 7Y gRiY SEF faU W afefede
AT grm ) g8 I g fF faAr fdt
ST, & AT & A Fiefede faar s
FfFT S g W ¥ o § A
=B q7G ¥ IS &1 & FF Frs afefede
famr & o gu A famar @ 1 e 77
WY 9T & fF s s S fes
/W E SOy AR § faaw & fF qeder
# o # faar 4¥ fed gu F sy fed
T qfEd FX G5 § | fHT TaT §
THT ST AG & | IA6T WY FH faT 4N
& grar 7Y & o o 3 fAd go I
fed #t aifews & fear omar &0 &
=1gaT § fF T T ag 7 T
e fF T AT FT GE AT F AT
e §AT 92 | T8 F & g fF forw
faT & q & JAET a8 a2 T &
T - qgr W 9T AR 9T g &
& | oy wEd & fF aRr ax wy faer
fim, A« e, @wy far ger
v | T 99 9w 7 ag gt fAem
& af | F It o9 faem & foo
JOCAT d7 IJqHT A ¥ FW @ f@
T FTAT AT | X 99 77 39 o
g5 T Ig6r g3 wman | fafw
39 #Y JT 99 WY 47 | I Fgr ™A 497
5 &Y | T9aT a8 Y ITfEd | W A
¥ 9 T oF faw w1 SEwr gl
&R | @TT & o7 X IER Jgr dew
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q3 | ag Y @ awa g fF ag afa-
FO g &, T W, g |
1.3 TE ¥ T T A AR
WA AT T H AT ATH aF 48
FAMT AEAT ¥ A T & )
T AT T SR FT AT Ag
aTT Afgd | § =g g 6 ow faw Ay
oy fadae R & qUE FXE q@T W
qe fa=me &, @l #v sar fovwd &
S X AR @ wiw el o
qanfaai gt 58 9 fa=) g g
g q1at F A 0 g FT ¥ G
9 faar @Y 73t «r =fgd

SHR] C. CHITTYBABU (Chingleput) :
Mr. Deputy-Speaker, Sir, I wish to speak
in Tamil because the Minister-in-charge
knows my language.

“Mr. Deputy Speaker this is a bill by the
Hon’ble Minister to challenge the activities
of the State Government, The Madras
Government has been doing the registra-
tion of Births and Deaths in our State. I
don’t know the need for this bill at this
hour when the State Government does the
work through its various machinery.

Now the Centre wants to overpower in
all the State activities, I hope that the
Centre will interfere even in the local
Boards and Municipalities level. Now the
Congress people talk of nationalism. There
are National Malaria Eradication Scheme,
Filaria Scheme, National Food and dress
programme etc. and why is this National
Registration of Births and Deaths Bill. It
is just to curb the powers of the State.

The expense for the registration of births
and deaths it is stated, would be Rs. 10,000/~
Will anyone accept the post of Registrar
General without an offer of Rs 3,000/- or
4,000/- as his salary ? Nobody would come
forward. This post is created for an inte-
rested person,

This Bill will cause another difficulty also
ie. the language problem. In clause 10(ii)
it is stated that the sweeper will notify the

*The original speech was delivered in Tamil.
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births and deaths to the Chief Registrar of
the State.

Will it be possible for a sweeper to attend
to this work. It is unworkable. The whole
bill is unnecessary when each State Gov-
ernment is actively doing this work.

Another clause 8(d) reads that a person
who is in charge of a toddy shop has to
register the births and deaths, Is it possible,
in such a liquor shop, where everyone is in
intoxicated mood, practically ? I don’t think
s0. The Minister has stated that for the
convenience of the Health schemes and
Family Planning, this bill holds good.

We are already having statistical Depart-
ment. Is it not giving the actual births and
deaths of people in our Nation ? Then what
i¢ it doing ? Why is this bill then?

You are all now in a drowsy mood and
hence such bills are brought. I strongly
appeal to the Minister to kindly withdraw
this bill. The withdrawal will cause a
harmonious relationship between the Centre
and State,

i AT wfgenT (dwwg)
JATETT AERY, H 79 fA0AF F AR F
F@E § 3% wfdedm =T g
g T & e AR aw g e feRgEt
§ qafaarz  adt @6 &1 e P
weafafede, e &1 ¥, F=av
At &, aga ¥ @ 3w A Proerdw
¥ giferesr 7 gifew & 3 &1 §-
ag AT AT § R 59 ag ¥ o
fameit & Worgee #7 F47 o

TO ITEST OX §, X W AT Fm
FIA TR A AW JTY A, Y GUAT-
¥R TG TR
T & w1 F/aw gom

TR T3 & - & R F g
2 AT FTH A4 ATIE-ET AT E |
THAAIT ¥ FAWT F g
ez giar §, forw & g arfent ok
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Tttt ¥ AW @ & 1 wfe
AT AT @, I FT AW Iq TR
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&N 9T I FT AW TR F T T
forar smar &1 i w1 ST T A
IH FT 9@ amar /T g fFowE,
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F o oot @9 Wi Y F i I
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Tg ATH-GATAT FaF 9T a7 A ghm,
R ¥ YT 0 Jqq G ZRI
I (A qETET FT EGGT TAT FE B
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@ AT TE LW EAY AT AT TF
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : I am glad that all
the members who spoke have welcomed the
necessity for this Bill except perhaps Shri
D. C. Sharma who was very philosophical
in his attitude towards this Bill. He was
saying that birth and death are divine and
are something which are ordained and,
therefore, we should not worry about them.
We cannot run this country on this kind
of philosophical basis. As I explained in
the beginning, this Bill is very necessary;
statistics of these are very much necessary
for planning health schemes, for evaluating
the results of the health schemes, and for
social and economic reforms. So also, the
population and other problems are there and
nobody can question the need for a Bill
of this kind. T wish to point out that regis-
tration will not result in harassment and
it will not create any difficulty, We have
provided in Clause 25 that for any action
1o be taken one has to get the authorisa-
tion from the Chief Registrar. So, cases
cannot be foisted upon anybody by any-
body. Some hon. Members. pointed out
that therc is some difficulty for the public
to go to the Registrar and they should be
given some daily allowance or maintenance
allowance and all that,

SHRI LOBO PRABHU :
Registrar already exists.

SHRI K. S. RAMASWAMY : Yes. Ac-
cording to the scope of the Bill the Regis-
trar’s office will be located in each and
every village and there will be no necessity
at all for the public to go for more than a
mile or so. Even though they can send it
by post, that will only create some hard-
ship for them, but in the village, they can
g0 at any time and report the matter. Peo-
ple in the urban areas also would get this
facility. The hon. Member, Shri Ramamurti
said that we have to consult the State
Governments and that we are assuming the
powers of the State Government. Sir, as
early as 1961, we called the representatives
of the Union Territories and the States and
we had a conference and all of them had
agreed about this measure and the Bill also
was circulated to all the States and they
have concurred with it.

The post of
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SHR] P, RAMAMURTI : At that time
the same party, the Congress party had
ministries in all States,

SHRI K. S. RAMASWAMY : Whatever
it is, Ministry is Ministry. White or black,
Ministry is Ministry, There is no question
of Centre-State relations, Sir, he also said
that birth cannot be distinguished between
State and State. There is nothing as Centre
birth. But even if power is given to the
State it cannot be distinguished between
village birth, or town birth or district birth
because there is no such distinction. Every-
body born in this country is the citizen
of this country. Therefore, Sir, it is not the
intention anywhere to usurp the power of
the States in any manner. Shri Chitti Babu
asked why the person born in the toddy
shop should be rcgistered.

SHRI UMANATH (Pudukkottai) : His
objection was not that. You ask the sweeper
to give the information, Why don’t you ask
the owner of the toddy shop instead of
putting the responsibility on the sweeper ?
He is subjected to fine if he does not do
it.

SHRI D. C. SHARMA : What happens if
a birth takes place on the floor of the Lok
Sabha ?

SHRI K. S. RAMASWAMY : My hon.
friend is wrong, For birth in toddy shop,
it is the person in charge, not the sweeper.

SHRI RANDHIR SINGH: My hon.
friend says, what happens if birth takes
place on the floor of the Lok Sabha...

SHRI K. S. RAMASWAMY : Every day,
Professor Sharma is giving birth to new
ideas,

SHRI UMANATH : He can give birth
to only ideas now.

SHRI K. S. RAMASWAMY : Regarding
the Registrar-General, the Registrar-General
is already there and we are not going to
create a new hierarchy from top to bottom.
My hon. friend said, money will be wasted
and many people will be appointed. It is
not so. As I have said, we have got this
machinery in every State, Only thing was,
they were not coordinated. They were func-
tioning in a haphazard manner and they
were not satisfactory, We are only going
to streamline this machinery and make it a
workable system from top to bottom. We
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[Shri K. S. Ramaswamy].

are going to appoint a few people only and
we intend declaring a few existing officers
to look after this work additionally. That
is why it has been stated that only Rs. 10,000
will be the expenditure for this purpose.
We are not going to create a new post of
Registrar General for this purpose.

Dr. Ranen Sen referred to foetal death.
Foetal death is no doubt described here.
But only still births will be registered and
for that we are going to prescribe some
duration, that is, about 28 weeks or so.
Only that will be registered, not all kinds
of foetal death.

Many members have said that there
should be no second registration after the
name of the child is given. There is a
practice in every State to name a child at
different times. In some States, they name
the child after a week, in some after some
months and in some others within a year.
So it is left to the States to frame rules for
the purpose. As soon as the name is given,
they will réport the matter to the concerned
officer.

There is no need to refer the Bill to a
select committee, The Bill has already been
considered and passed by the Rajya Sabha
and no Member here has disagreed with
the object of the Bill or the provisions
thereof in any manner,

DR. RANEN SEN : Most Members have
said that it is very cumbrous and that it
will give rise to corruption and harassment,
He has not answered that.

SHRI K. S. RAMASWAMY : | said in
the beginning that there is no scope for
corruption here because if any officer has
to take action, he must take the permission
of the Chief Registrar. Therefore, no
harassment can take place.

MR. DEPUTY-SPEAKER : The question
is:

“That the Bill to provide for the
regulation of registration of births and
deaths and for matters connected
therewith, as passed by Rajya Sabha,
be taken into consideration”,

The Motion was adopted.
Clause 2—(Definitions and interpretation)
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SHRI BEN] SHANKER SHARMA : [
beg to move :

Page 2. line 2,—omit “or still-birth”, (7)

IUTEAH HEYET, AT A VA Hqe 31
QYo IR I A Y
# fee @ #1 21 ZAT AEGATE | AT
fad fF a9 ¥ SHvw & faF &
@ WIg JTHT 92T & | 9 few v
T 7

“'Still-birth’ means foctal death wherc

a product of conception has attained

at least the prescribed period of gesta-
tion.”

AN BrgeT M AT g 7
ag 2(&r) # fewrg fear mam @

“‘Foetal death’ means absence of all
evidence of life prior to the complete
expulsion or extraction from its
mother of a product of conception
irrespective of the duration of preg-
nancy.”
JTETE G, WA WA § A€ AT,
JGT § A I T W9 7 F37 ¢ F
few a4 Y AT FE F ATAEHAT
T & | TW F IFTT FT FW a§ TN
T @ ¥ AL waaw T@r fAFen ?
fezst a9 #Y qfoarar & {93 e T8 @
g FaAT gt § At faw @ #y fone
FET TR IT HT TF IFIET FT FGT
TE AFFTY WIN—HIZTET & | Toiag
¥ wugar § fF adt g gw @
AGAT FIH IAT FHA § FaA Afad
ATART FY AT @ FT | TT ¥FAT A
FT feqa foae @& ok fewr o N
¥4 3 gformar § wfas 7 #X)

16.44 Hrs.
[Surr R. D. BHANDARE in the Chair))
SHRI K. S. RAMASWAMY : It is very

necessary to register still-births in the light
of the family planning programme.
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SHRI LOBO PRABHU : I would sup-
-port what has been said by my hon, friend
-earlier with regard to still-birth.

MR. CHAIRMAN : Has he moved any
amendment ?

SHRI LOBO PRABHU : [ beg to move:
Page 2,—

omit lines 5 to 13. (8)
Page 2,—
omit lines 18 to 20. (9)

I want to say that if you record a still
birth, you have also to record a still death.
Otherwise, your statistics will contain a
birth about which a death is not on record
and there is no purpose in recording, for
vital statistics, a birth that does not exist.
You are going to complicate our popula-
tion figures by recording still births. That
is a very vital argument which has not
.been seen by the Minister.

DR. RANEN SEN : There is no word in
the language as still-death.

SHRI LOBO PRABHU : That is why I
am telling you that you are involving your-
self in a ridiculous position that you are
recording a still birth,

DR. RANEN SEN : There is no word as
still-death,

SHRI LOBO PRABHU : I thank you
very much for your information which I
have had much before you were even
born,

MR. CHAIRMAN : Please address the
+Chair,

SHRI LOBO PRABHU : As the mem-
ber thought of interrupting, I had to cor-
rect his ignorance on the subject.

DR. RANEN SEN : He is speaking out
-of ignorance. He does not know himself.

SHRI LOBO PRABHU : If still birth is
to add a figure to the birth which is not
<xisting, it is going to spoil your statistics.
T therefore suggest you omit the word still-
birth when you refer to birth.

I am referring to the other definition

which you give. When a word is defined
in any Act, it must b¢ used somewhere in
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the Act. These words “foetal death”,
“live birth” and “still-birth” are ~used
only in Clause 2 and nowhere else in the
Act. To give definitions which are wun-
necessary is only to make your Act more
cumbersome, less intelligible, more open to
corruption and confusion. I would, there-
fore, press very strongly that you omit still-
birth as proposed by my learned Shri Beni
Shankar Sharma, and you omit lines § to
15 which concern the other definiitons of
foetal-death, live-birth and still-birth, It
will not harm the structure of your Act at
all.

SHRI K. S. RAMASWAMY : We have
launched a big programme of family plan-
ning, and for a proper assessment of
family planning it is also necessary that
still-births should be registered. Clause
2(1)(g) states:

“ ‘still-birth’ means foeta] death where
a product of conception has attained
at least the prescribed period of ges-
tation.” '
Because “foetal-death” appears here in this
definition, a proper definition of “foetal-
death” is given in Clause 2(1) (c). Still-
birth is recorded as death and not live-
birth. Still-birth means foetal death. Tt it
is recorded as still-birth, it means death.

MR. CHAIRMAN : I put Amendment
No. 7 to the vote of the House,

Amendment No. 7 was put and naga-
fived.

MR. CHAIRMAN : I will now take up
amendments 8 and 9.

SHRI LOBO PRABHU: Before pro-
ceeding to these amendments amendment
No. 6 must be taken up.

MR. CHAIRMAN : There is no amend-
ment No. 6.

SHRI LOBO PRABHU : You can take
it up separately.

MR. CHAIRMAN : I shall now p#t
amendments No. 8 and 9 to the vote of the
House,

Amendments No. 8 and 9 were put and
negatived,
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MR. CHAIRMAN : I shall now put the
clause to the vote of the House. The ques-
tion is ;

“That clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

‘CLAUSE 3—(Registrar-General, India.)
SHRI LOBO PRABHU : I move :
Page 3, line 1,—

ajter “annual report” insert ‘“within
six months of the end of the year”.
(10)

Amendment No. 10 to clause 3 is a pro-
cedural amendment because it is provided
that these reports should be made from
time to time. In other sections the report
is made annually. It is not necessary that
there should be a provision for reports
other than annual report. So I would press
my amendment. If you want a workman-
like Act, you refer to reports which are
made annually.

SHRI K. S. RAMASWAMY : The Re-
gistrar has to get a report from the various
Sub-Registrars. Weekly reports are called
for. So this is a continuous process. No
time limit of 6 months may be fixed.

MR. CHAIRMAN: Now I will put
amendment No. 10 to clause 3 to vote.

Amendment No, 10 was put and negatived.

MR. CHAIRMAN: Now I will put
clause 3 to vote. The question is :

“That clause 3 stand part of the Bill”.
The motion was adopted.
Clause 3 was added to the Bill.
CLAUSE 4—(Chief Registrar)

MR. CHAIRMAN :
amendments to clause 4.

There are two

. Does the hon. Member want to press for
his amendments ?

SHRI LOBO PRABHU : Yes, Sir. In
clause 4 1 have proposed amendment
No. 11, that on page 3, lines 17 and 18,—
a/ter ‘Government’ insert the words ‘and
the Registrar General’, (11)
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This is a report of the Chief Regis-
trar to his Government. It should simul-
taneously go to the Registrar General as
provided in clause 19. It is only an addi-
tion of the words ‘Registrar General’ be-
cause the Registrar General also has to

compile a report without delay. That is
the first amendment to clduse 4.
clause 4 is ;

The second amendment No. 12, to

clausc 4 is:

Page 3, lines 18 and 19,—for “and at
such intervals as may be prescribed, a
report” substitute “an annual report with-
in three months of the end of the years”.
(12)

We have the unfortunate experience of
reports reaching Government about a year
after they are made by the officials and
reaching the public sometimes 3 years
later.

Unless you set a time-limit for a report,
at least for an annual report, you will have
the same feature that reports are all out
of date when they are made available. So,
I request the Government. . . .

=t TrRTEAT wret (9EA) sawrata
7R, ST H FIH T g |

MR. CHAIRMAN: Now, there is
quorum. The hon. Member may continue.

SHRI LOBO PRABHU : I do hope that
the Government will. not be obdurate about
this. These vital statistics, to have any
importance, must be up-to-date. Unless
you prescribe a period within which these
should be submitted, you will find that the
statistics will prove not of the same use.

In this connection, I would like to add
what I should have said before ; that the
importance of this record which has been
challenged by so many people including
Mr. Sharma, has to be realised with refer-
ence to the existing statistics. If you re-
cognise the fact that between the registered
statistics and the estimated statistics there
was a gap of 100 per cent, there would not
be this resistance to this present Bill. For
instance, between 1951 and 1960, the regis-
tered statistics of birth were 22; the esti-
mated statistics were 41.7. In respect of
the death rate, the registered statistics were:
11 and the estimated statistics were 22.8.
You have, herefore, a very fallacious record
of statistics maintained under the existing
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arrangement. Therefore, we have to have
the proposals under the Bill, and we have
also to see that those proposals work with
the maximum of speed and without un-
necessary delay in the courts as has been
occurring so far,

SHRI K. S. RAMASWAMY : For the
same rcason given by my hon. friend, we
have introduced this Bill and we are calling
for periodical reports and if they are sent
to the State, they will be naturally sent to
the Registrar. Even if anything is not
coming, we can have recourse to clause 22
by which the Central Government may
always requirc the officers below to send
the report.

I oppose the amendments,

MR. CHAIRMAN : I shall now put

amendments 11 and 12 to the vote.

Amendments Nos, 11 & 12 were put
and negatived.

MR. CHAIRMAN : The question is :
“That clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added 10 the Bill,
Clause 5 was added to the Bill.

Crause 6—(District Registrar)

SHRI LOBO PRABHU : I beg to move :

Page 3. linc 25. for “appoint” substitute
—"declare any official” (13)

. There was a great deal of discussion in
the House about appointing an army of
officers for this registration. The confu-
sion arosc because the word ‘appoint” is
used. To appoint an officer is a little differ-
egt from dcclaring an official who is al-
ready existing to be charged with a certain
duty. There is no independent Registrar in
the panchayats or at the district or State
level. He is an official who carries out
these duties and is designated as such. I

have, therefore, proposed that instead of ,

using the word “appoint”, you can use the
words “declare any official”. That will
remove the misapprehension which exists.

Also, if the word “appoint” is used, every
time an incumbent changes, a fresh order
of appointment will be necessary. But if
you declare an official or a post to be that
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of a Registrar in different categories, this-
defect would be removed. This amend-
ment does not affect the structure of the
Bill and may be accepted.

SHRI K. S. RAMASWAMY : I would

,draw the attention of the hon. member to

section 15 of the General Clauses Act, 1897,
which says :

“Where by any Central Act or regu-
lation, power to appoint any person
to fill any post or execute any func-
tion is conferred, unless it is otherwise
expressly provided, any such appoint-
ment, if it is made after the commence-
ment of this Act, may be made either
by name or by virtue of office.”

We are going to appoint them by virtue of
their. office. Even if it is by name, it is
covered By section 15 of the General
Clauses Act.

SHRI LOBO PRABHU : I do not think
SO.

MR. CHAIRMAN :
amendment No. 13
House.

I will now put
to the vote of the

Amendment No. 13 was put and negatived.

MR. CHAIRMAN : The question is:
“That clause 6 stand part of the Bill.”
The motion was adopted.

Clause 6 was added to the Bill.

MR. CHAIRMAN : Then, there are
three Amendments to Clause 7.

SHRI LOBO PRABHU : I don't press
them as they are more or less the same as
Number 1.

MR. CHAIRMAN : The question is :
“That clause 7 stand part of the Bill".
The motion was adopted.
Clause 7 was added to the Bill.

Crause 8—(Persons required to register
births and deaths.)

MR. CHAIRMAN : There is one Amend-
ment in the name of Shri D. S. Patil. He
is not here. Amendments No. 17 and 18.
are in the name of Shri Lobo Prabhu,
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SHRI LOBO PRABHU : | beg to move :
Page 4, lines 29 and 30, —
omit “by the State Government” (17)
Page 4, line 38, —

for “nearest” substitute “eldest”. (18)

I pointed out that Section 19 provides
that the Registrar should make the rules,
but this Section provides that the Govern.
ment should make rules, There is discre-
Pancy here, But, if the Government scems
to think that the Act is not capable of any
improvement, I don’t want to press the
Amendment. It is for you now to decide
whether such a discrepancy should be
allowed to go in the Act.

SHRI BENI SHANKER SHARMA : |
beg to move :

Page 4, line 39 :

(i) for “the oldest” substitute—*any".

(ii) after “male” insert—or female”.
(19)

The responsibility has been cast on the
-oldest person present in the house to report
to the authorities. And that also is to be
done by the oldest adult male present. This
hideous distinction between a male and a
female goes against the very spirit of our
Constitution, So far ag reporting business
is concerned, this could be done by a male

or female and we should make no distinc-
tion between them.

There is also another difficulty. There
are some fortunate families in which the
oldest male member is above 90 years. I
bave a gentleman in my Constituency aged
115 years, Is he expected to do this job
of reporting when he has four or five gene-
rations behind him to do it? It is an im-
practical suggestion. That is why I have
suggested that any adult male member
should be deemed to be competent to re-
port the matter of births and deaths to the
Registrar, I am also suggesting that, in
order to avoid the distinction between a
male and a female member, the word
“male” should be deleted or after the word
“male” the words “or female” should be
added,

o) o) wex Miow (Jdrry) ;s
WA, ¥ qAWAT AT WY g
FL FWET F@ § $E aafer T
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e Tfee o S fa T W
sfaeer &1 Y AW W 2 qTZ
Sagferar &1 S & fF a9 e
FTHT TR GAT L qFAT | F qowaAr
§ SFITATE & WeK AT A , AT A W
ST Y FrE Hw A ot fF 7y 9R-
afaea qfeam & 91 § w99 93 afe
*Wa!mmrﬁmw
1 fog & w5 s s
FmavIFar A€ &1 af@rc w1 €
EeF g A g, w7 g,
T 3 & A IwR Wt A ond Frern
A FTA AT A ATAEEFAT , S AW
& 7@ 0 @ ol 1 Qe feaf 7 &
THAAT § THTL T I GWIGT AW |
F1§ amafa 78 4 =few )

SHRI LOBO PRABHU: 1 have also
suggesied another amendment—instead of
the word “nearest” you should have the
word “‘eldest”. The nearest relation of any
member would be his child or his wife or
someone who need not be an adult. Would
you expect a minor child to go and report
the death or birth in a family ? That is
why 1 have suggested that the word
“nearest” should be replaced by “eldest”.

SHRI K. S. RAMASWAMY : The pur-
pose of this sub-clause is to foist the res-
ponsibility on someone in the family, It is
not necessary for the person responsible to
go and report it, He can choose to go
himself or cause it to be reported. Suppos-
ing the head of the family on whom this
responsibility to report is foisted is not
there at a particular time, he can ask his
nearest relative, who may be his brother,
to do this job. But we don't want any lady
member of the family to go for this pur-
pose. We want to avoid the ladies going
there for registration purposes. Wec have
it clear in the sub clause that if the head
of the family is not present and also big
nearest relative is not present in the house,
any oldest male person present there could
do this work.

sft TrwTeaTe wrelt @ @EE 7 fec
wrew i g



245

MR. CHAIRMAN : He may resume his
seat. The bell is ringing......Now, there
is quorum.

1 will now put amendment Nos. 17, 18
and 19 to the vote of the House.

Amendments Nos. 17, 18 & 19 were put
and negatived,

MR. CHAIRMAN : The question is:
“That clause 8 stand part of the Bill.”
The motion was adopted.

Clause 8 was added to the Bill,

Clausc 9 was added to the Bill,

Clause 10. —(Duty of certain persons to
notify births and deaths and to certify cause
of death)

SHRI LOBO PRABHU : | beg to move :

Page 6. line 15.—after “both” insert
“not already notified under section 8".
(20)

There was a certain objection, or rather
many objections, to sweepers and midwives
and others being enjoined to report. What
has not been notified is that under section 8
the responsibility is already cast on certain
parties to report and if those parties dis-
charge their responsibility there is no rea-
son why others like the midwife, the
sweeper, the keeper or owner of the place
or any other person should come in, When
you divide or diversify responsibility you
almost always destroy it. So, I have pro-
posed that if you intend to keep clause 10,
you might, after the word “both” insert
“not already notified under section8”. If
that birth or death has already been notified
under section 8, the categories mentioned in
section 10 should not be bound to make
the report, because in that case you will
have two reports of the same event.

SHRI K. S. RAMASWAMY : This is
really to make doubly sure of the registra-
tion that this provision has been brought in.
People mentioned in this section definitely
know about the birth or death of a person.
When they make a report, it will be compare
with the other carlier report and it will be
ensured that there is no double entry.
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5t A WA (k) ¢
quTafa AT, A T TS T qE&T
fade AT  wifs SR a9 @ A
93T @ AT FY qar W fF oW A
foar &:

“It shall be the duty of—

*® & % ¥ #

the sweeper in a municipality, pancha-
yat or other local authority;

% *® * - *

to notify every birth or death or both at
which he or she attended or was present”

art fredr wafafadfedy &1 78 o
HTE ATAT 3P FFefT T g o< § it
Y T W AT AT | AT F
AT I6 /TS AT FY T LR 0T
F THRAT { AT FT FgAT 937 e o F
I g T I a7 I 3079 ATTH
w3 M | e R 5w 7 foar @ fe
‘e s fr wfafadfady” |
qr% waww g 5.

midwife or any other medical or health
attendant

T ar A€ & ar

keeper or the owner of a place set apart
for the disposal of dead bodies #Y aTq

T F A Y TE T IR
g | T R § T FRNTA ¥
TN AT 12 IRAT IARE
AT F FIA F qAIEF 12 g A
9T 7g freaerd e ot g fF o

1t shall be the duty of 12,000 sweepers of

the Bombay Municipality. It shall be their
duty,

& foocht & Y 97 & &7 5 @R
FHATA g1 39 § FEwoT 7 AR
wfafaifadr & @rgar A frderd
g, r< 7g faer Hel wEe ar <
¥ & fF 3z faly o 9% o g@
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(= oo wTAeRw)
TN I F AR A ForE #+R fF g
[ T AT AT | TG A ATEH
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g fad 70 argar § fF §ar weRw
A F F IR FLARITS
qTE TH FATT 41 &9 & qAF G |

ot VYT A (angy) - AfET oAy
F ATeaTa aqel qhd Afdq o@ afw
HG T WA AT qg HH TAT FHA |
ag 99 & A4 SATEAT g1 T |

W ERES ;. TH I F
Aafas #&T AGRT FL R &

At a9 AR : qF TE GO
F oo A A ST F AT AT AT F
fraga F7r 2 fF ol 9% =9 F qa-
FAS 1 AT 3 W E I H A
T Saes T § fr ag st faw
qg 97 &1 41, 39 gAY Sufeaa
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1 AT wgT aF gaFT 2 &
FIEY &, 99 I AT fir

“the sweeper in a municipality, pan-
chayat or other local authority".

g qF A 95T qI-FATST T

“the midwife or any other medical or
health attendant at a birth or death”.

SHRI GEORGE FERNANDES : Let any
ICS officer report it,

SHRI SHRI CHAND GOYAL: That
presumes that, he was present at the time
of birth or death, In that case only it be-
comes incumbent upon him to furnish that
information,

Similarly, in
says :—

sub-sub-clause  (iii) it

“the keeper or the owner of a place
set apart for the disposal of dead
bodies or any person required by a
local authority to be present at such
place™.

That means, it presumes that those persons
are present at the time of birth or death.
But so far as this sub-sub-clause i concern-
cd the words “who is present” are not there,
So, Shri Fernandes is right when he says
that the provision of this sub-sub-clause
fastens the responsibility on the entire
sweeping stafl of a municipality or a pan-
chayat and whoever is found inconvcnient
to the staff of a ‘municipality, will be pro-
ceeded against under the provisions of this
Bill. They will try to weak venggeance on
him under the provisions of this Bill, So,
it must be qualified to say that it will be
the duty only of a sweeper who was pre-
sent at the time of birth or death and not
of others.

Sir, with you in the Chair who uider-
stands legal subtilities and niceties of law,
T think, you will not permit this clause to
be passed as it is and, I hope, the Minister
concerned will also agree to this amcnd-
ment_ that is, to add the words the sweeper
in a municipality, panchayat or other local
authority whoever is present at the time of
death or birth,”. At least those words must
be added.

MR. CHAIRMAN : It is for the House
to accept or reject it. It is not the duty
of the Chair to rule it out of order.

1]
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SHRI HIMATSINGKA :; Sir, if you read
sub-clause (1), it says :

“It shall be the duty of—

Bl * L] J* *

to notify cvery birth or death or
both at which he or she attended or
was present, or which occurred iz such
areas as may be prescribed....”

T think. this applies to all the sub-<lauses
(i), (ii), (iii) and (iv). The duty cast is
only on those when he or she attended or
was present or which occurred in such
areas to be prescribed. Otherwise, he will
have no obligation unless he or she was
present.

17.22 hrs, ’

[MR, DEPUTY SPEAKRER in the Chair]

Al AW gET A (ARTER)
quE § A6 omar 2 fF @ § aeka
@T F 4l AT FI FHT T |
F I G T ST ST FIAT AT §
fF fog 7 avg & agr 97 FT JI_&
@9 FT1 9T T § | WIG99 §
/Y ¥ g T g R am
T A Y AGA gYAT oY FEY F=AT
AT FT FH FTT 4Y | AfFT e
oY a G ¥ Iad F @i A S
7g waT oY fF AgaR 921 FT WL gU
q7 F1 & AfFT s F AR A T |
I fFE & 89T § AT T, &9
qaT g, U HE FW 4 AW FA
It § A6t FE F T AT R
9T FT WG 3HY FE G TE
1 ATE AL, ARADTITL
I THFT AW § AY 9 G 9
T ¥ g F wwmar g fFocw A
WY FT ATH A FT Aq I8 & {0
uF iy fafie FT SeRT FT 9@
€ 7 wwwa § & o faemw o
a1 2aY ax Y wlt =t wd €
@ FT AT Y AT , TR W
AT T SR Y g FAAA G TR
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&1 e gres § oY ag 9N 99 F9-
aifEt 9@ amr gAY anfgw | AfEw
Tgt &\qT 97 & & E1T ¥ THAY AT
T wrar 2

FamaaTg fFdq v A qa &
saTat sgatfa, 97 & frdr gf
AFEIT F JTTHTE TG TG AT 2 AV G
=g &Y wifr §, aEdfeat w v arfa
1 IEET IGE FE F A 9T R
IJqF i w3 & fam vw ag
AT AFT AR @A)
# qamar g fr ag o A1 ga anfa
FT AGHTA & AT 3T IS &1 Ar &
AYE AT 37 AT AT wiAew 77 I8
f& g ot <faq a &, v efom A §
IAFT IZR FAT ATRS & | TH WTEAT
& W ag ¥ faee a2 @
ATET TH T ATAT FATT F T AT Fasprer
&Y gar =nfgg

SHRI R. D. BHANDARE (Bombay
Central) : I think there is some¢ misunder-
standing in understanding or interpreting
this clause. This clause speaks of know-
ledge, that,is, whoever has the knowledge,
whoever is present at the time of birth or
death, must give information. I quite appre-
ciate the sentiments expressed so far as the
use of the word ‘sweeper’ is congerned. I
presume that the word ‘Sweeper’ is not
taken as a caste or as a class here.

! IV STHIA AT : TG FT ATH
T &1 931 9 ¥, G 7 @A B
T graY g 7

SHRI R, D. BHANDARE : It is a ques-
tion of knowledge only. This was the
point that I wanted to place before the
House.

SHRI K. S, RAMASWAMY : I am very
sorry, this Clause has been misunderstood,
especially when it concerns—sweepers. All
our sympathies are with them. We extend
all our sympathies to them....(Interrup-
tions) 1 will just explain this to the satis-
faction of the hon, members. Here it is
said :
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“....to notify every birth or death
or both at which he or she aitended or
was present, or which occurred in such
areas as may be prescribed....”

So, it has to be prescribed by rules. We
have to frame the rules and while framing
the rules, we shall take into account the
views expressed by the hon. members.

st W www eqwiy : gar g A,
A ¥ 9T w7 oA gvae gl

MR. DEPUTY SPEAKER: As Prof.
Bhandare pointed out, there iy nothing
wrong because it concerns giving informa-
tion, but the word, ‘sweeper’, in our coun-
try refers to a particular class or caste.
Therefore, that sentiment is being express-
ed. You can substitutc it by some other
word. Because the word ‘sweeper’ refers to
a caste in our country, the sentiment is
being expressed. Can you find out some
substitute for that word ?

o fa Ta g IEF) vHE FE

T qF |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : May I say
that this Bill has been pending before the
Parliament for the last five years ? It lapsed
before the General Elections. This is a non-
controversial Bill. Everybody accepts that
this is necessary, We are anxious to remove
all the lacunae in it and we have 1emoved
a good many of them. As far as this parti-
cular matter is concerned, as my colleague
pointed out and 2s Prof. Bhandare pointed
out, it is merely a question of knowledge
here. Secondly, this clause will apply to
such areas as may be prescribed. So, we
have to make the rules. Only after the
rules have been framed, under such rules
the duties or obligations under this Clause
will originate; otherwise, this will not arise,
While we make the rules, we shall take
into consideration thc view expressed... ..
(Interruptions)

UF AT T30 : §FHZT F7 g
adl 2

st AW GWRES . FIT 9H T
ST AY TR § AT @ 7
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MR, DEPUTY-SPEAKER : There is no.
desire to hurt the sentiments of acy com-
munity.

SHRI VIDYA CHARAN SHUKIA : As
far as this word ‘swegper’ is concerned, I
agree that a better word could have been
used, I am not saying that this is a very
desirable word or that this is the ideal word.
You all know the procedure. This Bill has.
been passed by the Rajya Sabha and if we
make an amendment here, it has to go again
to the Rajya Sabha because if we make any
difference in the Bill which has been pass-
ed by the Rajya Sabha, it has to go again
to the Rajya Sabha, That means that it will
take some more time. We have already
taken such a long time. So, I would request
the House to ignore this and pass it as
such. Whenever we have to come to the
hon. House again for any amendment, then
we can amend this, we can remove this
word and put something else lhere....
(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Shukla
has now explained. There is no desire to
hurt the feelings of any member of the
House or of any community. Whilc fram-
ing the rules, they will make it in such a
manner. . . . (Interruptions)

SHRI GEORGE FERNANDES: No,
no.

SHRI OM PRAKASH TYAGI: On a
point of order....

SHRI DATTATRAYA KUNTE: We
should not abdicate our authority....(In-
terruptions)

MR. DEPUTY-SPEAKER : There is a
point of order. It is 5.30 now. We shall
take up the half-an-hour discussion, T would
not take the vote in a hurry, We shall take
it up tomorrow. Now we shall take up the
half-an-hour discussion.

5! WX RN HqY ITH TR (F
Tz 77 fadgs & Avima 7

MR. DEPUTY-SPEAKER : He is very
anxious to satisfy the House. But how to
do it without an amendment ? That is the
Problem, We will take up the Half-an-Hour
discussion now,
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it 3R THTW AW : IR AL,
79T aTE A% ATET AT A )

Y <fa o w7 AgEY T zH
fada®s & gogq ¥ Fv g7 fa=0
qagA F FF wH T 7

17.30 hrs,

HALF AN HOUR DISCUSSION
VisiT oF KHAN ABDUL GHAFFAR KHAN 'rd
INDIA

Y FETIET MET (F19Y) : uTAE
EIRT, § T ATT T2 A7 A4T F qTLAT
7 39 |EW eafd AT FFHT T AIA &
A @S a1 Er g ) e wee
it & straw-F1w 7 2y gmiv Swanfagi
F FvEY Y gT WA qdT F Ay 7
TETT | TZ FEET SN safE Fv o2
o1 & ey & ATy F9 7 w ey faem 1w
20 A7 wETAT AT FFAFAT & fovT Fo
fFm ar It st s e, fam
wfea® amwzfasar & am & 7
FETEF AT A1 oqqq A%q F fom egAmT
F H{0T F W1 &W q BF 7 AT GHAT 72T
¥ Fw-fowre & am oY faw &
qIfFFATT FT AT § ATHT G5 9 TAF
FIITEM 1 ATGA™ @At g3 | I
*aAAT § 04 a4 eAfFy ANE IT IF
AAF T I T TE AT A% 7 932
ar A% arfFeam F1 d@ 7 f3m
fdr & 27 a9 FNEAH F [AT §7,
fag 7 seq A% wra-faswo #71 ow
7 faw fear, zq sy 9% F) =91
F wregw & § 37 sufa A1 A 37 939
oT% g7 qLETL &7 eqra fgamn S
! , .

a1 FY 71z g O gfeew o &
areger o fomm, A T g7 & w1 7
AT T B FX A B 7 oy A7,
AT e Fr Ay TIHTd g F T AT |
IH gAY AW AT ATAT A
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I 4T & 27 9317 & AT 7817 FAY o
fEdT s & I oo favia €1 €
TLAT TG |

1947 7 fg gwg AR 0 7 ATF-
it £ s wi gf oft, 5 7w o
I F g, dWET gFE, § aTET
i @ @, T T agT s Aw
FEE A AW wRA AT &l
FE

yo A ¥ arfady e F ot
¥ ¥o frat #) fAg ™ @t 7 @i
semiEA § 35 afsat & @
gE AT § M AqA TERIC T A
s e #7 3€ wwe fear &1 @ W
39 1 31 qgT T ATAIS § | TF ar
31 ag faan & f 5= w1 w1t o
AR FT ATAE@FAT 47, A IH
TG I FT ATAHAT A, TLGET M
#iv g fagaem sifs g s
7, afe o qog 3w & favrer &
w97 3T, I Awg ey 7 q@ & qur
7% qgt $ o o= faame ot @t
F A7 47 £ W F1 fawrom T
F faam, 9 #1 98 g7 a9 aw
3

g ag W foam & f w0 |, S
I F EAAA-HIRAT FT ATE FAT
Y, 29 § a7 a7 oo g7 FAT F0T
7 f& gu oAt v ey & 9
I a7z @34, fog awg fv gw WA
FY TaqradT ®1 qLTE AT @ & | AfwA
AW F Tadd g AT U § 919 & a1
FHG qTF G AR A1 AT T, g AT
% 3@ F1 fawx &1

AL st T g @ R W g
¥ q@qAl a7 TSI & AT T T FT I4Y
THL O aga 731 o &1, fow gwe
9 7 fream & 9 7 q9R gz 0w
qgl ard FT A 4T
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[t srerfiT o]

Fw-fawror & gz fyo famr 7
ez Fr ofoamy ¥ g7 w7t ar fx
eE g Frar &, 5 #Y sy o s,
gexfa AT oo 3 ) oA IME O
WA FY @aadr & A0 goq F77 797
W T O3MAT A7 a7 weETA fzar ar
f& a7 gq @da & 14 ¥R A
&t T 7 faet a1 g7 st saFaA
FT I NG AT LT AFAA TG AT
BT & qE ATEEA A ARAAT
@ faeey 20

§ wam g f6 9 R T o
gt Afqw wfacai #1 70 fawmar 20
9t T 7 Iu-fawre ¥ wRA 7 AFT
¥T AF AT AT-HET AT FT § AT
Argi #1 gewr 7 fzrgsi w1 antAIw
zar 2, for a1 fawr ot 38 oA
9z qFt M & qAn 4 qfa
g, F g 4T A1 fz41 91, I F AV
qF 97 qvEw freA w\ wE 20
Y, TIAT ATZAT F 579 | A9
F Tt A v arx fEn oA, 3w
ITGAT T F AT AA AT F AT
FHer-qrAd A2

yTT FE FAA IM AL AT AT
F TIET AT ATAET F JIA AT ITAT 2,
AT qqF AT FT FHIM FAA Z0 ATA
ATER F1 AT 7 I9 T A047 FIAT
9 AW &1 AEN ISTAT g, AT AEAA ¥
AT H7 F qz " FIAT AfEe fE
qaTAY FT AT, FEEFT AT T AI9T
fam & 1 o § w@Aa g1 F7 AT AR
2| 3 qifreart wfedt & formre 2 7%
7&Y 7z 91gA § | 79 fam qegfaeama &
A T X F@T F AT F1 rEAq
A7 AT FIA T JTGIAT A0F30T
ZHY ATZ ACA ATAT THAT-AT T
%A g
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91 w1 g1 faer Fg a3 € fr famr
T97 g9 7 95l F qF g A< fwar
A F 1947 AT AT qAATARH
BT FfFT 3w ¥ w@Ea A9 F aw
26 faqraT, 1947 ®t qOAT AgAT-
T F Ay A A AY 0 9, I A
§ ST 77 741 97 FT FAAT ATIATE |
T S T F 975 T 390 A1 WA qEH
Fr aEfar #77 gm 77 @1 ander
T wgr g7 “aoifsmm g afz
™ ¥ (AT F) AT AW TGN FAT
& o7 W WA BT AT AUEAT €, A
T WA JTET FT FHOT 31 AT
fr 39 % famg g@ a7 g+
AFTAAT T 1§ qEATE fF g7 ww
F wEEA FTE FANEA A g,
afaa fow. ot wra w1 9o qfaw 777
1 qra Fva1 nfem )

24 ATA, 1968 FT AT A3 7 4T
T AT X JIA F I FTHT AT AT
T w27 T % WA g F 9w zH
v F xrE A A9 & o S
7 T 1 AT 7 A anft wr e
TFTX F1 799 fZar 411 77 77 A
T A AT F FET, AAA A, &
Fiqt A% g1, A IEE AT TS
mifaat 1 oa frar fa Forey g §
TEATE H17 AT F BT F g AT AqTE
A qTr qF 91 g F wmAa gAF
12 § AT AqF AR F FF TFRL GFA
i &, A § % AT 9T F
§T3 wEr, AT AT AR % %8
a%q frgwd g anar agr fear ar)

H¥Y g F ARG A F qFE
S gers: fadt agd | oF e A iy
ot % flt afag, st cerrdener 7 oy
8, forg w2ty Fa1 & f& ool & 719
TrfrsT i FT0F F Fatei 7 avar
a1 | g e A AgaEe  ft g,
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o & g7 =z fag Frn g fs s amm
F FAA F A9H 7 EIF A9 72
arar fogr a1 W7 37 A% A T T
arfam

afer 37 Frgeg § uF T fafsm
a1 #1777 & oF A AT Y
A7 7 w7 9 & fr gzt w6 fg
fFl a9 & FIEY I AT AR
TET & 317 A T Y ATENT R U
s, sfrwAT gfeae e, F ot AT
FrgEw At T mr R g
“As one reads through the pages of
Tendulkar’s book, one is overcome by
a feeling of shame. One can only hope

that Badshah Khan in his compassion
will forgive us for our failures.”

# @z W1 qar 397 Awear g fr ofiw
iz anft & #e wfawr safeas
ez & w2 fomat @ 1 afes 77 sfaer
nF FvETT 97 9 faEt 0 &) fyw v
‘g Hat faae” famr gan & 1 wum
wat 3 T frem #Y ot syt fam
afea 1zmz @am T §, 3z Ty
TTF fom af war #37| yww 3w
2 & s gvTe & £ amar 4F fn
& Ao o fag ara Y s o &7
FH 8 FH 9T AT WA AT FT 34T
G AT AT AT AfE

Tq F3G I FT {GTT 3T, T IT F
I § gU qAGT F1 Fyifeaq F33
F Ay ot gRIE [WE A gwi
Fer a1, “wggw Ofs mar sfa g,
WA G 97 FAF A 18" A
g3 F A1 S 9T e 9, 9w ¥
T F q@ER wmEw afr
iy T ¢ 7 Fve e & auy
It GATAT & FTOT FTHIX FY 3w
g7 YT AT 79T 9T, AFT qSMT #7
fear mar 7= 39 Y Y A a2 T
&7 '
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¥ § & QA I @ qi 99
FZAT IEAT Z | HW FEWE &
yEMfAeA & g F7 SOAT AE|
A #¢ @ € | 39 q9G IT IY I41Y
ey ad Y § A g Ay faeit ¥
st feed § € 1 anR g 7 a%T-
TR A Afw F1 g o o g, A
oA & fav fod oF 99 F a@m
TN FTF g, A AT F T GHIT
FY frat & snfdy feey & @ sy
I FT AT IR gWTO IqeT
& 7g § ¥R arfem s 9 &1
FFA & AR TERE, IRA ¥ 0L F )
¥q FATIM qE FEr AT FT @S gl ?
TF AT AT qE HTET AT g
AR qiffe™ T & FganT g &
ama, fagrem &1 faoeT 9 F 4,
A X AT F qZ AT FT @

zafam & s7a § ag FgAT TTRAT
g % 37 % artq 7w 7 oY e fean
239 FEAT A WA F AT F oUW
FT 0F & TFT § AR a8 TR T
¢ 5 g aag W@ § @it Tt
R 7 vF faedew awwg @AF
qE JET SifEr Y J1% dw w1 gfa-
fafuca &7 amm g1 1 ag T #1
WA M 1 ATHAW T | 98 I8 FeA
g f5 7 avde ¥ & forg W s
AEY ATEAT | T AT fqww F A
JEFR FO AT AT A6 § T
# TET AT ATEAT E | I FY g7 Q0
JTHATEA g fogw S F faww F qggnr
ZAT 9ATRA § 1 99 FT q@T ATAT AT AW
FAq@raT fE TR ATRTE |

TF W AT AT FE FLH 43 AT
gt g 7% 4% i 57 § a¥) Foom Ay
¢ ar ad) g 9w fF aremng A
Fa1 safem frew & 8w &) oy Y
it oft & w8 & FvAT "W T gurq
ary faar &7 7 Fa9 A afew ax



259

- Visit of Khan
[ s et
Y 7 g1 fzar, 3% fAF 20 @
799t 9w @ ¥ owte wF WA
TR & A T F7 IAT 3T F7 qFT
3Tt  qT wE welY g IufewT Al
%tﬁwm*aﬁﬁasﬂaﬁr
T VAT F, { AL FIAT § oA e
Nt g7 o fag e, mfawma'r
fodrr w1 a7 q@r famt & fawm
&1 Afew a8 am odT A o7 fF zA
FT AT AR I § fAmr 9T 0
R § 5 sy w4 St 77 o
1 syt fRgr ST A1 AR
e F fam S & F g @
gfean & foo oft 37 &1 A gAY

¥ A # FE FgO aEw g
FTHFTL FIAT A FT FIR FI A 70
¥ foo 1 oor Anr ewee 9w @
T G & OF g7 & A4 & A
% fagdA *am fgg 0¥ az
faz 1% |
SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : You have a
right to put a question, You will get an
opportunity,

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : Let them ask
the questions,

MR. DEPUTY-SPEAKER: I follow-

ing a procedure, 1 do not want to change it,
it is not ‘proper.

SHRI B. R. BHAGAT : Has the proce-
dure changed ?

MR. DEPUTY-SPEAKER : I fcllow-
ed it during the last session, and today |
am following it, Names have come, but they
will be called afterwards,

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Be-
fore I begin my reply to this discussion I
have to submit that the Prime Minister was
herself very keen to be present in the House
and to participate in this discussion, but
she ‘has an important engagement with a
delegation, and this engagement had been
made quite some time back which she could
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not get out of, and that is the reason why
she is not present here ynd not that she does
not want to be present or she does not
regard this subject to be important enough,
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The subject matter of this discussion is
of such a nature that it touches the emo-
tional chord in the hearts of all Indians
who know what tremendous sacrifices Bad-
shah Khan and his organisation of Red
Shirts made for the attainment of the inde-
pendence of this subcontinent and also
those who know how much more he has
suffered subsequent to 1947 in champion-

ing and espousing the caus‘c of Pakhtoonis-
than,

It is an irony of fate that such well-
known, rcnowned, revered and valiant a
frcedom fighter, for whom we have the
greatest respect, should have been incarce-
rated, put behind the bars, by his own
countrymen soon after 1947, and subjected
to a great deal of physical discomfort and
ill-treatment in the jails of Pakistan for a
period of nearly 15-16 years, This long im-
prisonment has completely undermined and
shatered his health, and we feel very sorry
for him and all our sympathies are with
him. In the present-day world it would be
difficult to find a national leader of his
stature who has sacrificed so much for the
independence of his motherland and for
the cause that he is espousing. as Badshah
Khan has done.

Having said all this, and after paying
this small tribute to this great Gandhian
leader, I beg to submit that however strong-
ly we may feel on this issue as individuals,
our national policy in this regard has to be
a balanced and a rational one, conditioned
by a number of important factors. One
of them is the factor of international rela-
tionship, the other factor is of our own
national interest, and thirdly the interests
of the Pakhtoons themselves, Now this is
a very complicated and delicate affair in
which relations between a number = of
countries are involved, the relation be-
tween India and Pakistan, the relation be-
tween Pakistan and Afghanistan and rela-
tion between India and Afghanistan. We
should not do something or say some-
thing which would cause tension between
thes¢ countries and also create an atmos-
phere of cold war, That would ultimately
harm the cause of the Pakhtoons them-
selves, Tt has been said....(Interruptions)
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SHRI SAMAR GUHA: (Contai) :
You have taken it so lightly, Most ungrate-
ful act.

MR, DEPUTY-SPEAKER : These
interruptions will deprive the time for
questions, I will not permit any interrup-
tions, You will get an opportunity to put
the question. T will not allow any question
now.

SHRI SAMAR GUHA : T am not put-
ting the question now, You had been one
of the valiant fighters of the Freedom
Movement of India. This is an important
matter, If the Prime Minister could not
come, at least the Deputy Prime Minister
or even one or two of her cabinet collea-
gues who had worked with Khan Abdul
Ghaflar Khan should have been present.

DEPUTY-SPEAKER : That pro-
already been recorded.

MR.
test has

SHRI B. R. BHAGAT : Is he showing
the Gandhian spirit, Sir ?

SHRT SAMAR GUHA : T am a follow-
cr of Netaji. T know how to call a spade
a spade, The Congress leaders have made
the greatest betrayal, 97% of the frontier
people are Muslims, They denied the two
national theory. They challenged the Mus-
lim League.

MR. DFPUTY-SPEAKER :
right.

SHRI S. KUNDU (Balasore) : 1 will
appeal to him not to raise cold war issues
so far as Khan Abdul Ghaffar Khan is
concerned,

SHRI B, R. BHAGAT : It is very ob-
jectionable, T am much more senior to
him as a Member of the Parliament. What
is the meaning of this feudal attitude ?
It was asked why not the Minister be pre-
sent. A man should be known by the
work. (Interruptions)

SHRI SAMAR GUHA: We have
worked with Khan Abdul Gaffar Khan or
at Jeast had the privilege to sit at his
feet, (Interruptions)

MR. DEPUTY-SPEAKER : When the
Minister. is replying, he is replying on
behalf of the Government ., He will be
tcken seriously. Hon. Mr. Shastri raised
it and it has been recorded.

That is
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SHR] SURENDRANATH DWIVEDY
(Kendrapara) : Whatever it may be it is
a disgrace that we have been told here
that they do not propose to do anything
because of the cold war fear. At least such
a statement should not come at this mo-
ment, If you can do anything, you do it
but don’t bring in the cold war.

= I vw (7 : 3w wEET,
# ux faFt AT S g WA
AT g3 AI qC WY W 4. FET
BT ATHTL T A § q@Afree
FT ARGT FIH & A0 0F geArT s
a1, 7 AAAE 7 oIER 39 07
frar ?

MR. DEPUTY-SPEAKER : That
come at the time of clarification,

will

ofi Tfa T3 : I 2R, TR
Tw T far

sfi stag Maw ;. (JWEG) T
JF AT F TEET 7 A9F fgTw
B

st a weAere (awad Ffe )
97 FqT Y. TR 7

SHR] SURENDRA PAL SINGH: It
has been said on a number of occasions
that the Government of India’s policy in
regard to the question of Pakthoonistan is
a weak policy and a vague policy. Our

- policy in this regard has been made clear

to the House on a number of occasions as
to what our stand is and the hon. Members
know about this. For their benefit, with
your permission, I would like to quote what
our Foreign Minister, as far as back as
November, 1965 had to say in this connec-
tion when winding up the debate on foreign
affairs in this House. 1 quotc his actual
words :: e
“With regard to the Pakthoonistan

issue, we are fully aware that the fun-
damental freedom and the natural
aspirations of the brave Pakthoons have
been consistently denied to them, and
their struggle has got our greatest sym-
pathy, and we will certainly support
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the efforts that Khan Abdul Ghaffar

Khan might undertake in that direc-
tion.”

This policy was again rciterated.

it A RO a8 q9 Jife
A qAEA, AT FAT TGA § | WA
Tz |9 F A F T, g7 Ay

SHRI SURENDRA PAL SINGH : You
can ask questions afterwards, This policy
was again reiterated in May, 1966 by the
then Minister of State who made it clear
once again, and I.would like to quote his
words :

“The Government have every sym-
pathy for the just demands of the
Pakthoons and will do whatever i~
constitutionally possible to help them.”

SHRI GEORGE FERNANDES: What
have vou done ?

i efe T 1965 & T AT AA
T . Z7 N 3H P FFar owE
T 7

=t Tod T fag (Tzaw) @ fFAeT
TIT IR L AT A TH FA 7

st I T go mHe Wio F oz
AR ®T FGT A IIET

) MR. DEPUTY-SPEAKER : When the

time comes for putting questions, for clari-

fication, it can be done. Let him finish his
speech,

SHRI SURENDRA PAL SINGH : This
poilcy stands even today and there has been
no change in that whatsoever.,

SHRI GEORGE FERNANDES :
change in the statement!

No

SHRI SURENDRA PAL SINGH: In
regard to the achievement of the objectives
of Khan Abdul Ghaffar Khan, the initiative
will have to be taken by the Pakthoons
themselves.

It has been said that some help was pro-
mised to him in this tonnection and that
help was not given by the Government of

NOVEMBER 13, 1968

Abdul Ghaffar Khan
(H.AH. Dis.)

India, Now, it is true that Badshah Khan
had told a number of people who had gone
from this country to meet him over there
that he had on a number of occasions asked
for India’s help, but he has always spoken
in very general and vague terms, He has
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never spelt out precisely what help is
needed. .
M R K@ ;o AfEm

¥ I TET AT AT Mo AfgAT 7 I
¥ AR AT AT AART AT AT FT
frar 911 3 STo Afzar IT & A+
g AT I w71 a1 fF 77 A3 F
ZArE WE AMEd | IT F AR o
qrET WA A AT AT F A9 I FT
TATAT AT |

SHR] SAMAR GUHA : He has catego-
rically outlined his minimum demands; His
minimum demand is that India should raise
the cry of the Pakthoons in the United
Nations and in that case he will come to
India. (Interruption)

SHR] GEORGE FERNANDES : He has
asked for bombers and fighters,

IR =10 ArfEar T 77 AW FY 4 A7
FFEE T S FT AATAT 470

SHRI SURENDRA PAL SINGH : May
I submit that ever since Badshah Khan
went to Afghanistan, he has met our ambas-
sador there on a number of occasions; they
meet quite frequently, and I can say quite
authoritatively that he has never on any:
occasion told our ambassador as to what
kind of help he needs. That is an absolute
fact.

) tfa a : IgA <o Arfear &1
#2797 AT o WTEA 7 AT A F
#7 97 | W% AT & oY ag a1 A7 4
THFEsk T FEA A AT HAAT F—-
Tz 9T T I R § |
SHRI SURENDRA PAL SINGH: We

have no information, 1 have just told .the
House what he has told our representative,

our ambassador, in Af;hamstan Whnt. he
has told privately, we have no information.
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SHRI SAMAR GUHA : You know there
was an official delegation sent; You know
the exact naturc of the help that he wants.
(Interruption),

SHR] S, KUNDU : On a point of order,
Sir, He says that Badshah Khan has madc
no such request to our Ambassador. Let
him say that if Badshah Khan makes such
a request to our Ambassador, they will
fulfil it.

MR. DEPUTY-SPEAKER : It is a hypo-
thetical question. 1 cannot compel the
minister to reply to it.
ot A GEAR . ITVTT AT
FH a1 g9A 7RI E. TTo I AART
Az @@ w=A TEE af 7 faw
T 417 IT FT AT IR AT TEGT
oTEAY ST &1 fEar 911 IFE FAT 41
fr z7 #7172 F AT sEw T AT
AT o wrfgar A2 §. AfFT T 9T F
weT 21 AT Hel S FEA £ fF zAIC
TERET ¥ FFElN A5 F/T | AT TEA
# fr mradee A fae. Aawene | fad
Arfgar Y = . AT I AA AE
AT |

MR. DEPUTY-SPEAKER : The ambas-
sador is the authoritative representative of
the Government.

1.53LSS,;68—1010 —11-3-69—GIPF.
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SHRI SURENDRA PAL SINGH: He
might have said anything in his private
correspondence to somebody, but he has
never conveyed the message to the Govern-
ment of India through our proper agent.
(Interruptions),

SHR] SAMAR GUHA : 15 days before,
Shri Jaya Prakash Narain met Badshah
Khan, Shri Jaya Prakash Narain is nobody,
but the Ambassador is more important !
(Interruptions),

SHR] GEORGE FERNANDES :
arc shameless pcople, cowards,
pcople.

They
impotent

MR, DEPUTY-SPEAKER : 1 will have
to warn thc hon. member., This is not the
language to be wused in this House.
(Interruptions),

SHRI SURENDRANATH DWIVEDY :
I would suggest the closure of this debate

instcad of having a debate like this.
(Interruptions),
MR. DEPUTY-SPEAKER : Under

the direction, the Minister may place that
statement on the Table of the House.

The House stands adjourned
again tomorrow morning,

to meet

18 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, November 14,
1968/ Kartika 23, 1890 (Saka).
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